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REPORT 
1. Introduction 

I, the Chairman of the Committee on Government Assurancu, 
having been authl()rised by the Committee to present the Report on 
their behalf, present this Fourteenth Report o! the Committee. 

2. The Committee was constituted on the 1st June, 1975. 

II. Sittings of the Committee 

3. The Committee held three sittings on the 12th and 13th Nov-
ember and 11th December, 1975. At the sitting held on the 12th 
November, 1975, the Committee considered the fullowing items: 

(i) Review of pending assurances pertaining to Twelfth Ses-
sion of Fifth Lok Sabha; 

{ii) Requestl from the Department of Parliamentary Malts 
for dropping of six assurances; and 

(iii) Requests from the Department of Parliamentary Affairs 
seeking extension t;)f time for the implementation of cer-
tain assurances, .. 

4, At their sitting held on the 13th November, 1915,. the Com
mitt~e took oral evidence of the representatives of the Ministry of 
Educ~Jion, Social Welfare .and Culture and Ministry of Industry and 
Civil 'Supplies in regard to t'he delay in implementation of three as-
sur~nces. 

) , . , 

·5, At their sitting held. on the 11th: December, 1975, the Commit-
tee considered and adopted their Fourteenth Repo.rt. 

6, The conclusions arrived at by the Committee on the above 
matters are set forth in' the Minutes of the aforesaid sittings 'Of the 
Com.!llittee which are appendeCi to and form part' of this Report. 

Cases when-e the Committee found it necessary to make certain 
observations or recommendations are as under: 

III. Review of pending assurances pertaining to TweUth Session of 
Fifth Lok. Sabha 

7. In pursuance of the decision of the Committee as contained 
in para 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 1969), Government are requi.red to implement 
the assurances within a period of three months from the date an ·88-
surance is given by the Minister concerned on the floor o! Lok 

, , 
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~bha. If Government foresee any genuine difficulties in implement-
mg any assurance within the stipulated. period of three months, 
by hav~ to approach the Cemmtttee for extension of time-limit. 

8. A large number of assurances pertaining to th~ Fifth. Lok 
Sabha are still lying pending which have become more than three 
IDbnths old. These ~nding assurances are being reviewed by the 
Committee in cbnv~nient batches. 

9. At their sitting h*:d on the 12th November, 1975, the Com-
mittee reviewed 152 pending assurances pertaining to Twelfth Ses-
sion of Fifth u:>k Sabha (details given in Annexures-I and II to 
the Minutes of the sitting held on 12th November, 1975). 

10. During the course of review, the Committee noted that Gov-
Elfrunent have requested fOr exumsion of time in 110 cases as in-
dicated in Annexures-I and II to Minutes of the sitting held 'On the 
12th NJvember, 1975. 

11. The observations or recommendations of the Committee in 
respect of each eaJe have been indieated in the ~levant Minutes. 
Considering the reasons advanced !by the Government, the Commit-
tee agree to grant extension of time in cases wherever requested 
apto the period indicated under the relevant item in those Minutes. 
'The Committee trust that Ministries concerned will ensure imple-
.entation of these as!;;urances by the, extended dates approved by 
the Committee. 

lZ. The Committee are constrained to point out again that in 
avera! eases no follow up aetion was taken by the Ministry jDe-
JlUtment concerned after the assurances were given on the floor of 
the House. In these cases, the Govemment have neither implement-
ed the assuranCe nor reported to the Committee 'about the setion 
.. ken or progress made in the Blatter of collection of the required 
iDformation. They also did not care to seek extension of time with-
.. the prescribed period of three months for implementation of the 
MAvanee. The Committee would like the Ministries/Departments 
eoncerned to take careful ndie of the assurances given on the floor 
of the House and pursue them vigorously. They should also keep 
the Committee informed from time to time of the action taken and 
.l'OfrI'ess made in this rasped. 

IV. Request from the Department of Parliamentary Affairs for drop-
piJlg of six assur&nCM 

13. The Committee have considered the request made by the 
Government for the dropping of the f..)llowing six assurances relat-
me to the Reports of the Tariff Co~mission:-

(1) Assurance arising out of the reply given on 13-5-1970 to 
Unstarred Question No. 9495 by Sarvashri Suraj Bhan 
and Yajna Datt Sharma. 
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(2) ~surancearU;il1g out of the reply given c...a ~(j-8-1970 to 
UnstaI'red Question No.4OOf by, Sbri .Mangalathumadam. 

(3) Assurance arising out of the reply given 'On 30~-1971 to 
Unstal'!l'ed Question Nc. 3469 by Sarvashri N. K Sanghi, 
Jyotirmoy &SU and Sat Pal Kapur. 

(4) Assurance arising out of the reply given on 30-11-1971 to 
t;7nstarred Question No. ~ by Shri H. K. L. Bhagat. 

(5) Assurance arising out of the reply given on 16-5-1972 to 
Unstaned Question No. 6324 by Shri G. Y. Krishnan. 

(6) Assurance given tOn 30-7-1973 during discussiDn 'On Call-
ing Attention Notice regarding reported hundred per cent 
increase in the price of nylon and artificial yarn. 

14. The Committee have perused the reasons given by the Gcv-
ernment for dropping of the above six assurances. It had been re-
presented by the Ministry of Commerce that these assurances relat-
ed to the reports of the Tariff Commission on the price structure of 
man-made celluloste and non-cellulosic fibres and yarns. The vali-
dity of the prices recommended by the Tariff CommisslDn in their 
report on nylon fllament yarn and polyester fibre, for Viscose Fibre 
filament yarns and for Viscose Spun yarn expired on 31-12-74. The 
Ministry had further represented that' because of the following struc-
tUi'al changes that have taken place in the artsilk industry since the 
submission of the reports, the recommendatrons of the Commission 
have become out-dated:-

(i) Increase in capacity, particularly in synthetic flbre/yarn 
industry. 

(ii) Present demand recession and accumulation of stocks of 
fibres and yarns which are being sold below the prices 
agreed to between the spinners and weavers. 

(iii) Oil crisis and high rate of inflation during the last tw() 
year.s. ' JrI"!~1i 

15. After considering various aspectls of the matter and the rea-
sons advanced by the· Gonmment, the Committee lrave come to tile 
conclusion that they are unable to agree to the proposal for droJlill-
ing of these assurances. Tbey are of the view that the UI1I1'anees 
sheuld have beetl ilDplemeated before the validity of the prices ex-
pired on 31st Dec:ember, 1174.' They desire th(at the aJlW'ances 
should now be fulfllied jo the extent .,...ble expeditiously. 



V. ~uests from the Deplll'tment of Parliame!nta1'Y Affair" seeking 
extension of time· for the implementation of certain assurances. 

16.The Committee have considered requests from the Depart-
ment of Parliamentary Affairs for the extension of time-limit for 
the implementation of certain assurances. After examining the rea-
sons advsncedby the Ministries concerned, the Committee grant ex-
tension of time' upto the period shown against each case in Annex-
ure-m totbe Minutes of the sitting 'held on the lZth Nov.ember, 
1975. The Committee desire that the l\finistries concerned should 
ensure implementation of these assurances by the extended date. 

VI. Examination of representatives of the Ministries of Education, 
SMial WeHare and Culture and Industry and Civil Supplies. 

17. The -Committee examined representatives of the Ministry of 
Education, Social Welfare and Culture, an.d Ministry of Industry 
and Civil Supplies in regard to delay in implementation of the fol-
lowing three assurances which had been pending for considerable 
periods of time': 

(1) Assurance arising out of the reply given to Unstarred 
Question No. 114 on the 22nd July, 1974 regarding teach-
ers working on ad hoc basis in Governmeut Schools in 
Delhi; 

(2) Assurance arlsmg out of the reply given to Unstarred 
Question No. 2280 on the 12th August. 1974 regarding ins-
titutions awarding Degree of Shastri; and 

(3) Assurance arising out of the reply given to Un starred 
Question No. 344 on the 24th July. 1974 regarding appUca-
tions from foreign companies for Import Licences. 

(i) Delay in implementation of the assurance given in reply to 
Unstarred Q"estion No. 114 on the 22nd July, 1974 regarding 
teachers working on ad-hoc basis in Government Schools in 
Delhi. 

18. In regard. to the delay in implementation of the assurance 
given in reply to Unstarred Question No. 114 on the 22nd July, 1974 
(Appendix-I) regarding teachen; working on ad hoc basis in Govern-

ment Schools in Delhi. the Committee examined representatives of 
the Ministry of Education. Social Welfare and Culture. 

19. The Committee have been informed that the Ministry of Edu-
cation, Social Welfare and Culture requested t:hrough the Depart-
ment of Parliamentary Affairs fur the extension of time-limit upto 
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30th November, 1975 for implementation of the assurance. The fol~ 
lowing reasons had been advanced by the Ministry. ' 

"The matter has been pursued vigorously with the Delhi Ad-
ministration but it appears that they would require some 
more time to collect the information in respect of ad hCK: 
;teachers appoi:nt~ by them, the number of which is quit~ 
substantial. In order to prepare. a complete and satisfac-
tory statement in fulfiiment of the assurance, some speci-
fic information in the matter has been (:alledfor from the 
Delhi Administration as the problem of ad hoc teachers 
under them has assumed rather serious proportion." 

'20. 'This assurance was review&j by the Committee along with 
other pending assurances 'of Eleventh Session of Fifth Lok Sabha 
at their sitting held on the 3rd October, 1975. The Committee had 
obserted vide their Thirteenth Report, Fifth Lok Sabha as under: 

"The assurance was given on 22nd July, 1974 and was pend-
ing implementation for over a year. The Committee were 
surprised to note that an extension of time upto 30th No-
vember, 1975 had been requested by the Government. 
As the information was to be collected locally from the 
Delhi Administration, the Gommittee desired to 
know in detail the reasons for delay in imple-
mentation of the assurance. The Commitlee, there-
fore. decided to hear the representatitves of the 
Ministry of Education, Social Welfare and Culture 
before taking a final decision regarding request for exten-

,sion of time." 
21. When asked whether there were any further points to be 

clarified in addition to ,what had been stated in the factual note sub-
mittedto the; Committee regarding reasons for delay in implementa-
tionof the assurance. the representative of the Ministry of Educa-
tion,Social Welfare and Culture stafed: 

"We are really sorry that there has been some delay in fulfil. 
ling this assurance, It was entirely due to the fact that we 
wanted'to get complete and satisfactory information from 
the Delhi Administration and for that we were repeated-
ly writing to them. They did send some material, but they 
did not straightaway answer the points whirh had been 
raised in the question. The answer was somewhat vague 
and we did not want to s.end a vague statement to Parlia-
ment, So, we were trying to get the correct picture of 
the whole situation so that we could give convincing and 
satisfactory answer. In this exercise some delay was in-
volved, and of course we had sought permission for ex-



tension of the date upto N..wember. It was not our inten-
tion that it should be delayed any longer. Ultimately we 
found it was better to answer the questiona with what-
ever material was ready and that was sUbmitted." 

22. The Committee pointed out to the representatjve of the 
Ministry tihat the assurance was given on the 22nd July, 1974 and 
the Department of Parliamentary Affairs wrot'e to the Committee on 
the 26th July, 1975 for the first time for extension of time upto 31st 
August, 1975. When asked why no action was taken by the Ministry 
from the 22nd JulY,J974 to 19th June, 1975 when the Department of 
Parliamentary Affairs reminded the Ministry, the representative of 
the Ministry of Education, Social Welfar,e and Culture stated: 

"I am sorry, we should have written to the Department of 
Parliamentary Affairs immediately after the expiry of 
three months expressing our inability to fulfil the assur-
ance and should have sought extension. I do submit that 
there has been a lapse on our part in not having sought 
the extension earlier. The only explanation that I can 
give f.~r this lapse is that there was every hope that we 
would beahle to fulfil it within thestipulat€d time. Some 
information was in hand and we wanted to get complete 
information. In this exercise, unfortunately, a timelag 
occurred and we realise that we have made a mistake in 
not seeking this extension in time." 

23. The Committee regret to note that no follow-up action was 
taken by the MiBistry after the assurance was given Oft the Z2nd 
July, 1974 and they were also not inf.,rmed of the pregreas made In 
the collection of the informati80 for a long, time till they wen re-
minded by the Department of Parliamentary Affairs. The Committee 
deplore the casual way in whieh the Govemment have treated tbis 
assurance. 

24. When the Committee enquired whether there was any spe-
cial machinery or cell as in the case of other Departments/Minis-
tries to look into the assurances so that they were implemented 
within the time schedule of three months, the representative of the 
Ministry of Education, Social Welfare and Culture stated: 

"We have a Parliamentary Unit in the Ministry and they are 
expected to keep a watch over the implementation of as-
surances and to remind pe,rlodieallythe- various sections 
about non-fulftlment of assurances, Further~ the section 
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itself is responsible. and is expected. 1/.) keep a watch over 
all Parliamentary Questions· pending in I that ~ctian· and 
periodically put up the caSe to the officers and bring if to 
their att~ntion if there is any difficulty or delay." , 

25. The Committee pointed out to the reprtfsentatives ot the 
Ministry' 'of Education, SOcial Welfare and Culture that the Parlta-
menta1'y Wing of the Ministry was not working satisfac*Uy. . By 
way of illustratli'5n,the Committee referred to the following q~
tions which had been treated as assurances and were pending for a 
long time and extension of time asked foI' had already been over 
and no follow-up action had been taken by the Miniatry: 

(1) USQ. No. 993 dated the 18th November, 1974 regarding 
conditions for eligibility of private candid~tes to various 
University exammations. 

(2) USQ. No. 1'950 dated the 25th November, 1974 regarding 
lectures delivered by U.S. Academicians in Educational In-
stitutions in India. 

(3) USQ. No. 2674 dated the 2nd December, 1974 regarding 
Educational Institutions and Universities receiving assis-
.tance from Ford Foundation. 

(4) USQ. No. 2757 dated the 2nd December, 1974 regarding 
~ transfer of teachers in N.D.M.C. Schools. 

26. The representative of the Ministry of Education, Social Wel-
fare and Culture, thereupon, assured the Committee that he had 
taken note of these assurances and would certainly look into them. 

27. The Committee also brought to the notice of the representative 
of the Ministry of Education, Social Welfare and Culture the follow-
ing observations of the Committee contained in para 50 of their 
Eleventh Report', Fifth Lok Sabha: 

"The Committee, therefore, suggest that each Ministry/Depart-
ment may consider setting up of a cell, if not already there, 
under the charge of a responsible officer to coordinate the 
work relating to assurances and ensure their implementa-
tion in time." 

•. The Committee would like to emphasize that the Ministry 
should n-orpniaand vitalbre their ceJl or macbiaery meant for 
pttn.r..« UIUI'IdIee!I _ that the al5Uhaoe& ~vea OR the floor of the 
Reuse are Implemented WithiD the stipulated period of three DlOnths. 
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29. The Co~ittee pointed out that even simple information 
sought through question that related to the Delhi Administration, 
which was Centrally administered, was not furnisht.d in time though 
the Ministry was in direct contact with the Delhi Administration. The 
questions would lose their importance if information sought was not 
given in time. Moreover, an imp,ression might be created that the 
30vernment was trying to avoid giVing information to the Members. 
fhe representative Of the Ministry of Education, SOCial W.elfare and 
Culture replied: 

"It is not at all our intenti,on to deprive the hon. Members any 
information. We try to make best efforts to supply all the 
iilformation. As the hon. Chairman has observed, although 
a cell has been set up in the Ministry of Education, it is not 
working well. We will, certainly, convey the feelings of 
the august Committee to the officers concerned who, I am 
sure, will see that the working of the Cell improves con-
siderably." 

The representative of the Ministry further informed the. C:)mmit~ 
tee: 

"With regard to the first question about ad hoc teachers, the 
Hon'ble Member IS right in saying that we are in direct 
touch with the Delhi Administration. We can ring them up 
or visit them or ask the officers to rome and see us-and 
all this had been done. Part (a) of the question is simple 
and we had information about the total number of teachers. 
These statistics were readily avai:lable. Even before notice 
of the question was received, we had obtained the infor-
mation from the Delhi Administration. But with regard 
to (b) and (c), the reply was vague and evasive. Probably 
they do not have a clear picture of how these teachers 
were appointed. An ad hoc appointment means that any-
body can order that so and so may be appointed. So, we do 
not have a dear picture of how the teachers were appoin-
ted and why and against what vacancies and what would 
have been their qualifications and what are the qualifica-
tions now required for regularising them. When an ad hoc 
appointment is made, even a person without the qualifica-
ti'ons is appointed. Sometimes the exCuse i. that there is 
a leave vacaney and teaching cannot -beaUowed to ,sufier 

( . 
and they just appoint a man even· without the qualiftcations. 
And once a ,teacher is appointed, there is the human 
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. problem aI)~ they may not like to dismiss, him or he may 
bring pressure tQ stay on. Unfortunately,. this happened 
SQIIle years ago. Now the Delhi Administration has stop-
ped such appointments on ad hoc basis or, even if they 
apPPJ.nt an ad hoc teacher, they make sure that the man 
. bas. ~ necessary qualifications so that at the time of 
regularising him there. would be noo dIfficulty. This is a 
sort of an event which happened in the past. They do 
not Mve a clear picture and w,e will have ,to go into the 
entire matter in order to give a specific answer. We had 
received the answer long ago but, as I have said, it was 
vague and evasive and we· did not want to send it to 
Parliament. 

That is the reason why, although the Delhi Administration is 
close by and we have control over them, we were not able 
to fulfil this assurance." 

·30. The Committee poi'nted out that it appeared that unqualified 
persons were appointed as teachers on ad hoc basis. It was not 
understood why such persons were appointed as teachers when there 
was no dearth of qualified people. The Member asked the question 
with a view to knowing why those teachers were not confirmed even 
after five years. It appeared that those teachers were working for 
five years without any posts and they were unqualified. 

31. Explaining the background of ad-hoc appointments, the re-
presentative of the Ministry of Education, Social Welfare and 
Culture stated: 

"These ad hoc appointments were made some years ago and 
~his was particularly becaus~ of the fact that among 
women teachers there was a shortage of qU5\lified teachers. 

An app~intment is made against some existing vacancy: the 
vacancy could be a 'leave vacancy or the vacancy may be 
vacancy created temporarily-sometimes, to tide over 
additional work, they may create a temporary post and 
appoint a person on temporary basis-or there may be a 
regular vacancy also and someti'mes they are not ahle to 
get the right type of person and !to appoint someone to 
hold the post so that the teaching work is carried on. In 
the middle of an academic year it would be difficult f'Of any 
school to manage without a teacher because the children 
will complain and the parents will complain that they are 
not taught the subject. So, they have to make an ad hoc 
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appointmen~nd this is what happened. Over the five 
years, SOO to 400 teachers were appointed and those who 
have the qualifications for being regularised have been 
regularised. It is not a fact that they have not been 
regularised. In the ~emIitment Rules, certa~ minimum 
qualifications have been laid down for regu1!lrisi'rlg persons. 
Those fulfilling quaiiflcations have been regularised and, 
those who do not fulfil them, the Delhi Administration has 
given more time to acquire the qualifications. If a per!'oon 
does not have a Diploma in Teaching, he is given two or 
three years' time,· within which period he has to acquire 
the qaal1ficati'on. In that way, they postpone regularisa-
tion until the person gets the qualification. If he still does 
pot acquire the .Qujinfication, they will have to terminate 
his services or keep him again on ad hoc basis. This is 
an Administrative problem." 

32. Answering a query whether all the 400 teachers were with-
out teaching qualifications, the repr.esentatlve of the Ministry 
stated: 

"Some .. were not having the teaching qualifica.tions. Then, 
there are certainpoats for which ~y must have an M.A. 
Degree; th:,y may not have had this Degree. I have not 
gooe iptp all the details. U you want this informatjoI!, I 
can obtain it and furnish it to you, giving an analysis of 
the 400 cases. This is what we- wanted to' get before 
giving our reply as to the reasons for not rcgularising 
them. Each case is different; we cannot make one general 
statement as to what has been the situation." 

33. The Committee referred to the Delhi School Education BiH 
which became an Act in 1974. It was pointed out that during the 
course of disc~ssion on the Bill, the matter was thoroughly discus-
~. In regard to qualifications and other things, it was decided 
that U1ings should be done on merit. Clarifying the position, the 
representative of the Ministry of Education, Social Welfare and 
Culture stated: 

. . 
"After the enactment of this Bill, things have been stream-

lined. Nobody can be appOinted now, unless the person 
has the requisite qualifications. That is why I had made 
the statement that the system of ad hole appointments has 
Peen suspended. It has given rise to administrative pro-
blJ!ms. They have no~ realised that we should not appoint 
Persons on ad . hoc basis. Before that, there was the 
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" Iltllm. E4w:a,tion Code, even 1HKIsr which there W~ 

~tNn rlllea,in repni to qualiftcations for different cate-
p~ ,ot ,teachers.ln fact, in the' Delhi Education Code, 
~re Went,4SOlne lIule. and we ha\fe adopted most of them, 
w~th certlirllDlCesBary moc:Hfleations .. These. appoint-
~nt6 wera medequite some >ttmeago even b~fore the 
enforp.-nento1 the Delhi Education Act. We are now 
trying to regularise them, so that the problem is solved 
once for all and we do not have to face such a situation 
any more." 

34. The Committee pointed out to the representative of the 
Ministry that the Member wanted to have simple information 
through his question about the number of teachers who were work-
ing ood hoc basis in Government Schools in Delhi and the reasons 
for· which ,they have not been regularized though some of them 
completed more than five years of service. There had been un-
usually long delay in furnishing the information to the House. The 
representative of the Ministry of Education, Social Welfare and 
Culture thereupon stated: 

"As a Ministry which is answerable to the Parliament, we 
really wanted to know why these appoirltments were made 
and why unqualified people were appointed. We wanted 
to know the reasons first, because somebody might ask 
for them. Again, we wanted to know why it has taken 
so long, because We should satisfy ourselves, as a Ministry. 
as to WRY this kind of a situation had arisen. In this kind 
of a sincere exercise to probe into this matter, this delay 
has occurr.ed. There has been continuous correspondence 
between Us and the Delhi Admini'stration. The latter have 
not sat over it. They gave some reply; but again, this 
has not been to the point. Ultimately, we decided to have 
a discussion on it. That is what I did, when I prepared 
the final reply. I sat with the Director of Education and 
discussed the matter and decided about the reply." 

35. The Committee have now been informed that the required 
information had since been sent to the Department of Parliamentary 
Affair's on the 30th October, 1975 for being laid on the Table of the 
House in the next Session. 

3I.'1'be (:QIDmiitee rejp"et to point out ~ the G$verament have 
&.keD wnlllQally IOUI tiI)Ie iD furaaishiq the requiNd iafermation in 
~6JlIIeJlt of the ,.-aape. ~ w....liketo ~""te their 
earlier reeommendation contaiM4 in ,para 50 of ill. Eleventh 
Report and also referred to in para 27 of this Report that tbe 
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M~try ~hould reorgu,i.. .beir special eeH and put it under the 
eharge of' a responsi;bleo8l~ to eDRlJ'e that .ua.aranees are 
implemented within the stipulated period 01. tbreelllOD1hs. . The 
Committee further desire that the Ministry should take "iously the 
question of implementation· 0' assuranees.m apprise the·CommiUee 
from time to time about . tJae progress made in colledion of the 
information in fulfilment of . the pendiag assUl'aDft •. 

(it) Delay in implementation of the assurance given in reply to 
UnstaTTed Question No. 2280 on the 12th Augus~, 1974 rega1'ding 

institutions awarding the degree of Shastri 

37. In regard to the delay in implementation of ~ssurance given 
in reply to Unstarred Question No. ~80 on the 12th August, 1974 
(Appendix-II) regarding institutions awarding the degree of Shastri, 
the Committee e,xamined repr~sentative8 of the Ministry of Educa-
tion, Social Welfare and Culture. 

38. The Committee have been informed that the Ministry of 
Education, Social Welfare and Culture requested through the De-
partment of Parliamentary Affairs for the· extension of time-limit 
for the implementation of the assurance upto 3()th November, 1975. 
The following reasons were advanced by the Ministry: 

"The Mini'Stry had addressed all the State Governments and 
Universities to furnish the necessary information in the 
matter and in spite of repeated reminders, the Ministry 
are yet to receive the replies from 8 State Governments 
and 16 Universities. The Ministry are' again persuading 
them to expedite their replies." 

39. The assurance was reviewed by the Committee along with 
other pending assurances of Eleven Session of Fifth Lok Sabha at 
their sitting held on 3rd October, 1975. The observations of the Com-
mittee are as under: 

"The assurance was given on 12-8-74 and waS pending imple-
mentation for over one year. The Committee were sur-
prised to note that an extension of time upto30-11·75 had 
been requested by the Gov.ernment. As the information 
desired was of a simple nature, the Committee desired to 
know the difficulties, faced by the Gpvern.ment in cohee. 
ting the information. In order to know the reasons tn 
-detai'} for delay in collecting the' information,tHe Com-
mittee decided to heat the representatIves 'of the Ministry 
of Education, Social' Welfare and Culture before arriVing 
Ilt a decision in the matter." 



_ ,4.9~ ~xplaining the reasons for longdelaYJ therepresent .. dve of, 
the Ministry of Education, Social Welfare and Culture informed the 
-Committee as under: 

"This information had ,to be collected from all the institutions; 
and they are spread all over India. The question does not 
also indicate the subjects of the Shastri degree. So, the 
information had to be collected from the various institu.-
tionsand ,the State Governments and it had to be couched\,. 
in very general terms. We have been at it, reminding 
them again and again and collecting the information. We 
have also sought extension of time from the hon. Com-
mittee upon 3IOth November. Meanwhile we got the 
complete information and we have answered with full de-
tails. The delay was entirely due to the fact that the in-
formation had to be collected from the different institutions 
which could possibly be awarding the degree. We carmci1i 
reply unless we get authentic intormation either from the 
institutions or from the State Governments. I would sub-
mit most respectfully to the Committee that it would be 
wrong on our part to give any information based on con-
jecture." 

41. The Committee feel that if the Ministry cannot furnish strai-
ghtaway information re: courses of s~dy conducted in tile various 

"Universities/institutions, then there is SOIIIething basicaUy wrong in 
the working of the Ministry. The Conunittee desire that such slnlple' 
infonnatfon 'should he readily , ... lIaWeiD the Miaiatry. 'If ibfnnna-
,tien hi rUpeet ofhnpOrt8ats1lltjeds-ilMt reMiIy available, iBIm .. 
,.liate step.· BlBylte tU.ea to coHeet dt.e,!IIIdle. 

'42, It was also pointed out by the Committee that the question 
was put on the 12th 'AUgUst, 1974 and on the' llth'N.overnber, 191'4~ 
the prescribed period of three moriths w~s ov.er, but the request for· 
extension' of tIme was made only on the Sth June. l'9't5.It was 
~tra~e as to what the Parliameil~y whig of the 'Ministry was' dotn~~ 
during the intervening period. When the replies were not recelVe~:. 
,f,rom certain State Governm~ts, why was it not considered proper 
to have correspondence at a bigher level 'with the' State Govern-
ments. 

43. Explaining the poaition in regardtotbe abovepoLnt8, tile 
representatiVe of the Mtnistry of i'dueaticm., ,Social Welfare IIJld Cull 
ture repUed as under: 

"I regret that it did not occur to us ,to go up to the level of 
Ministers. But, at the le\rel of the Secretariat, we did go up 
to the Heads cif Bureau leve1. 'The otherpotnt which hn 
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been mmtioned by the hon. Chairman, about the collection. 
til statistics, I thInk, is a very important point and I cannot 
but admit our comparative lapse on this point. Recent1y, 
our Minister has been emphasising this point very much 
that proper statistics should be collected and that the 
Ministry should be in a position to offer a sort of r.onsul-
tancy service at short notice. But, this is not the position 
just now. We are very much trying to do it. I would as-
sure the hon. Committee that We will take note of hon. 
Committee's observations and that we will try to do our 
best to ensure this position." 

44. When asked whether the nec,essary information was not avai-
lable with the Uni'Versity Grants Commission in regard to all the-
institutions and Universities which award the degree of Shastri a'S 
they would not be able to award this degree without getting the 

. prior approval of the Commission, the representative of the Minis-
try of Education, Social Welfare and Culture stated: 

"We did not ask the U.G.C. Let me admit straightawaY.,Some-
how it did not occur to us and w.e just asked the States." 

45. The Committee have now been informed that the necessary 
inf9rmation has since been compiled by the Ministry and a statement 
f~filling the assurance has been sent to the Department of Parlia-
mentary Affairs for being laid on the Table of the House in the next 
SeSSion. . 

46. In conclusioD, the CoDDaittee would like to emphasise that 
.ssuranees Of .this nature should be dealt with.". the Ministry of Edu-
cation, Social Welfare and Culture in all seriousne.. Replies to the 
RlIestions shOUld be drafted by. the departmental officials concerned 
iDa manner that can give: some information readily. If this is not 
~ible. at least they should take care and mDke earnest attempts 
.from stage to stage to "et the information quickly from the authori'-
.... concerned. The· Conunittee deplore tbe tcmlt"ncy on the part of 

... :the Minisfrr to keep silent fora p$'iod of six to nine months without 
informin, the Committee 01 the progTess made in coUectlngthe in-
formation . or' withou.taskin" for extension oftilne for fulfilling the 
.. ssurance. 

~Hi) D~layinimplem.entation of the aBsu:rancegiven· in reply to 'Un-
. s'tat"red QuestiOn No. 344 on the 24th July, 1974 regarding appli. 

cations from foreign companies fo'r import licences. 

47. ~e c'~itteeexamined the repreSentatives of the Ministry 
:of Industry sI;ld .CivU Supplies in regard to the delay in implemen-

, ' '!. r', 
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tation of the assurance given in reply to Unstarred Question No. 344 
GIl the 24th July, Iln4 (Appendix III) regarding applications from 
"foreign companies for import licences. 

48. Explaining the reasons for delay in the implementation of the 
above assurance, the representative of the Ministry of Industry and 
Civil Supplies stated as under: 

"As far as this assurance is concerned. I am sorry there has 
been considerable delay. I will explain the reasons there-
for. But I want to give you the assurance that we have 
got' the reply ready. We have put it up to the Ministers 
and I hope within a week/ten days We would be able to 
supply the material and fulfil the assurance. 

About the reasons for delay, the question pertains to import 
licences granted to foreign firms. There are 18 licensing 
offices of the CCI&E all over the country which issue im-
port licences. There are sub-offices. They do not keep. 
the infQ!('mation according to the required classification. 
This is kept category-wise: established importers. actual 
users, for capital goods licences, etc. 81) when the ques-
tion was about import licences issued to foreign firms, we 
had to write to the CCI&E to collect the information. He 
had tQ write to these 18 different zonal authorities. They 
did not know how to collect this information. So we had 
to give them a list of foreign firms. Then they had to do 
a manual checking with the list of licences issued to all' 
the firms which had been listed. It was on that basis that 
we could get the info,rmation. Otherwise, we would have 
had to give you incomplete information, which we did not 
want. Hence the collection of this material has taken con-
siderable time for which we are very sorry. But the 
nature of the question and the way in which the materiaT 
. is kept was such that inevitably it took some time. As I 
said. we have compiled the information and put it up to 
the Ministers and within a week/ten days hope to fulfil 
the assurance." 

49. The Committee enquired whether there was any system for 
Follecting such information weekly, fortnightly, monthly ar quarterly 
Indicating what were the ilnport licences issued to various firms 
category-wise say upto Rs. 10,000 so much, upto Rs. 50.00:> so much, 
upto Rs. 1 lakh so much,. upto Rs. 2 lakh. so much all these being 
kept in different registers in a classified manner and whether the 
import licences were given to big firms, monopoly firms, foreign 
firms, etc. 
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50. The representative of the Ministry of Industry and Civil S~ 

plies c.lariJietitne ~itjon· as under: 

.' 

"The latter is not the normal manner of classification. The 
CCl&E does have a system of classification. This is pub-
lished with a certain time lag. There is a weekly printed 
publication giving details of import licences issued. This 
gives only the names of the firms and the import licence 
number and valu~. It is just a record. In the CCI&E's 
office they do maintain a classification by category of 
licences; that is to say, licences issued to established im-
porters so much, licences issued to actual users so much, 
licences issued for capital goods, heavy electrical plants 
etc. so much, licences issue~ for certain purposes like pub-
lic sector undertakings etc. This type of classificatiQll by 
users is kept. Also they do keep a track of licences issu-
,ed by value. But they are not cross-classified. That is 
to say, one set would be only by the end-user, another 
by value, less than Rs. 10,000, "less than Rs. 50,OQO, 
less than Rs. 1 lakh etc. I am not very certain and 
am speaking from memory; they do keep record of the 
number and value of licences having value upto 110,000, 
50,000, 1,00,000. Beyond that. they say above such and 
such. Also they keep a classification of licences issued in 
favour of large unit& and small scale units, but they have 
not so far been required to keep a separate classification 
according to whether it is a foreign firm or a large house 
for the reason that this would impose an additional work. 
The basic classification being don~ at the licensing office 
stage is sent to the statistical office who computerise it and 
publish it. The licensing authority would not have this 
type of information. It would also be a matter of judge-
ment because the list of, let us say, MRTP houses keep 
changing from time to time. The man who issues the 

licences has to keep the data and classify it in a certain 
manner. If he has to keep the dat9. according to 
the classification of foreign firm, there are a very large 
number of foreign firms. He will have to use the 
'cheek list every time. He will have to spend 10 muCh 
tim~ that there will be delay in issue of licences'. So 
normany they do not keep this type of clasliftcatiQn. It 
was only when an assurance was, given in Parliament that 
we asked them to compile this infonnation and they had 
to do it over and above their normal work. Hence thiB • 
one area where we did not have the data teady." 
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51~ The Committee,p~nted out to ,the representmtve of the Minis-
try of Industry ~d Civil Su.pplies that the question came up hi Lok 
Sabba on the 8th May, 1974 and it w.as followed by another question 
pn 24th July, 1974. It meant that C'omplete in{ormaU"nshould have 
been obtained by the 24th October, 1974 at the latest, i.e., within 
three months of giving Otf the assurance in the case of the latter 
question. The Ministry asked for extension of time on the 16th 
September, 1974 upto 24th April, 1975. The Ministry should have 
come up earlier saying that certain difficulties were being faced in 
the completion of the information asked for. In this connection. the 
representative o,f the Ministry of Industry and Civil Supplies stated 
as under: 

"I am sorry; I apologise. The Chief Controller of Imports 
and Exports is under the Ministry of Commerce, adminis-
tratively. We have to request another Ministry to compile 
information for us. We had been hopeful that the informa-
tion would be compiled within the stipulated time, or at 
the latest within three Of four weeks thereafter. We went 
on sending reminders and it is only when the Chief Con-
troller of Impt>rts and Exp')rfs threw up his hands and ex-
plained the difficulties involved, that we really woke up to 
the fact that we would need a lot more time. First of all 
~ had to cottnpile a list of foreign firms and the licensing 
authorities in 18 different offices had to go throuah that, it 
inevitably took time. We have taken a lot of time. but 
this isb8iiicallywhut bas been compiled' by 18 diffM"ent 
offices of the Chief Controller of Imports ,and Exports-at a 
lQwer level." 

52. The Committee are surprised to note that thou,h the period 
of extension was long over, the Government have not implemeated 
the assur:ance as yet. They have also not eared to ask for further 
extension. 

53. The Committee are constrained to point out that the Par-
liamentary Branch or cen in the Ministry of lJulustry and Ciyil 
Supplies is not fuaetioning well as is evident from the fad that the 
f1ue;stion was asked on the 8th May, 1974 and revived further on 
the Hth .July, 1974 and it was ODly on the 11th September, 197' 
that the Department of Parliameata1'7 Aftain requested for exten-
sion of time upto the 24th AprU, 1875. Thereafter, tke GOYeJ'ID-
ment remained silent. It appears that they have not made eamest 
BDd vigorous eilorts to bnplement the assurance after -ing for 
exteusio. 01 time. The CODUDittee, therefore, arce that tile MiDi ... 
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try should. undertake a fo~ht1y review of pend.in, assurances 
at appropriate level so that progress with regard to implementa-
tion of the assurances is watched by the supel'lior officers and suit-
able acdOIl taken for the expeditious implementation of the assW'Bll-
ees given on the flOor of the House. 

VII. Position of pending assurances pertaining to Fourth and Fifth 
Lok Sabha 

54. A statement showing the position of assurances pertaining to 
Fourth and Fifth Lok Sabha pending implementation by Government 
as on 11th December, 1975 is given at Appendix-I V [Part (i) and 
Part (ii) respectively]. The position indicated .. n the statement is 
the same as shown in the statements appended to the Twelfth arid 
Thirteenth Reports, as nO! statements in fulfilment of assurances have 
been laid on the Table of Lok Sabha nor further assurances given 
thereafter. The Committee once again urge upon the Ministries 
concerned to make earnest and vigourous efforts to implement the 
pending assurances at the earliest. 

. , 
B. K. DASCHOWDHURY, 

ChAirmAn • 

Committee on Government AssurAnce. 

NEW DELHI; Cai:r:sm_ .. 
December 11, 1975. ComJai.Uee on 6o'Oei """ent AaNTU'IICaO. 

Agra.hayana 20, 1887 (SAkca). 
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ReMwOf ~g 'lI&9ttfttftCes pertbining io T~lfth·· Stallion;· 'Fifthl 
Lok Sabha •• . 

~~No.i06, 
4. The Committee took up for consideration Memorandlitm' No. 

~Q6 (Ite.JQ N08.1....,&ij for the p.urpose o~ ~viewJ.ng . .c~n_unn- . 
ees pertai'ningto Twdfthsc.wn.of Fifth Lok Sahha· ~ given 
in Annexure-I). 

-------------~--------------~-----------~---
·Paras 2-3 relate to' other matters and hav.e accordingly been .. 

omitted. '.~ . 
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The ·;>bservations or recommendations made by the Committee 
: seriatim on the 85 pending assurances are ~s under: 

Sz. No. l:-The Committee considered the request for extension 
.of time upto 30th November, 1975 and agreed to grant it. 

Sl. No. 2:-The Committee noted that the Government had nei-
ther implemented the assurance nor have they approached the O;>m-
mittee for extension of time for implementation of the assurance. 
The Committee had alfJ.) not been informed of the progress made in 
the matter of collection of the required information. The Commit-
tee desired that the assurance should be implemented expeditiously. 

Sl. No. 3:-The assurances was given on the 18th November, 1974 
'The Committee considered the request made on the 24th Oc~ber, 

1971S for extension of time upto 1st February, 1976 and agreed to 
grant it. They, however, wanted to know the reasons why request 
for extension of time was not made earlier, i.e. within three months 
of giving the assurance. 

Sl. No. 4:-The Government had requested for extension of time 
upto 8th December, 1975. rrhe Committee agreed to grant the ex-

'. tension. 

St. No. 5.-Request for extension of time upto 30th April, 1975 
'had been received from· the Government. No further extension had 
• been requested. As the period of extension was already over and the 
information required to be collected was of a simple nature, the 

~ Committee decided to hear the representatives of the Ministry of 
Agriculture and Irrigation regarding the reasons in detail for the 
non-implementation of the assurance. 

St. No. 6:-An extension of time upto 31st August, 1975 had been 
. requested. No further extension had been uked for nor any expla-
nations given for the non-implementation of the assurance. The 

'Committee wanted. to mow the progress made in the collection ot 
the illformation and deail'ed that the assurance should be imple-
mented without f~er delay. 

S1. No. 7:-The Government had requested for extension of time 
upto 31st December, 1975. 'nle Commit~ agreed to grant the 

. extension. 
Sl. No. 8:-An extension of time upto 22nd August, 1975 had 

. been reques1led .. No further extensiul had been asked for. As the' 
period of extension was already over, the Committee desired to 
know the reasons ,for delay in implementation of the assltrance. 

Sl. No. 9:-The Government had requested for extension of time 
upto 8th December, 1975. The Committee agreed. to grant the 
extensl-on. 
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Sl. No. 10:-The Committee noted that the Government have not 
.·approached the Committee for extensi'O'll of time for the implemen-
tation of the assurance nor had they been informed of the progress 
made. The Committee expressed their displeasure over tihe long 
·detay and desired that the assurance should be i~lemented ex-
peditiously. 

Sl. No. ll:-'rhe Committee noted that the assurance had been 
pending for a long time though the information had to be obtained 
from only one State, namely Rajasthan. They were also surprised 
that the Government have neither approached the Committee for 

. extension of time for the implementation of the assurance nor had 

. they been informed of the progress made. The Committee took: 
serious view of the non-implementation of the aS$urance and de-

: sired that it should be implemented expeditiously. 
Sl. No. 12:-The Committee considered the request for extensio.n 

-of time upto 31st December, 1975 and agreed to grant it. 

Sl. No. 13:-The Committee considered the request for extension 
of time upto 31st Decmnber, 1975 and agreed to grant it. 

Sl. No. 14:-The Committee considered the request for extension 
of time upto 15th November, 1975 and agreed to grant it. 

Sl. No. 15:-Request for extension of time upto 30th September, 
1975 had been received from the Government. As the period of 
extension had expired, the Committee wanted to mow why further 
extension had not been requested and desired that the assurance 
should be implemented. expeditiously. 

S1. No. 16:-The Committee noted that neither the required in-
formation has been placed on the Table of the House nor an exten-
sion of time requested for. The Committee took serious view of the 
matter. They desired to know the progress made in collection of 
the information and the reasons for delay. 

Sl. No. 17:-No extension of time had been requested in this case. 
. The Committee wanted to know the reasons for delay and the pro-
. gress made in the collection of the requisite information. The Com-
mittee desired that the assurance should be implemented without 
further delay. 

St. No. 18:-The Government had requested for extension of time 
uptk> 15th November, 1975. The Committee agreed to grant the 
extension. 

Sl. No. 19:-An extension of time. upto 30th September. 1975 had 
been requested. The period of extension was already over.. The 
Committee desired that the assurance be implemented expeditIously. 
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Sl. No. 20:-The Committee felt that the Government ,could, 
at least give information in reply to part (a) of the question, i.e., 
whether any representation had been received regarding misuse of, 
power and misappropriation of funds by :certain .officials of the 
Cotton Corporation of India. They were surprised to note that the 
Government have not approached the Committee for extension of 
time for the implementation tOf the assurance nor had they been 
informed of the progress made. The Committee, therefor'e, decided, 
to hear the representatives of the Ministry of Commerce in order 
to know the reasons in detail for the delay in impiementatiJon of 
the assurance. 

SL. No. 21: -An extension of time upto 30th September, 1975 had 
been requested by the Government in this case. No further exten,.. 
sion had been asked for nor any explanations given for non-imple-
mentatilon of the assurance. As the period of extension was already 
over and the assurance was penw.ng for a long time, the Committee 
decided to hear the representatives of the Mimistry of Commerce 
regarding the reasons in detail for the non-implement3tion of the 
assurance. 

Sl. No. 22:-The assurance had been partly implemented vide 
f)tatement laid on the Table of the House' orf 7th August, 1975. The 
Government had requested for exterision of'tIme upto 15t Novem-
ber, 1975 for laying rest of the ipformation On the T-ole of the House. 
As t~perio.d. of extension wasalr~dy over, the Committee desiPed 
,that the rest of,t.heinbmatjpn should be furnished.at tp~eatliest, 

Sl. No. Z3:,-.The Government had requested:fol' extenSi04'lof time 
upto 19th November, 1975. The Committee ,agweed to gtab:t the 
~xte~ion. 

_' Sl No. 24:-TheCommittee had cOOl,Sidered the req~.t"made by 
,the Governm.ent for tbe,dro.PP~' o1,~assut~e~t ~sitting 
held on,~ A~ 1.975., TheCQmmit~no~ tllat ~e uUrdu' 
Committee" had been appo~din }972, 8.lld ~ed.' to know the 
present stage of deliberations of the Committee and! the date by 
which'the report was 'llketYtobe submittedby>them to 'the' Go.vern-
m~t.' 

, $1. No. 25: -An extension o~ time upto 31st October, 1MS haa 
been requested.' As the period of' exteiIsion was oVer,tbeCbm· 
mitte~ wanted to know the realDns for delay in impla!\eri.tattbn of" 
the assurance and delited that 'ft 'beiMpfemented e,q,eaitkiUsly. 

Sl. No. 26.-An extension of ttme upto 31st :August, 19'15 }iaa 
been requested by the Government in this case. No further 'e,ttten .. 
sion had been soughtfOr'. 'l'lie Cbmnrtttee desired • know' the' 
reason~ for delay in implementation of'ttie:'8ISUri.l1ce. 
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Sl. No. 27:-An extension of time upto 30th April, 197~ nad been 

requested. No further extension had been asked for. The Com-
mittee desired to know the reasons for del/lY in implementation of 
the assurance and what action had been taken SO far In the matter. 

S1. No. 28:-An extension of time upto 30th June, 1975 had been 
requested. No further extension had been asked for. The period 
of extension was over. The Committee expressed their displeasure 
on the delay in the implementation of the assurance and desired that 
it. be implemented without any further delay. . 

S1. No. 29:-An extension of time upto 30th September, 1975 had 
been requested. No further extension had been asked for. The Com-
mittee were distressed to note that the Government had taken un-
duly long time to collect the information locally from the New 
Delhi Municipal Committee. They desired that the assurance 
should be implemented expeditiously. 

St. No. 30:-The Committee considered the request for extension 
of time upto 31st December, 1975 and agreed to grant it. 

Sl. No. 31:-An extension of time upto 30th October, 1975 had 
been requested. The Committee felt that Government had taken 
unusually long time to implement the assurance. As the period of 

· extension was over, the Committee decided to watch implementa-
tion of the assurance. 

Sl. No. 32: -The Government had requested for extension of time 
upto 31st December, 1975. The Committee agreed to grant. the 
extension. 

Sl. No. 33:-The assurance had neither been implemented nor any 
· -extension requested by the Government. The steps taken by the 
· Government to collect the information had also not been communi-
cated to the Committee. The Committee felt that the delay in 
furnishing the information to the House forfeited the pUr'pOse of the 
question, as Members were interested in knowing the amount of 
compensation paid. The Committee regretted the casual manner 
in which the Government had treated this assurance. The Com· 
mittee, therefore, decided to hear the representatives of the Minis-
try of Energy regarding the reasons in detail for the non~mple~ 
mentation of thP. assurance. 

Sl. No. 34:-No extension had been requested in this case. The 
Committee expressed their displeasure that no intimation with reo 
gard to the action taken to implement the assurance had been com-, 
municatedto them nor reasons for delay intimated. The Committee 
desired that the assurance should be implemented without further 

· delay, 



Sl. No. 35:-The assurance had neither been implemented nor' 
_ny extension requested by the Government. The Committee de-
precated. the casual manner in which the Government had treated 
this assurance. The Committee, therefore, decided to hear the re-
presentatives of the Ministry of Energy in order to know the 
reasons in detail for the non-implementation of the assurance. 

S1.. No. 36:-The assurance had neither been implemente<i. nor' 
any extension requested by the Government. The Colll.rtlittee 
wanted to know the reasons in detail for the non-implementation of 
th~ assurance and desired that it be implemented expeditiously. 

Sl. No. 37-An extension of, time upto 30th June, 1975 had been 
requested. The period of extension was already over. No request 
for further extension of time was made nor reasons for delay com-· 
municated. The Committee desired that the assurance be imple-
mented. witlrout any further delay. 

Sl. No. 38:-No extension had been requested in this case. The 
Com,mittee were surprised that no intimation with regard to the· 
action taken to implement the assurance had been communicated 
to them nor reasons for delay intimated. The Committee deplored 
inaction on the part of the Government and urged urgent steps to . 
implement the assurance expeditiously. 

Sl. No. 39: -No extension had been requested in this case. The 
Committee were surprised that no intimation with regard to the 
action taken to implement the assurance had been communicated to 
them nor reasons for delay intimated. The Committee desired that 
the assurance should be implemented expeditiously. 

Sl. No. 40: -No extension of time had been requested in this case· 
nor any intimatic.n with regard to the action taken to implem~nt 
the assurance had been communicated to the Committee. The Com-
mittee wanted to !mow the reasons for delay and desired that the· 
assurance be implemented without any further delay. 

S1. No. 41:-The assurance had neither been implemented nor 
any extension requested by the Government. The Committee werp 
surprised over the casual manner in which the Government had 
treated this assurance. The Committee wanted to know the reason. 
for delay for the non-implementation of the assurance and desiL'cd 
that it sh'ould be implemented expeditiously. 

S1. No. 42:-Tbe Government had requested for· extension of' 
time upto 31st August, 1975. No further extension had been .asked· 
for. The Committee desired to ·know the progress made in coHec--
ting the information and the reaSons ror delay. 
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S1. No. 43:-The assuram:e had neither been implemented nor,~ 
any extension requested by the Govenunent. The Committee rtt-
gretted that Government had not been able to, collect. the informa--
tion of a simple natwe over a period of about one year.. The CoDt-· 
mittee desired that the assurance should be implemented without 
any further delay. 

Sl. No. 4~A request for extension of time upto.15th December,. 
1975 had been received from the Government. The Committee 
agreed to grant the extension. 

Sl. No. 45:-A request for extension of time uPto 20th December, 
1975 had been received from the Government. The Committee felt 
that the information required to be furnished to the House should 
have been in the knowledge of Government in the normal cours~. 
The Committee, however, agreed to gI'ant the extension upto 2()th 
December, 1975. 

Sl. No. 46:-The Government had requested for extension of 
time upto 15th Nov.ember, 1975. The Committee agreed to grant 
the extension. 

Sl. No. 47:-No request for extension of t.ime had been received 
from Government. in this case. The Committee regretted that no 
intimation with regard to the action taken to implement the assu-
ranee had been communicated to them nor reasons fo~' delay inti,.· 
mated. The Committee desired that the assurance should be im-
plemented expeditiously. 

SL. No. 48:-The Committee noted that the assurance had been 
partly implemented vide statement laid. on the Table of the House 
on; the 28th February, 1975. The Government had requested fOT 

IelCtenaion of time upto31st December, 1975, for furnishing rest of 
the information. The Committee agreedtogT'ant the extension. 

'Sl. No. 49:~Theassurance had neither been implemented nor 
any extension requested'Qy the Government. . The Committee' were 
tiisrnayedclVet' the casaal manner in which the Government had 
treated this assurance. 'The Committee wanted to kDOW the . reasons 
in detail for the non-implementation of the assurance and desired 
that it be implemented expeditiously. 

'Sl. No. 50:-An extension of time upto 31st October, 197& had 
b~n requested. The period of extension was over. The Committee . 
deSired tokndw the reasons for delay in implementation of the' 
assurance. 
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: S l. No. 51: "";'.A:nextensicm of time upto '30th' September .1975 had 
. been requested. No further extensidn hali been asked for. The 
t.committee desired to know· the progress made in collecting the in-
formation and the reasons for delay. 

St. No. 52:-The Government had requested for extension of time 
upto 31st July, 1975. The period of extension was already over. 
The Committee wanted to know the reasons in detail for the non-
implementation of the assurance and desired that the assurance 
should be implemented without any further delay. 

sz. No. 53:-The assurance had neither been implemented nor 
any progress intimated in regard to the implementation of this 

. assurance. The Committee expressed their displeasure in the man-
ner in which the assurance had been treated by Government. 'nte 
Committee desired that the assuranCe should be implemented 
expedi tiously. 

Sl. No. 54:-The Government had requested for extension of 
time upto 31st October, 19'15. The period. of extension was already 
over. The Committee desired that the assurance be implemented 
without any further delay. . 

Sl. No. 55:-The Committee noted that the assurance had been 
partly implemented vide statements laid on the Table of the House 

'()n the 10th April and 21st July, 1975, respectively. The Govem-
ment had requested for extension of time upto 5th December, 1975 
for supplying the rest of the information. The Committee agreed 

: to grant the extension. 

S!. No. 56:-'l'he Government had requested for extension of time 
upto 31st August, 1975. The period of exteJl1Jlon was alteadyov~J'. 

'The Committee wanted to krrow thereas6ns for delay and deSired 
.~ that it be implemented expeditiously. 

St. No. 57:-Noextenaioil ,had been requHted In this case. The 
'Committeeregbretted that nointlmt.Uon withre,ani to the actioo 
taken to implement the assuran~ had ·beencomutunicatedto thelll. • 
nor reasons for delay intimaied. The Ccunrnittee .de8iredthat ·the 

. assurance should be implemented expeditiously. 

S1.. No. 58: -No extension had been requested in this case· The 
'Committee regretted that no intimation with rega.rdto tbe aet;ion 

. taken to implement the assureneehad __ e~uni~ to them 
nor reasons for delay int:imatAld. The Oommittft iieRred that the 
assurance should be implemented expeditiously. 
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Sl. No. 59:-The Committee noted that the assurance had beeDi 

partly implemented vide statement laid on the Table of the House 
on 21st July, 1975. A request for extension of time upto 5th Septem-
ber, 1975 had been received for implementing assurance in full 
The period 'of extension was already over. The Committee desired 
that the rest of the information should be furnished to the House 
.at the earliest. 

St. No. 60:-No extension had been requested in this case· The, 
(Committee regretted that no progress with regard to the action 
taken to implement the assurance had been communicated to theDl 
nor reasons for delay intimated. As the information was to be 
collected in respect of one year only, the Commit1Jee felt 1Ihat it 
should not have taken such a long time to furnish the information. 
The Committee desired that the assurance be implemented withcut.. 
,any further delay. 

Sl. No 61:-The Government had requested for extension of time 
upto 13th September, 1975. No further extension had been asked 
for. The Committee desired to know the progress made in collec-
ting the information and the reasons for delay. 

S1. No. 62: - The Government had requested for extension of 
time upto 31st December, 1975. The Committee agreed to grant the 

, extension. 
Sl. No. 63: -The assurance had neither been implemented nor 

any extension requested by the Government. The Committee re-
gretted that no intimati:on with regard to the action taken to im-
plement the assurance had been communicated to them nol' reasons 
for delay intimated. The Committee deplored, the attitude of the 
Government with regard to this assurance and desired that it 
'Should be implemented without further delay. 

Sl. No. 64:-The Government had requested for extension of 
time upto 30th August, 1975. The period of extension was already 
over. The Committee desired to know the progress made in collect-
ing the information and the reasons for delay. 

Sl. No. 65:-The Government had requestecl for extension of 
time upto 13th September, 1975. The period of extension was already 
over. The Committee desired to know the progress made in 
c.ollecting the information and the reasons for delay. 

Sl. No. 66: -The Government had requested for extension of" 
time upto 31st October, 1975. As the period of extension was already 
over, the Committee decided to watch implementation of the 
assurance. 
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S1.. ,No. 67:-The Government hali. requested for extension of 

time upto 31st October, 1975. As the period of extension was already 
over, the Committee desired that the assurance be implemented 
e~ditiously. 

Sl. No. 68:-The Government had requested for extension of' 
time upto' 3()t;h September, 1975. No further extension had been 
requested. The Committee desired to know the progress made in 
collecting the information and the reasons for delay. 

S1.. No. 69:-No extension had been requested in this case. The' 
Gonunittee expreeseq, tbeir displeasul1e that no intimation with 
regard to the action taken to implement the assura~e had been 
communicated to them nor reasons for delay intimated. The Com-
naittee desired that the assurance should be implemented without 
any further delay. 

Sl. No. 70:-The Government had requested for extension of 
time upto 36th September, 1975. The period of extension was already 
over. 'nle Committee desired to know the progress made in 
collectin'g the informationanci the reasons for delay. 

Sl. No. 71:-The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of the House 
.on 4th August, 1975. request for extension of time upto 30th 
November, 1975 had been received for supplying rest of the infor-
mation. The Committee agreed to grant the extension. 

81.. No. 72:- The Government had requested for extension of 
time upto 21st November, 1975 for the implementation of the assur-
ance. The Committee agreed to grant the extension. 

S1.. No. 73:-An extension of time upto 31st October, 1975 had 
been requested. & the period of extension was over, the Committee 
d.esired to know the progress anli. the reasons for delay. 

S1. No. 74:-An extension of time upto 22nd August, 1975 had been 
requested. No further extension had been requested. As the period 
of 'extension asked for was alJ,-eadyover, the Committee desired t() 
lmow the progress made and the reasons for delay. 

_ ,Sl. No . . 75: -The Government had requesteli. for extension of 
time upto 4th Septemb~r. 1975 for the implementation of the assur-
ance. The period of extension was already over. The Committee-
felt that Government should implement the assura~ without any' 

...:further delay. 
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Sl. No. 76:-An extension of time upto 30th September, 1975 had 
been requested. As the period of extension was already over, the 
Cpmmittee wanted to know the progress made and the reasons for 
delay. 

Sl. No. 77:-The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table ~f the House 
on the 8th May, 1975. The Government had requested for extenswn 
of time upto 11th December, 1975 for supplying the rest of the 
information. The Committee agreed to grant the extension. 

Sl. No. 78: -The Government had requested for extension of 
time upto 31st December, 1975 for the implementation of the 
assurance. The Committee agreed to grant the extension. 

Sl. No. 79:-A request for extension of time upto 11th December, 
1975 had been received. The Committee agreed to the extension. 

Sl. No. 80:-The Committee noted that the assurance had been-
partly implemented vide statement laid on the Table of the House 
on the 21st July, 1975. A request for extension of time upto 11th 
December, 1975 for supplying rest of the information had been 
received. The Committee agreed to grant the extension. 

Sl. No. 81:-An extension of time upto 18th September, 1975 had 
been requested .. As the period of extension was already over, the 
Committee desired that the assurance be implemented expeditiously. 

Sl. N<>. 82: -No extension of time had been requested in this case. 
The Committee regretted that no intimation with regard to the 
action taken to implement the assurance had been communicated to 
them nor reasons for delay intimated. The Committee felt that the 
information shoulri have been available in the Ministry itself. The 
Committee desired that the assurance should be implemented with-
out further delay. 

Sl. No. 83:-An extension of time upto 19th September, 1975 had 
been received. ,The period of extension was already over. The 
Committee desired that the assurance be implemented expeditiously. 

81. No. 84: -A request for extension of time upto 18th November, 
1975 had been received. The Committee agreed to the extension. 

Sl. No. 85: -The Committee noteri that the assurance had been 
Partiy implemented vide statement laid on the Table of the House 
on the 31st July, 1975. A request for extension of time upto 18tli 
November, 1975 for supplying rest of the information had beeR 
received. The Committee agreed to theexten8ion. 
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MEMORANDUM No. 107 

5. The Committee then took up for consideration MemorandUlll 
No. 107 (Item Nos. 1-67) for the purpose of reviewing remaining 
assurances pertaining to Twelfth Session of Fifth Lok Sabha 
(Second batch) (details given in Annexure-II). 

The observations or recommendations made by the Committee 
seriatun on the 67 pending assurances are as under;-

Sl. No. l:-No extension of time for implementation of the as-
lurance had been requested in this case. The Committee regretted 
that no intimation with regard to the action taken to implement the 
assurance had been communicated to them nor reasons for delay 
intimated. As the assurance had been pendin'g for a long time, the 
Committee desired that it should be implemented expeditiously 
and in the meantime reasons for nelay and failure to ask for exten-
sion of time explained. 

Sl. No. 2.-An extension of time u.;Jto 31st July, 1975 had been 
requested. As the period of extension was long over, the Com-
mittee desired to know the present position and the reasons for delay. 

Sl. No.3: -The Government had requested for extension of time 
upto 11th December, 1975. The Committee agreed to the extension. 

Sl. No. 4:-An extension of time upto 31st July, 1975 had bee. 
requested. The Committee felt that after the period of extensio. 
was over, the Government should have reported to the Committee the 
position with regard to implementation of the assurance and the 
reasons for delay. The Committee desired that the assurance be 
implemented expeditiously. 

Sl. No. 5:- Th" Government had requested for extension of time 
upto 31st October, 1975. The period of extension was over. The 
Committee desired that the assurance should be implemented with-
out further delay. 

Sz. No.6: -An extension of time upto 31st July, 1975 han beea 
requested. As the period of extension was long over, the Com-
mittee desired to know the present position and the reasons for 
delay. 

Sl. No.7: -The Government had requested for extension of time 
upto 31st October, 1975 for the implementation of the assurance. 
As. the period of extension was over, the Committee desired that the 
assurance be implemented without further delay. 
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Sl. No. 8:-An extension of time upto 4th September, 1975 haf\ 
been requested. The period of extension was already over. The 
Committee desired to know the present position and the reasons for 
delay. 

Sl. No. 9:-The Government had requested for extension of time 
upto 31st July, 1975. The. period of extension was long over. No 
further extension had been requested. The Committee desired that 
the assurance be implemetited expeditiously. 

Sl. No. 10:-No extension of time had been requestecl in this 
case. The Committee expressed their displeasure that no intima-
tion with regard to the action taken to implement the assurance had 
been communicated to them nor reasons' for delay intimated. As the 
assurance had been pending for a long time, the Committee desired 
that it be implemented without further delay . 

. Sl. No. 11: -The Government had requested for extension of 
time upto 15th SePtEmlber, 1975. The period of extension was al-
reacly over. The Committee wanted to know as to what action had 
been taken so far to collect the information and the reasons for delay. 
The Committee desired that the assurance should be implemented 
expeditiously. 

Sl. No. 12:-The Committee noted that extension of time upto 
31st July, 1975 for the implementation of the assurance had been 
asked for. The period of extension asked for was 'already over. No 
further extension had been requested. The Committee desired to 
know the present position ancl the reasons for delay. 

Sl. No. 13:-The Government had requested for extension of time 
upto 30th November, 1975. The Committee agreed to the extension. .. ' 

Sl. No. 14:-A request for extension of time upto 1st May, 1975 
had been received. The period of extension was long over. The 
Committee were surprised to note that the Government had neither 
implemented the assurance nor requested for further extension of 
time. The Committee desired that the assurance should be imple-
mented expeditiously. 

Sl, No. 15:-The Committee noted that the assurance had been 
partly implementeci,' vide statement laid on the Table of the House 
on 31st July, 1975. No extension had been asked for supplying the 
rest of the information. The Committee desired that the assurance 
be implemented in full without further delay. 
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Sl. No. f6:-The Government had not asked for any extension of 
time in this case. The Committee were surprised that no intima-
tion with regard to the action taken to implement the assurance had 
been communicated to them nor reasons for delay intimated. As 

. the assurance had been pending for a long time, the Committee 
clesired that it be implemented expedit~ously. 

Sl. No. 17: -A request for extension of time upto 31st October , 
1975. had been received. The period of extension was already over. 
The Committee decided to watch implementation of the assurance. 

S1. No. 18:-No extension had been requested in this case. The 
• Committee noted that the subject matter of the assurance was simi-

1arto that of S1. No. 13. The Government had asked for extension 
;u.ptn 30th November. 1975 in the case . of assurance at 81. No. 13, 

whereas in the case of this assurance, no such request had been made. 
The Committee had also not been apprised of the action taken to 
implement this assurance. The Committee, therefole, decided to 
hear the representatives of the Ministry of Home Affairs regarding 
the reasons in detail for the non-implementation of this assurance. 

Sl. No. 19:-The Government had requested for extension of time 
upto 7th September, 1975. The period of extension was already 
over. The Committee desired that the assurance be implemented 
expeditiously. 

S1. No. 20:-The Government had requested for extension of 
time upto 14th July, 1975. No further extension had been asked for. 
The Committee desired to know the progress made in collectin'g 
the information ami. the reasons for delay. 

St. No. 21:-No extension of time had been requested in this 
case. The Committee regretted that no intimation w.ith regard to 
the action taken to implement the assurance had been communicat-
ed to them nor reasons for delay intimated. As the assurance was 
pending for a long time, the Committee desired that it be implemen-
ted expeditiously. 

Sl. No. 22:-The assurance was given on the 11th December, 1974 
and was pending for almost one year. The Committee expressed 
their displeasure that no intimation with regarn to the action taken 
to implement the assurance had been communicated to them nor 
reasons for delay intimated. The Government had not even cared 
to ask for any extension of time in this case. The Committee de-
plored the attitude of the Ministry of Information and Broadcasting 
with regard to assurances given on the ftoOif of the House. They 
desired that the assurance should be implemented without any 
further c\elay. 
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Sl. No, 23:-'I'he Govemmetlt had requested fot exfension ot. 
time upto 31st Oetober, 1975. The period of extension was alreaey 
<>wr. The Commitllee detm'eG to DOW tlile progress made in cOlllect-
ing the information and the reasons for delay. 

Sl. No. 24: -The Committee noted that the assurance had been 
partly implemented vide statement laid on the Table of the House 
on the 21st July, 1975-. A request for the extension of time upto 
30th November, 1975 for implementing rest of the assuranee' hAd 
been received: The Committee agreeri, to the extension .. 

Sl. No. 25: -A request for extension of time upto 30th Novem-
ber, 19175 had been recei~d in this case. The CtnmnRtee agreed to 
the extension. 

Sl. No. 26: -The Government had requested for extension of' 
time upto 15th May, 1975. The period of extension was over. The 
Comm,i,ttee noted with regret that, neUher the assurance had been 
implemented nor ·further extension had been asked for. The Com-
mittee desired to know the progress made in collecting the informa-
tion anet the reasons for delay. ' 

Sl. No. 27:-A request for extension ofume '11pto 3(}th Septem-
ber, 1975 had been received from Government. As the period of 
extension was already over, the Committee desired that the .. sur-
ance be implemented ~peditiou81y. 

Sl. No. 28:-A request for extet'lsion of time upto 4th December, 
1975 had been received. The Committee agreed to the extensiag.. 

Sl. No. 29:-The Committee noted that the assurance had been 
partly implemented vide statement laiet on the Table of the House 
on 4th August, 1975. The Government had requested for ~tension 
of time upto 30th November, 1975 for implementing rest of the as-
surance. The Committee agreed to the extension. 

Sl. No. 30: -The Government had requested for extension ot 
time upto 15th October 1975. As the ?eriod of extension was over. 

'the Committee decided to watch implementation of the assurance. 
S/,. No. 31:-A request for extension of time upto 25th November, 

1975, had been received. The Committ.ee agreed to the extension. 

Sl. No. 32:-The Government had requestec\ for the extension of 
time upto 15th July, 1975. As the period of extension was long OVal'. 
the Committee desired that the assurance should be implemented 
without any further delay. 

S,. No. 33: -A reqblest for extension of time upto 15th Novem-
ber, 197-5 bad been received. The Committee-agreed to the exten-
'Sion. 
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Sl. No. 34:-The Government bad. requested for the extension' 
of time upto 31st October, 1975. As the period of extension was 
over, the Committee desired that the assurance be implemented 
expeditiously. 

Sl. No. 35:-The Government han requested for extension of 
time upto 30th September, 1975. No further extension had been 
asked for. The Committee desired to know the progress made in 
collecting the information and the reasons for delay. 

St. No. 36:-An extension upto 31st October, 1975 had been re-
quested. As the period of extension was over, the Committee' 
desired that the assurance be implemented without any further 
delay. 

Sl. No. 37:-A request for extension of time upto 30th November., 
1975 had been received in this case. The Committee agreed to the-
extension. 

Sl. No. 38:-The Government han requested for extension of 
time upto 31st July, 1975. The Committee were surprised to note 
that neither the assurance had been implemented nor further ex-
tension had been asked for. The Committee desired to know the 
progress made in collecting the information and the reasons for 
delay. 

sz. No. 39: -An extension of time upto 30th September, 1975 had' 
been requested. As the period of extension was over, the Com-
mittee desired that the assurance. be implemented expeditiously. 

Sl. No. 40:-No extension of time han been requested in this 
case. The Committee regretted that no intimation with regard to 
the action taken to implement the assurance had been communicated 
to them nor reasons for delay intimated. As the assurance was 
pending for a long time, the Committee desired that it should be 
implemented expeditiously. 

Sl. No. 41:-No extension of time for implementing the assurance 
had been requested in this case. The Committee were surprised that 
no intimation with regard to the action taken to implement the 
assuranCe had been communicated to them nor reasons for delay 
intimated. As the assurance was pending for a long time, the Com· 
mittee desired that it should be implemented without any further 
delay and in the meantime reasons for delay and failure to ask f()r 
extension of time explained. 
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Sl. No. 42:-Tbe Government had requested for extension of 
time upto 31st October, 1975. As the period of extension was over ~ 
the Committee desired that the assurance be implemented expedi-
tiously. 

Sl. No. 43:-A request for extension of time upto 30th Septem-
ber, 1975 had been received from Government. As the period of ex-
tension was already over, the Committee desired to know the pro-
gress made in collecting the information and the reasons for delay. 

SZ. No. 44:-The Government had requested for extension of time' 
upto 30th April, 1975. The Committee took a serious view o£ the 
fact that neither the assurance had been implemented nor further 
extension of time asked for. As the assurance was pending for a 
long time, the Committee desired that it should be implemented 
speedily. Meanwhile, they desired to know the progress made in 
collecting the information and the reasons for delay. 

SZ. No. 45:-The assurance had neither been implemented nor 
any extension requested by the Government. The Committee had 
not been informed of the action taken so far to collect the infor-
mation. They regretted the casual manner in which Government 
had treated this assurance. The Committee desired that the as" 
surance be implemented without any further aelay. 

Sl. No. 46: -A request for extension of time upto 30th Novem-
ber, 1975 had been received. The Committee agreed to the exten-
sion. 

St. No. 47:-The Government had requested foOr extension of 
time upto 30th September, 1975. No further extension had been 
asked for. The Committee desired to know the progress made in 
collecting the information and the reasons for delay. 

SZ. No. 48:-No extension of time had been asked for in this case. 
The Committee regretted that no intimation with regard to thE} 
action taken to implement the assurance had been communicated to 
them nor reasons for delay intimated. As the assurance was pend-
ing for a long time, the Committee desired that it be implemented 
expedi tiously. 

Sz. No. 49:-The assurance had neither been implemented ···iI7z. 
any extension requested by the Government. The Committee had 
not been informed of the action taken so far to collect the informa-
tion. As the assurance was pending for a long time, the Committee 
desired that it be implemented without any further delay. 

Sl. No. 50:-A request for extension of time upto 30th Nov6mber, 
1975 had been received. The Committee agreed to the extension. 
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Sl. No. 51:-The Government had requested. for extension of time 
llpto 31st December, 1975. The Committee agreed to the extension. 

Sl No. 52:-The assurance had neither been implemented ntlr 
.any extension of time requested by the Government. The Com~ 

mittee had not been informed of the action taken so far to collect the 
information. They regretted the casual manner in which Govern-
menthad treated this assurance. As the assurance was pendillgfor 
a long time, the Committee decided to hear the representatives of 
the Ministry of Railways ill order to know the reasons il'l detail for 
the non-implementaticm of the' assurance. 

Sl. No. 53: -A request for extension of time upto 30th Novem-
ber, 1975 had been received in this case. The Committee agreed to 
the extension. 

Sl. No. 54:-No extension had been requested in this case. The 
.assurance was given on the 19th November, 1974 and was pending 
[-or over one year. Neither the assurance had been implemented 
nor Government cared to ask for extension of time. The Com~ 
mittee regretted that no intimation with regard to the action taken 
to implement the assurance had been communicated to them nor 
reasons for delay intimated. The Committee took a very serious 
view of the matter aJ'ld desired that it should be implemented ex~ 
pedi tiously. 

S1.. No. 55:-The assurance had neither been implemented nor 
any extension of time requested by the Government. The Oom-
mittee had not been informed of the action taken so far to collect the 

. information. They rp.gretted the casual manner in which the Gov-
ernment had treated this assurance and desired speedy implemen-
tation of the assurance. 

St. No. 56:-No extension had been requested in this case. The 
Committee were surprised that no intimation with regard to the 
action taken to implement the assurance had been communicated 
to them nor reasons for delay intimated. The Committee ciesired 
that the assurance should be implemented without further delay. 

Sz. No. 57:-The Government had requested for extension of 
time upto 29th September, 1975. No :turther extension had been 
asked tor. The Committee desired to know the progress made in 
{:ollecting the information and the reasons for delay in implement-
ing the assurance. 

St. No. 58:-A request for extension of time upto 31st December, 
1975 had been received in this case. The Committee agreed to the 
exMnsion. 



sz. No. 59:-The assurance had neither been implemented nor 
any extension of time requested by the Government. The Com-
mittee had not been informed of the action taken so far to collect 
the inf-ormation. The Committee expressed displeasure at the casual 
manner in which Government had treated this assurance. They 
desired that the assurance should be implemented without furth« 
delay. 

S~. No. 60:-A request for extension of time upto 14th Novem-
ber, 1975 had been received in this case. The Committee agreed to 
the extension. .. 

Sl. No. 61:-A reqllest for extell5ion of time upto 14th Decembt'r, 
1975 had been received from Government in this case. The Com-
mittee agreed to the extension. 

Sl. No. 62: -A request for extension of time upto 18th Novem-
ber, 1975 had been received from the Government. The Committee 
agreed to the extension. 

Sl. No. 63:-The Government had requested for extension of time 
upto 31st May. 1975 for the implementation of the assurance. No 
further extension had' been asked for. The Committee felt that in-
formation in reply to part (a) of the question could atleast have 
been given l::!y the Government as that part of the question related 
to present living conditions of refugees of. Bangladesh in Delhi. They 
desired that the assurance be implemented expeditiously as it re-
lated to human problem. Meanwhile, the Committee d~d to 
know the progress made in collecting the information and the reasons 
f?r delay. 

Sl. No. 64:-A request for extension of time upto 12th Novetn-
ber. 1975 had been received from Government in this case. The 
Committee agreed to the extension. 

S1.. No. 65:-The Government had requested for extension of 
time upto 30th September, 1975. No further extension had been 
asKed for. The Committee desired to mow the progress made in 
collecting the information and the reasons for delay. 

sZ. No. 66:-A request for extension of time upto 8th December, 
1975 had been received from Government in this case. The Com-
mittee agreed to the extension. 

Sl. No. 67:- A request for extension at: time upto 18th Novem-
ber, 1975 had be.en received from Government in this case. The 
Committee agreed to the extension. 
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Request from the Department oj Parliamentary Affairs for dropping 
of six assurances relating to reports of the Tariff Oommision 

MEMORANDUM No. 108 
6. The Committee took up for consideration Memorandum No. 108. 
The Ministry of Commerce through the Department of Parlia-

mentary Affairs had requested for the dropping of the following six 
assurances relating to the Reports of the Tariff Commission:-

. (i) Assurance arising out of the reply given on 13th May .. 
1970 to Unstarred Question No. 9495 by Sarvashri Suraj 
Bhan and Yajna Datt Sharma; 

(ii) Assurance ariSing out of the reply given on 26th August .. 
11110 to Unstarred Question No. 4004 by Shri Mangala-

thumadam; 
(iii) Assurance arising out of the reply given on 30th June .. 

1971 to Unstarred QUestion NCl 3469 by Sarvashri N. K. 
Sanghi, Jyotirmoy Bosu and Sat Pal Kapur; 

(iv) Assurance arising out of the reply given on 30th Novem-
ber, 1971 to Unstarred Question No. 2252 by Shri H. K. L. 
Bhagat. 

(v) Assurance arising out of the reply given on 16th May, 
1972 to Unstarred Question No. 6324 by Shri G. Y. 
Krishnan; 

{vi) Assurance given on 30th July, 1973 during discussion on 
Calling Attention Notice regarding reported hundred per-
cent increase in the price of nylon and artiflcial yarn. 

The Committee persused the reasons advanced by the Government 
for dropping of the above six assurances. The Ministry of Com-
merce had represented that the above noted assurances related to 
the reports of the Tariff Commission on the price structure of man-
made cellulosic and non-cellulosic fibres and yarns. The validity of 
the prices recommended by the Tariff Commission in their report on 
nylon filament yarn and polyester fibre expired on 31st December, 
1974 and for Viscose fibre filament yarns on 31st December, 1974 and 
for Viscose Spun yarn on 31st December, 1974. The Ministry had 
further represented that because of. the following structural changes 
that have taken place in the artsilk industry since the submission of 
the reports, the recommendations of the Commission have become 
out-dated:-

(i) Increase in capacity, particularly in synthetic fibre~yarn in-
dustry; 

(ii) Present demand recession and accumulation of stocks of 
fibres and yarns which are being sold below the prices 
agreed to between the spinners and weavers; 
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(iii) Oil crisis and high rate of inflation during the last two 
years. 

After Bome discussion, the Committee did not ~gree to drop the 
assurances. They desired that the assurances should be fulfilled to 
the extent possible expeditiously. 

Requests prom the Department of Parliamentary Affairs for e~ 
tension of time for the implementation of certain assurance. 
given during the various sessions of Fifth Lok Sabha. 

MEMORANDUM No. 109 

7. The Committee considered requests from the Department of 
Parliamentary Affairs for the extensi()n of time-limit for the impl&-
me.ntation of twelve assurances given during the various sessions of 
Fifth Lok Sabha, as shown in Annexure-III. 

After examining the reasons advanced by the Ministries con-
cerned, the Committee agreed to grant extension of time for the 
implementation of the assurances upto the period shown against 
each in the Annexure. 

The Committee then adjourned to sit again on Thursday, the 
13th November, 1975. 



ANNEXURE-I 

As on 8u. August, 1915. 

(Vide para .. of Minute. or the Fifth Sitting) 

Pen4ing auurancts p.1'lainittg 10 Twllllh Sdssion, 1974 01 'Fi/th Lok Sabha • 

$i. Date and 
No. Reference 

I 2 

J USQ. No. 1'59 
dt. u-II-74 by 
Shri Prasanna-
bhai Mehta, 
Sbri M. Katba-
muthu& Shd 
P.A. Samina-
chan. 

2 USQ. No. 195 
dt. II-II-74 by 
Shd Madhu 
Dandavate. 

3 USQ. No. 967 
dt. 18-11-74 by 
Shri Jyotirmoy 
Beau. 

Text oftbeQueationl 
Debate 

3 

AIIsurance 
given 

4 

., 
Remara 

5 

(MinistrY of Airicultur~ and Irription) 

(a) how much foQ(loll'aina 
were recovered from hoar-
ders under MISA.; 

(b) whether the campaign 
had any effect on the fall or pr,ices of fooe"rains in 
the country j and 

(c) howman.y persona ar-
rested and what kind of 
purtishment was awarded. 

(a) whether large agro-in-
dustrial complex has been 
set up in backward Dis-

'tricts of Maharashtra; 
(b) whether any assistance 

was provided to Indian 
Doliry Entrepreneurs Ag-
ricultural Limited (ID-
EAL) for these develop-
mental projects j and 

(c) if 80, the progress of the 
projects launched and 
.,sistlUlce made available. 

(a) the total quantity of flour 
supplied to bakeries throu-
ghout the country, month-
wise durin a January to 
September,I974jand 

(b) share of units Wlder 
Britannia Biscuit Com-
pany and each other prin-
cipal producer in thia 
total, month-wille, durin a 
January to September, 
1974· 

(a) to (0). It WI8 Request received 
Int.r-a/ia stated from DPA on 
that informa- ID-9-15 for ex-
tion regarding teI:8ion of timc 
fooQ,rsir .• rceo.. upto 30-11-75_ 
verec! from hoar-
ders Wlder 
MISA and per-
sons atrc8tec! 
and' the kind 
of punishment 
a~i8be-
ina collected 
and will be 
laid on the 
Table of the 
Sabha. 

(a) to ec). The 
necessary in-
formation is 
being collect-
ed and would 
he laid on the 
Table of the 
SabluJ. 

(a) &: (b). The in- Request receiv-
(ormation is be- ed from DPA on 
ina COllected 24-10-" for ex-
and will be tension of time 
laid on the upto 1-2-76. 
Table of the 
Sabha. 



I 2 3 " ,----------_ .. -------
."' USQ. NO.9PI 

dr. J8-tI-74 by 
Shri Stkti 
Kumtr Sarkar 
and Shri S.N. 
SinahDeo. 

USQNo.J806 
dt.25-JI-74 
by ShriAnadi 
Charan Das, 
and Shri P. 
Gangadeb. 

,.) whether any usilttanee 
whew given (I,uri"lthe 
Jast throe yee" to Weat 
Bel'\pl and other North 
Bufcrn ReIJi.on Statelior 
aaricult.ure cenws in thcee 
StaC4I; 

(b) if so, the amount sane-
tione(\ ,up-to-date , year-
wise MId actually utilis-
ed.; 

(c) wbtther any cenlW re-
port hall heenpvepared 
by the State Govern-
ments; and 

(d) iflO, whether the report 
wI1ibe placed on the 
T.able. 

(al whether Central Go-
vernment had gi'ollen.any 
finanCial aid to the 
OriSSa State for Agricul-
tural Schemes duriIlji 
1972-73 and 1973-74; anCf . 

(b) ifso, facts tlacreof. 

USQ. No. 1915 (a) wmriur the number of 
dt.25-II-74 CD. B60eu.in U.P. bas 

6 

by ShriNarain inCreucd during tbe 
Chand Parashar past two years; 

(0) .ehc~asol\S whieh led 
.to tlleinclUlt in their 
QUJDber; 

(c) ,whether it is proposed 
to irlcreasc tbe numbel" of 
c.D. Bloc- i~ aay·odJer 
·States Oil dcmandor 
odIawiscjal\d 

(d~ jf:aClt, the reasons 
tIIerafor. 

(c) &.(d) Census 
Repetti in res-
rect of ,Man i-
pur, Me.,ala-
Ya, Naplard, 
Tripura and 
West Bengal 
have been pre-
pared by the 
State ,Govern-
ments. Report 
in re8pect of 
AsallRl. is uncl.er 
preparatiol" by 
the Stete. M.c.-
quete number 
of copies of the 
reports are be-
inl obtained 
from the State 
Governments 
and will be 
placed in the 
Parliament'S 
Library, as 
soon as they 
are received. 

Re.cruest receiv-
ed frcm DPA 
on 25-9-75 for 
elder.aion of 
time upto 
18-I:I-7S· 

(b) The re- Request received' 
quisite infolma- from DPA on 
tlon is being 31-3-75 for 
collected' and extension of 
will be laid on time upto 
the Table of 30-4-75. No 
the S.bha, as further exten-

SOOllllit is re- sion sought for. 
caved. 

(8) to (d). The 
iDforlDllion is 
being collected· 
fremdloState 
ao-mmentsl 
TJnieA Turito-
rieuadwill be 
fIII*CeCl .. n the 
l'eblMfthe 
Houae..s SOOl\ 
.... ailible. 

Reqult· received 
from DPA on 
4-,-197' for 
eKIeftIiea Of 
time upto 
31-8-1975. No 
further exten-

sion soupt for. 
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USQNO.1993 
dated 25-II-74 
byDr.H.P. 
Sharmlalld 
SllriC.K. 
C~aQdrappaQ. 

3 

(a) whether Government 
have lately issued instruc-
tiOI1S to all State Govern-
m:llts to use the provj-
siol1s of the MISh and 
the DIR to check dehoar-
ding; 

(b) if so, the main poillts of 
the i.llstructions issued 
and the extent of dehoar-
ded foodgrains sel·zed 
uader D.I.R. in each 
State ullder the recent 
drive; and 

(c) the number of cases ill 
which tllis special pro-
vision had to be invoked. 

4 s 
(6) and (c). It 
waS in'IT-a1jQ 
stated that the 
latest informa-
tion with regard 
to foodgraina 
seized under 
the dehoardin, 
campaiJI'I and 
the I\umber of 
cases registered 
underDIRis 
yet to be receiv-
ed from the 
States and will 
be laid 011 the 

Tableofthe 
Sabha. 

Request received 
from DPh 0Jl 
27-10-75 for ex-
tensiOll of time 
"pto 31-12-75. 

USQ. No. 2678 . (a) the small and medium 
da~ed 2-12-14 siz:d irrigation projects 

(a) ftJ (c). The in- Request received 
formatiol'l is be- from DPh on 
ing collected 7-6-75 for Clt-
from the Rlljas- tel\siol'l of time 

by ShriN1wai ill R'\jasthal1 wJ.ich have 
Kishore Sharma. b~cll pastpol1ed for want 

USQNO.3616 
date<.i9-12-74 
by Shri Mliiti 
Raj Sailli. 

OffUIldS in the State; 
(b) funds allocated and 

mide available fOT the 
purpose; and 

(c) when the funds would 
be made available and 
the time by which these 
Schemes arc likely to be 
taken up. 

(a) the Ilam~s of the States 
in the cQulltry where 
there arc bral\ches of 
Bnarat Sewak Samaj; 

(b) the l\umb~r of districts 
where th~y are f~nction
ing State-wise; 

(c) the amount giVen to 
Bharat Sewak Sama; by 
Go vemmel\t during 

1973-14; 
(d) the number of persons 

working in tile Bharat 
Sewak Sama; in eacll 
State; and 

(e) the expel\diture in-
c W'red on their salaries 
and allowances. 

thall Goveru- upto 2z-8-75. 
ment al\d will No further ex-
be placed on tension sought 
the Table of for. 
the House as 
and w1u:n re-
ceived. 

(a) to (e). The 
information, 
which IS to be 
collected from 
various outSide 
sources,iS be-
ing collected 
and will be laid 
on the Table of 
the House when 
received. 

R.~quest received 
from DPA on 
16-9-75 for ell-
tellsion of time 
upto 8-lz-75. 

USQ No. 3fi50 (a) whether the MinistrY (c) It waS inter-
claled 9-12-74 .have formulated a scheme IIljQ stated that, 
by Shri Chandu- for improving cattle breed; "information re-
.lal Cbaqdrakar. (b) if so, the main featW'CS lardiAI exact 

tbereof; and location of Key 
(c) the. names of places in Village Blocks 

various States where such in ,be States is 
Schemes arc beins imple- bcinccollected 
mClltcU ,indicating the from tbe States 
AlUIlber and tbe centres and will be 
to~e Set up under the placed on the 
Scheme in each State. Table of the 

Sabhaonre-
ceipt." ----------------
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a 

USQ.No.31J8 
dated SH2-14 ' 
byShriM.C. 
D .... 

.3 

(b) if 80, the facts there-
of. 

C.) ,~, tWncs of the 'States 
lit' \1r!4ch youth willIS 
alona ,:With their lI1ell1-
bera:itre opened in the 
coilUrlunity developme.Qt 
blOcP during 1973 and 
the 'llmount liven by the 
Ce.Qt'l'8J GO'Vernme.Qt for 
each of thcse wU1.lS; and 

(b) 'the fuDcttoits of th_ 
, totith wi~ and undei-

whose 'supervision these 
arc~Jtin8. 

, . 

w."10-18 . 
ccted . 

.. 'be 
.e4dnthe 
""li!-ofthe , sabtil.1OOII 
• ., P<lillDle• 

'Ii) J(6). 1"Ile 
'I iIlfonnatioD is 
beiDa collected 
and will be 
pl.ced on the 
Table of the 
Sabha ill due 
course. 

';.,!),. 

A jl. 

R,equest rccciml 
fromDPA OIl 
»-9-7' for ex-
tcJWoQ of time 
upto 9-Ia-7S. 

USQ.No . .3119 
dated ~I2-14 
byShriM.C. 
Dq •. 

c.) the number of ..,-
Joyces worki~ in each 
Community DegelopikJlt 
Block at prclent·Uldicilt-
ting thefl' dlli,naUonl. 
salaries and functions; and 

(a)"~ . In- Request received 
follDation Is from DPA 011 
~(aa collected 24-10-7' fora:-

'frem 0Iie Stales tension of time 
~d WIll be laid upt031-la-7' 
'oothe:Table 

(b) the amount li~n to 
;each State S, thrCeotril 
Govel'Junent'forthe CoIr&- ' 
~ , DevetopmeDt 
Blod: during X~3. indi-

, crjtJr,thc I"\Unbtr'<ll tM 
Oommunity, Dc~lop
ment BldCb fcrr which 
this amoWlt we giftJ1. 

of the HOUle. 

USQ.No.46la (a) the namClllJ\d eddreisca, C~~)-(c). 
d.ted 16-12-14 of firms/perIOU Whc. ~irIIo~ 
by Shri Biren- premises were raided in tion is beina 
der Sin,h Rao the Unloa TIrritorirll CDIleCIrit and 
and Shri durin. tM yqr Itt. _liM'laid OIl 
Mukhtiar Singh under ~ 'cte:. .. T .... e of 
Malik. hoarding drive; the Scbba. 

(b) the total -.oUAt of 
foodgrainl recovered: 
and 

{c) the action takcD in 
each case. 

.~ ;'~ 

Rcqueet received 
from DPA 011 
31-8-15 for ez-
taaion of rimo 
upto 1,-'11-75. 
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IS USQ No. 4697 (It) whether GOV1:mnient 
- dt. 16-I:a-74 by a.ct cUftcted the State 
Sbri RunaVlltll' Government of Bihar 
Shutri aDd r. fWaI cates .... t 
Shri K. M. . tIa. .. ~ent .... "of 
Macfhu);ar. VWuau.· S~ItY&IU" OciIIUanj (BiJur) UDCler 

tbC- liieatial CoJQll1Odi-
tiel ·A.ct for its lapIel on 
a'Ah September, 1972 
.. nth July, 1973 in 
luppl)'ing sub-standan:l 
luprimd 

(b) if 10, what il the posi-
UOIa of these CiKS. 

(II) the State 
GovcDlDlent 
has been *" . to intjmate 
the latat po-
lition of <the 
cae. and a ::ty is awai-

16 USQ. No. 4699 <a) the number of cattle (II) It) (II). The 
dateclI6-1:a-74 campa openecl in Ic:arcit)' iDfol'J1\8tion is 
by Shri D. P. area in Gu~at State. beiDI cpJ1ectcd 
Jadeja and Shri Dbtrict-wisCi ° and will be 
ArYiDcl M. (b) the financial helJ' ~~d on the 
Plltel. Jiven to each camp; Table of the 

L<.'~ Sabha when 
(c) from where the fodder received. 
, wu obtainedi IDCl 

(eI) whether it wu obtained 
by the GovemD\fnt lien-
ciel or by the private 
coattae:ton. 

(Ministry of Commerce) 
17 USQ. No. 63~ (a) whether tbe firm of 

dt. 15-11-74 by MJs Chhqan La! Pandu 
Shri Hubm Lal. Mohan $ad.an 6/4 
Cbancl Kachwal. Sneblata GanjC~8 

enpaed in 
cotton at ~ap rates 
in Indore. KbarPUD. 
Ujjain, Dewu. Sajapur 
Rajprb. Uaanpbad and 
ICftral other diatrictl 
of Mldbya Pradah bJ 
lCDdiq JnOaCy to fmnerI. 

,b) whether the above finn 
aeUa on credit the cottrlll 
10 pgrchued to cotIOD 
textile mills at a price 
fifty times more than tile 
price at which it WIll PIll" 
Chased; 

(II) to (d). The 
infcrmaticD ia 

.beiAt c.ollected 
and, will be laid 

on tbe Table 
ofdae House. 

1 
llequeat receiv(d 
fioIn DPA. OD 
,-8-75 for ex-
Ullliora o. of tiIIIC 
..., !D-9-7$· 
NO farther ex-
teIIIioD so uaht 
for. 
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IS USQ. No. 700 
dr. I.5-U-74 
by Sbri B. S. 
Chowhan. 

3 

(c) if so, whether in case of 
failure on the part of tex-
tile mills to maI;c 1'8)'-
meat for the cotton, their 
immovable propmy is 
got transferred in the QIIIIle 
of the firm and it, partne1'I; 
and 

Cd) the number of such in-
cidents that have taken 
place d urina the last 
two years. 

(a) the total number of (&) & (c). Infor-
can imported dmina the lIIItion is bdng 

-Request re-
etivtd from 
DPAon 
16-9-75 for e:a-
tension of dine 
upto 15-11-71. 

last three years j collected and 

(b) the number of such im-
ported cars with the Cen-
tral Ministries and the 
State Govenunent., se-
parately j and 

(c) the reasons for impor-
ting these cars in view of 
the present economic cri-
ais. 

Referring to the reply 
liven to Unstarred Quu-
don No. 1627 on the 2nd 
March, 1973 regarding 
atllbla of employees in 

Rayon Mills and 85~ 
for: 

(a) the names and other de-
tails of those items for tbe 
production of which per-
mission WII sought by 
Sbree Ram Rayons, Kota, 
Rajasthan, a branch of 
Messrs Delhi Cloth and 
General Mills Company 
Ltd. flid, Licences No. L/ 
23/S/N-I7/ Tax (D) 61 
dated %2-3-61 and }lo. L/ 
23/6/90rrex(F) 6, dated 
the z9th APril, 1965; 

(b) whether items for which 
permission was asked 
for are not being produced 
there ancI instead (I) Sul-
phuric Acid (2) Sodium. 
Sulphate (3)· Sodium Sal 
phide (4) Carbon Bi,,,,~ 
phide CSz are being 
produced in large quanti-
ties without permi.sion 
and if so, the action being 
taken. and 

will be laid on 
the Table of 
the House. 

(4) to (c). The Request received 
infMmltwn i8 . (I0Il1 bPA on 
being collected' 24-7-75 for e:a-
and will be tension of dine 
-.,.lacrd on the upto 3~". 
Table of the No further e:a-
HOUle. tension aouabt 

for. 
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(c) whether -_~ or 
Steam valued at 1U!ht 0( 
rupee. which ii';DfQduaed 
in thia facfdi1 1,bcing 
aold to thelldjobdag fac-
tory (8hri Ram Chemical 
Industries) which i. 
abaolutely ill~p1. 

~ USQ No. S313 (a) whrtherGovernment -
dt. ao-I2-74 by n:cci~d any rcpresenta-
Sbri Vayaiar tion reprdiJ;lg the misuse 

(G) a:tb). The 
infonnation is 
beina collected 
and witl be 
llid on. the 
Table of the 
House. 

Rni. of pOwer au!. mi8ljtpro-
priadoa of fuI1ds by cer-
.rnofficia1s of the Cotton ' 
Corporation of India. 
aDd 

:U USQ. No. 5422 
dt. 30-13-74 by 
ShriC. K. 
ChandraDDan 
~M~, 

22 USQ. No. 5449 
dt. 30-12-14 by 
Shri Jyotirmoy 
Sosu. 

(b) if so, tbebroad feanrres 
thereof and the actions 
ta1r;en thereon. 

(al whether any advance (G) .t (6). The 
import entitlements' were infom.tion is 

given. to Mis. Hlo,dustan beine collceted 
Lever . LiIuited aaainst ancIw.iUM, 
eq,dfl commitmentS; and laic1bnthe 

, Tatale or the 
(b) wh~er HindustaJ\ Le- House. 

ver Limited hIfve ho-
l\o1ifed these export 
comDUtmentS and if not, 
the reasons therefor. 

(a) how manl' import li-
cences have been issued to 
the business houses of 
Goa. Daman' and Diu 
during the last three yean, 

(b) the o.am~s. ad4resses and 
particulars of buaiDeaa 
houses who have been 
liven import liceDccw 
cturing that period aJlCl 
total value of the l:.icen- • 
cesJiven to each; • 

(e) tbe items forwhichsucb 
licences have· been iiven 
in each case;, 

(d) whether thde liceDceS 
have been utilised .nd the 
scheduled ,oods iInpor-
ted; and 

(e) whether . there arc 
charles of DIisU8e of 
import licences against 
80Ille of these firms. if so. 
tbeflcts thereof and action 
taken thereon. 

c., Necesaary 
information is 
-kAJ, Clollected 
and will be laic1 
on the Table 
of the House. 

Request rccei ved 
fromDPA on 
12-9-15 for ex-
~iQD of time 
upto . 3009-75. 
No further cx-
telUiOll soulht 
fo,," 

Partly Imple-
mented "* 
statement laid 
in Loll: S abha 
on 7-8-1S. Re-
quest received 
froDl DPA on 
S-8-15 for 
extension of 
time upto 
1-II-75. No 
further exten-
sion soupt 
for. 

--------------~---------- ---------------------------
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(Ministry of Defence) 
33. USQ. No. 436 (a) whether .nention of (4) to (c). Go-

dt. ~U~14 by . the MiDister of DefeDce ftrIlDlCDt have 

34. 

2S. 

!SA. Mabadee- bu bee" drawn co the seen p~ re-
pat SiJs&h DcWI item publilbed UD- ~ to tIlis· 
Sblk1a. dez.thec:aptiOQ '2Ia'SbarIw- 0fIeet.· The 

tIU pu1\fal'OQ ke ,..,.. ibfOIDlIItion is 
lallc • Palt iDtari' (p1k" beinl verified 
ftfuIaI to take back:n and * ~eDt 
diapJaMcl families) in will be laid on 
local daily dated the 19th tile Table of 
October. 1974; the HOIISC. 

(b) whether Plkistan is 
backing out of the agree-
m.ent; aIld 

(c) if 80, die steps taken !":y 
dae Goftrnment of India 
in tbaC j;onnection. 

(Ministry of Education. Social and Welfare and 

SQ. No. 85 dt. In the course ofsu8Plemen- In reply to sup.. 
I8-Jl-~~ taries to the uestion, plemdltaries 
Sh.S. • • Shri N. K. P. Slave wanted raised' by Sh. 
shra. Supple- to know whether the Roe- N.K.P. Slave 
mentarie& bl port of the Gujerat Com- ~.A. 
S/Shri N.K;J>. minee on Development . the 
Salve and S.l\. 0{ Urdu would be written Minister stated 
Sharnim iD Dc~j sc:ript and "when the 

Shri S. A. Shamim de. Com,IQittee 
'Sired to. 1now W.\lcD ~ aubmiU its re-. =. . of the. Com- eo:t ~d .fter 

ee wm be ~lace4 on ithaabecn 
tbe Table of the . ousC. coqsUiei:ed by 

tJ&e Govern-
medt.ther-
p3rtwifl :: 
ifIaCed OB, the 

able oIthe 
Hoase ill ac-
cordanCc: with 
thc:~~ 
procodUie." 

tJSQ. No. 910 The nwnbc:r of fo~ The rc:quired 
d ~'rru:;Z4 by scholars. students. aiicl iDfbmlat.ionis 
·Sh;u.eo cqerts who came t() boiQa coUecte4 . 
Pl'IIad.~. In'lia ill c:oa.nectiOll With .allatCmCDt 

research or ItUdJ job will' be laid OJ) 
durin& the year 1913-'14 theT~loof 
and the countries to Which the HoUle. 
they be1oDa. 

R.~q\lelf received 
frOnt DPA 011 1""7' tbr ex-terlsiolt of time 
upto 19-11-75. 

Culture) 

R,equest for 
drOpping of 
the assurance 
was considered 
by the Com-
IDirtee at their 
Sitting held 011 
%%-8-15. The 
~ittee . 
lWted. tba t the ",u." COOl-
mittce" had 
been' appointed 
in 197a and 
desired to 
bow the pre-
sent stile of 
delib!ration of 
that COl11tDittee 
and the date 
by which the 
report was like-
ly to be sub-
mitted by them 
to the Govt. 

R,~~ivcd 
f~ - llPA 
~%"'1sfor 
c:#.,.igQ" of 
timC uptC) 
~1S. No 

r exten-agO aouam for 
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26. 

.a8. 

29. 

50 

USQ No. 99~ (a) whether Govermnent'S 
4t.18-11-14 attention has been drawn 
Sh. Sari Sin. • to tAo conditions imposed 

by lOme Universities on 
private candidates appear-
JIlS i n Post.iraduatc: 
exatIlinationSj and 

USQ. No. 1950 
elt. as-n-74 by 
Sb. Jyotirmoy 
Boau. 

(b) if so. whether lOme of 
the .. conditions imposed by 
these Universities would 
not encourage provincia-
lism. 
(a) narues and particulars 
of Academicians from 
the United States who vi-
sited India and delivered 
lectures in various edu-
cational institutions during 
1913 and 1974; 

(b) nlmes of the educational 
institutions visited by 
these United States Aca-
demicians; and 

(c) what were the subject 
matters of lectureS deli-
vered by them. 

4 

(/I) It (6) • The 
information is 

. bcil1l collected 
from various 
Universities 
and will be 

pllKlC!d on th e 
Table of the 
HouaewheD 
received. 

(/I) to (I:) • The 
required infor-
lDIIlion is beil\i 
collected and a 
statement will 
be laid on the 
TabJe of the 
Sabha. 

5 

Request received 
fromDPA on 
,-8-75 for ex-
tcrWoD of time 
l'P to 31-8-75. 

No further ex-
tensior sought 

for. 

Request recei ved 
fromDPAon 
14-8-75 for 
extension of 
timcupto 
30-4-75. No 
further exten-
sion soulht for. 

USQ. No. a674 
datect 3"12-74 
-b1 Sbti VaY*lar Ran. 

(a) for the total number of . (/I) IIIttl (6). Request receiveel 
educ:ation alinstitutiOOI and The re9Wred in- from DPA on 
Univerritiesin the country formatton is be- 31-3-75 for foX-
reccmn, assistance from iD, collected tell.sicII cf time 
the Ford foundation of and willl be laid upto 30-6-75. 
U.S.A. tor different pro- on the Table No further ex-
iects undertaken by it and of the Sabha. tension sousht 
their names and the uJient for. 
features .of projects under-
taken with the assistance; 
and 

(b) the total amount received 
by these ·institutions and 
Univenitie8 durin, the last 
three years, year-wise and 
institution-wise break-up. 

USQ:fio.2757 Ca) whether academic session 
dateda-u-74 of aD the primarY achools 
b1 'Sbri Janesh- of New Delhi Municipal 
war Misra. Committee and MW1iclpa1 
, , Corporation ofDclhi starts 

from July; 

(b) whether the policy of 
the Administration is that 
the transfers of the teachers 
be made before the acade-
mic session starts; 

Request received 
froIn ])PA on 
26,7-75 tor ex-
tension of time 
upto 3C>-9-75. 

No further eX-
tension Ilou,ht 
for. 
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30 USQ. No. 2801 
dated 2-12-74 
by Sbr! Biswan-
raJlll Shutri. 

51 
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(c) wbether Nc:w, D~ Mu-
nicipal Committee . has 
ulDaferred more than one 
hundred teachen in Octo-
ber-NoY.emberand u. re-
lult of\1fhicb studies of the 
.tudentahave been adVene-

. I, dected; and ' 
(d) if so, the steps to be 
taken by the Government 
toensure~.~untbDe
ly transfen of teachers do 
not occur in-future. 
what percentage of school-
,oin, children durirS the 
pericid ofPourth Five Year 
Plan learnt Hindi in non-
Hindi speaking States, 
~te8-wi8e. 

(&) and (4). 
TIle PQIidon is 
beil',. ascertaired 
from the New 

Delhi Munici-
pal Committee. 

The uquiredin- Request received 
formation is from DPA on 
beinl collected 20-10-75 for eX-
from the States tension of time 
CXlncerlled and.. \IptoJI-I2-,..s. 
wiD be laid on . 
the Table oftbc 
Sabba in due 
count. 

31 USQ. NO:3618 (a) the value of the books (b)'Thcinforma- Request received 
dated 9-12-74 purchased 80 far for Raja tion i. beinl from DPA on 
by Shri Shankar Ram Mohan Roy Library collected and 22-9-75 for ex-
Dayal Singh. let up by the Ministry and will be laid on tenlion of time 

the details of their diatribu- the Table of the upto 30-10-75. 
tiOD; House. No furiber a-

32 USQ. NO.4S89 
4ate4 l6-u-74 
byShtiG. Y. 
KriabDan It 
Sbri C •. K. 
1 dar Sbarlef. 

33" USQ. No. 1206 
elated ~0-I1-14 
byShrl G. C. 
Dixit. 

(b) the name. of the publi-
shen from whom tbeae 
boob were purchaaed indi-
cating the value of elch 
oftbiae boob and the bali, 
on which these boob were 
selecte<l. 

ten.1ob 10Uiht 
far.' ,; 

<a) the amount spent by Go- (41) IJIfIl (6). Requeet received 
vemment to eradicate illi- lnformation is frem DPA on 
tcrllC)'inthe country, State- ~irI. collected 20-10-75 for 
wile; durin. the year 1972- .and ~J1 be laid castenlion of 
1) ; OIl the 'fable of time upto 

the SabJ:aa. 31-12-7,.. 
(b) the names oUbe volWl-
tar)' . ~ warkin. 
to er%te iJlitercayin 
the countr1. State-Wlsc; 
and 

(c) the percentage of illite-
rar:y in tile coW\tr!, State-
~.lI1\Onpt mile. an<1 
fehl8lel,leParately. 

(Muwh)! 0/ SMrgy) 

(~ the number of lerious 
aCci4en ts that took place in 
each of the coal Jn~' in 
Madhya Ptadeali in 1912-
13 separately; 

(b) the number ofUves 10lt 
u a result thereof an<1 the 
amount of compensation 
paicl therefor; and 

(a) to (c). 
The information 
ia·~ID. col1ec-
ted~ will be 
lai<1~ on the Table 
of the HOUle. 
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'40 USQ. No. uS. 
dated 20-11*14 
by Shrl Phool 
Chand Verma. 

". USQ. No. :1376 
dated 27-u-14 
~:!M. uthu. 

'~" USd. N~. 3021 
. da~.l-t:Z-74 

by Sbrt'!>han 
SbaI1 PracUIaa. 

31. USQ. No. 3037 
dated 4-12-74 
brShri H. N. 
MukerJee. 

(c) the action ween b,. Go-
vernment ' to' ~lr'Jiitll.e 
'!be inCi~nt. of .u~~~ 
~rits. .... .' 

(.) the Income: of employees 
.ad "J1'k~rl oft~e \atJollal-
iaed C:la) mhe.' fbrthe 
month of September, 1974. 

(b) their monthlJ income 
beC()re IlationaUsation ,aud 

(c) the other facilities re-
~C'.' to health, c<1ucation, 
acc:ommoc1ation anc. supplY 
of cucntial COlDDlOdtuel 
~oYiJed to them~ , 

(I) Whether Governm ot are 
aWale of the fact that the 
dlseues like Tuberculosis 
&n(1: l'llaria arc i ,creasir., 
amon, the coal mb ,e work-
ers clue to insuBlcient me-
dical facilities. IIP.d 

(I) if 80, meuurci taken to 
.prove the lltuat101'. 
(a) Whether on the 28th Oc-
tober, there Was a lu,lden 
atrike in Sohaa:Pur()roup 
(Biraingpur COllierr);. 

(b) if 80, the fact.a thereof; 

(c) whetheran enquiry of the 
aaid incident has been 
cOni1~; 

4 

(P) " (c,. 'Ole iJl{ormation 
il ~nl' collec-
ted ~d win be 
Wd on the Table 
of '" HOUle. 

(cO tM4 (II). 
1'bc informa-
tion II a bem. 
conected. and 
willbeWd,on 
theT.bIt: of1!be 
H~e. ." 

(~whether It has been 
, 4e~i4ed to pU'lI.h the per-
_olll ~r the party which 
".,behind the atrikl:. and 

"I . 

(~) (~., (i). 
U.etail.··.are: bom. 
COllect~. ' 

(e) whether any compen.sa-
tlon i8 proposed ftIl be ~n 
to the workenartc1'ff"noc, 
the reuons thereCor. 

(a' whether the CoalMi, nel, (a), (6), _,. ee). Request received 
Authority hu been acdused ItttonQltion il &Om DPA otI 
by a number of bulk con- belnlcOllec:ted. n-4-7$ for ex-
lumen of lendi1t1 un<lcr-. tendon of time 
loaded coal Wason. durlri upto 30-6-75. 
~ l~ two to three: mon~.; .. btlo ~r .~f-

tentiOft· lOu ... t 
fpir. 

(b) i( 10, the Cacta thI;~eor; 
and. . ... 
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(~) lteps taken apinat the 
o1Iicla1a wbo are in-ohalse 
oftbil and how much COl1l~ 
penution C;M.A.. hu.i!ven 
to the consumers on IIIXX'Unt 
oftbia. 

38. USQ. No. 3139 ~ whether Govel'Tment ~k.a"d (6): 
dated 1C12~74 ve not 1tt implemented Information 
byShri • the W. ~ement re- i. beiJ1. aoJ1c*<1 
MaIlann. and commcll(l.e~ ,. ~he Coal and WlIl'~ 
Shri Ranen .~. Minuloir.t Bilateral NCIO~ laid or the -ra-

dating Committee; and ~e ofthc Ho~. 
(b) fho, the reasons thereof. 

39. USQ. No. 5018 (a) whether the Mir.istry ia ~~~for= dated 18~12~74 aware that a huar quantity 
bUhriDhan of water is thrown out of i. ~ collecl-
S Pradban. the mine of Birair ~pur ted an will be 

Colliery ir Shahc'.ol Iltt. laid on the 
which if collected ir. a dam Table of the 
can be mal:e available to HoUle. 
the nearby rural areal tbere-
from; 

(b) whether any survey has 
been ma~e in this direction 
and iho, the ractl tQ.oreof. 
and 

(c) the Iteps likely to be 
taken in regard to utilisa-
tion oft) il water. 

4C'. USQ. No. 5051 Refrrring to the reply given 
date<! 1);12 -74 toU~. ND. 986~ Of·. the 
krSbri . rviM . roth y, 1!II73 and.akinl 
, Petel pne! ftlr: 
Shrflhljiblt.ri 

~~~~ Itpfftfiai Par .. 
~t (I) the amourtl psJd to ary 

•• J '. of the Banb 0l'I behalf of l~ ~ttf coUec-
anyowrers by Ccntral Ga- tcd an.will be 
vemmer.t or Govemment IAfd CIh' the TI~ 
Manqemer.t an! the date. 
on which these were pafc1; 

~Ie oldle,HOUte. 

(b~he amoUTtI paid by 
1 ve to the Commissioner 
of:nuar.d the date. 
ott wlU. theyarepaid; 

(c) the details of the com-
merte of the au~itor8 who 
have" lue,itrn the acc:ourtl 
for 27-TO-7I to 30-4-72 on 
behalf of Goverrmer.tt 
owner Co. rrgar.lrg /:y-
menta of liability wit out 
wri~n cor ser>to(the ownerj 
..a 
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Cd) whether the above audited 
accounts corfirm . to 
Schedule VI of Companies 
Act. 

4 

(MinistrY of PiAa&U:e) 

,II. USQ. No. 6$0 (a) the total no. of smug,- (0) to (d). 
dated IS-II-7' lera, their assistants and Requitite in-
by Sarvashri lieutenants; talC. evaders foniwtion is be-
Shashi Bhusban, and exchange operators ina collected 
C. K. Chandra- arrested, cateaory-wiae and will be laid 
ppan, Vayalar durina the recent raids in on the Table of 
Rari, Bhogen- variOWl parts of the country the House. 
dra.Jha and Sar- lUIder MISA and other 
dar Mohindcr laws; 
SinahGill. 

..p. USQ. No. 656 
cSatCd IS-II-74 
by Sbrf Shiv 
Kumar Shutri. 

• 3. USQ. No. 67S 
dated IS-U-7. 
by Shri K.M. 
MIA.1hukar. 

(b) how many persons in 
each catc,ory are still at 
larae and the efrort. made 
to arrest them; 

(e) the total value of gold, 
silver, ornaments and other 
Il)()cls seized durinl the 
recent operations and how 
these 100ds are proposed 
to be disposed of; and 

Cd) what action Gove,.nment 
propose to take qainst 
illdividuals. 

(a) whether the attention of 
Government bas been 
drawn· to the neWS that 
Napnmal Shah and his 

. brother ~t Lalwete 
involved in one billion 
rupee foreiiIl exchanJe 
ecanclal; aru1 

(b) the ftndir,1 of the en-
quiry conducted by Go-
vernment iu. reprd thereto. 

(a) whether a bai1abl~ war-
rant Was iSlued &pinst 
Shri Sukar Narain Bakhia, 
a notorious smualer of 
Bombay, who Was arrested 
in September la8t; 

(b) if so, the reasons there-
for. 

..... USQ. No.676 (a) whether. some of the 
dated 1,-Il 74 smugllera now arrested 
by Shd D.K. and de.wned Wlder MISA 
PIMa. .. hIl:t DCen mested· earlier 

and were released on bail; 
and 

(6) Information 
i, be' col1e4> 
ted a':! will be 
laid on the Ta· 
ble of~ lIouse • 

(a) & (b) • 
Infocmation il 
beina collee:-
ted and will be 
laid on the Ta-
ble of the 
HoUle. 

(b) Information Request received 
is beiDIcollec:- (rem DPA CD 
t~ ai1Cf will be 37-10-7S for. 0: .. 
laid on the Ta- tenlion of time 
ble ofthe Rouse. upto 1,-13-75. 
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.. (6. 

USQ. No. 749 
dated 15-11-74 
by Shri Biren 
Eniti& Shri 
B. K. Dascho-
wdhury. 

USQ. No. 754 
dated 15-Il-'14 
by Shrl Madhu-
ryra Haldar &: 
8hrl Jyotlrmoy 
Bosu. 

3 

(b) if 10, the particular, 
thereof. 

(,8) the amount of foreign 
excbanac released in the 
financial ~ar 1973-74 and 
durini the current yeaf 
upto the end of September 
1974 for travels abroad; 

(b) the r,umber of travels 
cfticially sponsored and 
tho.~ by private individuals 
and the amounts offoreign 
exchanjc released category-
wise. 

Ca) how many firms under 
tbe con trol oClarge bUli-
i1ess housci and forei;ncft 
have been c::harged with 
eVilion of Central Excise 
Customs duties during the 
last three years; 

(b) nanaea of firms in whose 
cases amount of evulon 
e7G:eeda R.I. ODe lakhj and 

(c) what are the specific 
c/wFs apin.t each firm. 

<a) thentimberofsmUlilen 
arrested after the promul-
lation of the Mlintenanoe 
of Internal Security (Am-
endment) Ordinance; 

USQ. No. 782 
dated I5-II-74 
by Shri Chan-
dulal Chandra-
tar, 8hri Chan-
dra Shekbar 
Sinih, Shri (b) the names of PtOmincnt 
Narendra Sin,h, sm~n amon, them an« 
Shri C. K. the Value of amumded 
Chandrappan, goods recovered from UlemJ 
8mt. Savitri 
Sh)'lm, 8hri 
Bibhuti Mishra, 
8lvl N.K. San-
,hl& Shri 
Vaant Sathe. 

(c) whether thesc 5Rl\li81ers 
w.:rc in leasue with certain 
foreiln ImUgien ; and 
Cd) wQether an, foreign 
.,.ual.r has also been 
amstcd .. 

4 

(6) The infor-
mation i8 bein, 
collected and 
will be laid 
on the Table 
of the Houae 
when available. 

(a), Cb) Be. (c, • 
Intormatlon 18 
bema collected 
and Win be laid 
on the Table 
of the Sabha al 
lOon as possible. 

(a) &: (b). It 
Wli inur-alia 
stated that in-
formadoe re-
;adin, the 
value of &oods 
recovered ftom, 
the detenUC8, 
after their 
detention, under 
the Ordi-
n,nee, il being 
coUected and 
will be laid OD 
the Table of 
the House. . 

(d). Infonna-
dOll il bein, 
.oolIec:ted and 
wiD be laid on 
the Tablc of the 
House • 

Request received 
from DPA on 
25-9-75 for Clt-
ten sion of timc 
upto 20-12-75. 

~.t ~ceived 
from DPA on 
12-9-75 for ex-
tensIon of time 
upto 15-10-75. 
No further ex-
ten.ion 10Uaht 
for. 

. _-------------_._--
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48 USQ. No. 795 
dt. Is-n-74 by 
Dr. H.P. 
Sharma. 

49 USQ. No. 1640 
dt. Uou-74 by 
8bn ·K. M. 
.~ •. 

sO USQ. No. 1693 
dr. 22-11-74 
Ity Shri A. K. 
Gopalan. 

51 USQ. No. 1750 
dt. Uon-74 by 
Shri ])'Odnnoy 
Boau. 

56 

3 

The extent of Central Salea 
Tax evasion detected ill 
different States. in raids in 
October.1914· ' 

(a) whether Gowmment 
~.takeD any st~ps to 
confiscate the vehicles 
starJdinrin t~e 1WDe8 of 
sn;iU,g!ers or held 'BeIWDl'. 
and' 

(b) if so. the actk.n takeu 
in each Stlte. 

(a) whether there are lODle 
appeals pendina with tnc 
Income-tax Tn'bulu!l.a. New 
Ddhi and Bombay filed 
by the Department &pinat 
Mis Volga Reataur8nt. 
New Delhi and Bombay 
and vice ~S4. 

Tbe adminiatra -
tion of Central 
Sales T~ has 
been ebtrusted 
byJ .... to State 
Govemmrnta 
who cpUect 
and retain tlat 
proceed'thettof. 
'the inf\'itrma;' 
ti<$ aalled fe r ill 
the question 
bu. tlttrtfore. 
been called for 
from the State-
GOvernn:leDts 
~ will be I,id 
on th~ Table 
ofth,e House 
wheri~ivrd 
and consolidated. 

(G) & (b). 
Inrl.lrmation i. 
being colltctetl 
end will be Jeid 
01\ the Table 
of the Houae. 

«(;I) to (c). 
'Ute requisite 
~nton:DlIll/:ln is 
being colIe(.'f(d 
IUd. wip. be 
plactd on the 
Tabk of the 
Houae al early 
..PQ8Ii~ , 

(0): if so, the elate. of dae 
..-II filed aDd. the IIDOQAt 
in\'Om:c1~ and 

(c) how many artal. have 
bftn settled !J1 tribunall 
80 fll'in the ~ ~e 
yerri and tbe . sn'IoaIIt in-
volved therein. yell'-wile. 

5 

P.rtlyimplemm-
ted. vide atate-
ment laid in 
Lox Sabha on 
28-2-75. Request 
received from 
DP~P'I*7-.7S 
for exten8ion 
of time upto 
31- 12-75. 

Request received 
from DPA 
on 12-9-75 for 
txttDlion of 
time upto 31-
10-75. No 
further exten-
sion souaht for 

(a) the number ()f ~panies. (41) '" (c). Request reCriwd 
Indian and ForelJD. in- .1afurmatk-n trem· .1;).P.A. 

. wIved in economic offences ftprdinJmajor oil n ..... 15 for 
during the last tllrl'e yrm; t~~Qft'(Il- exteDliOll of 

. etl co.utted time up to 
(b) detaila of the economic by Indt.n and 30-2-75. No 
~8 committed; and forrian com- further rxtension 

panie. aDd IOUIhtfor. 
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(c) whit aotion.; ifai1Y. Jw 
been talr;en ....".ttKe c<-m-
l"Qies concertkd. 

(.) the expenditure tbwr-
rD!l;{)n the touraabtaad of 
Cmt~ MiniICft'l' from 
I-.t-74to 31-1Q-74;aad. 

(b) theafnoUDtofforeip 
excblRae spent. on these 
tour .. 

53 USQ. No. 1797 (.) whether Government 
dr. ~~-1I-1974 have ,...thed ~ acaJe 
by Shri Biren~r foreillll cxchaaae~t 
Singh Rao, carticdout by,ao,me fQteiln 
ShriMui;miar, .. e1e~ent8 W(.r)dn. lI'~tly 
SinghMali\l; Ie in tneQOaItalarca,ofIndia; 
Shri Chandra 
Shelr;har Singh. 

(b.) if 110. whether any 
arrett bM 80 far been made 
in ·C()OIltQion with irre-
gWar foreign exchange 
transactions ; and 

. (q) thCrackets so unearthed 
and II(:tion taken by Gov-
'errunent in the matter. 

4 

p~h'ble under 
tht A,ct,. admi-
niit~d by the 
MinlB'tr)' of Finance 
is being collected 
and will be laid 
on the Table of 
tbeHouse. 

5 

(a) a: (b)!.' ~rticeived 
The requ. isite ~ D.P.A, on 
ilUol'll'lati(,J] is II -6-75 for ex-
bebII collected tension oftime 
and will be laid ul'w 31-7-197's 
on . me Table No further ex-
of the House tension sought 
as 100ft 8B it is for. 
anilable. 

(0) tD (c) • 
Infonnatk-n 

iB lxing 
collected and 
will M laid on 
the l'abJe of 
the House. 

'4 USO. No. 3385 
dt.6-12-74 by 
Shri Devinder 
Singh Garcha. 

(p) the total number of (a) & (b). The Request received 
officers working on depu- information is from D.P .A. 
tation in various Minis- not readily on 2J-~-7~ {or 

55 USQ. No. 3417 
dt. 6-12-74 by 
ShriRamDeo 
Singh and Shri 
Maahu Limaye. 

tries ,an. Subordinate aftilable and is elrt~i~ f6 
fil8k:es. of the OOVCrtl- be, .... collected .. tiMe .' . upto 
',mant of India as olltst ftl)nl afl M~.;. 31-~. No 
. April, 1914; and ai*trles. It wIll' further exten-

ttelaid . cn the sion sought for. 
Table of the (b) thc_OUAt spent anl\U-

ally-tawlltds payment of 
deputation allowance to 
these officers. 

<a) what was me nUlDber 
of 08icers of the ;tank of 
Under Secretary· a1id 
above includin, Directors, 
Special and Addition.1 
Secl'f'taries. urde.r the 
Government of India as 
on 15th AUiUst.I947> 

(bj what was the . number 
as on l,Sth AUiust, 1974; 
and 

House as SOar 
as it is received. 

(d'l. (6) & (e). Partly imple-
The informa- men ted ,,~ 
tion is being Statements laid 
collected and in Lot Sabha 
will be laid 01' oD 1004-75 and 
the.Table of the 21-7-75. Re-
House. quest received 

from DPA 011 
" J6-9"7S. for 
. extensIOn of 

time upto 
5-12-75. 
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(c) tbe total amount spent 
. OIJ their salaries and AI-

lC)\ft1lces in the tilWtC iaJ 
)'ear 1948-49 and in the 
financial year 1973-'4. 

4 

56 USQ. No. 3556 (a) whether Government's (b) Inveatip,ions ReQUC8t receiVtd 
dt.6-12-74 by attention haa been drawn 1IIIinst iodivi- from D.P.A. 
Shri~ to the press rcponthat ckIal oliciala on 1-7-75 fora-R" ,Man- the Iocome tax and gus- Ire inidated tenei<ln of time 
har. toma official_live beyOIICl wbeD the Go- upto. 31-8-75. 

their means, they are the ftl'DDl eat have No fUrther ex-
ownen oflraad buildings, reuone to be- tension 8OUah1 
fordlll made articles are line that the for. 
in abundance in their oflicera concer-
haUtes and are leading ned arc corrupt 
luxurious life ; and have assets dis-

(b) the DUmber of otIicere 
in these departmem. 
qainlt whom inYCItip. 
don. hive been made in 
the above context aad of 
unit ....un.t whom ac-
tion has been taken and 
relevant facts in this re-
gard. 

proPortionate to 
tbeir lmown 
IOUl'CeI of in-
come or have 
'"'ua,led ani-
cles 10 their 
hoUles. Details· 
of such investi-
gations made 
dwinl1972 to 
1974 and the 
resulu thereof 
are beiQg col-
lected from 
the field form-
atione and will 
be laid on the 
Table of the 
House. 

57 USQ. No. 3563 (a) the di,trictwiae num- (II), (b) &: (t). 
dt.6-12-14 by ber and names of persona The iDfaanatioa 
SbriPb:lol C'1.nd held in Madbya Pradesh is beina collec-
Verma. under MISA in the WIIr:e ted aDd will be 

of anti-smuaJing drive; laid on the 
Table of tbe 
HOlIK'. 

(b) tbe description and 
value of t he articles seized 
from each of them indi-
cating <he total value of 
thoac articles j and 

(c) ~he steps proposed :0 
be taken in future in thie 
direction. 
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58 USQ. No. 3514 
dt. 6-13-14 
by Shri Dalji 
ali. 

59 USQ. No. 3582 
dt. 6-12-14 by 
Shri S. R. 
DlDlani. Shri 
ViknmMaha-
i~ and Shri M. 
KathlDluthu. 

60 USQ. No. 4340. 
dt. 13-12-14 by 
Shri Samar 
Mukherjee. 

61 USQ.No.4J4I. 
dt. 13-12-14 by 
8briP. GaD,.-
deblDd Sbri 
AIuIdi Chann 
D .. 

59 

3 4 

(a) whether the R.ajasthan (0). (6) & (,). 
Public:ations Department The information 
had snapped notorious is beillJ coDee-
smu.ler Buw. with a ted ~ will 
former Chief MiDiIter of be laid on the 
Rajasthan sonte years bac:lt; Table of the 

(b) whether the copiea of 
these photo,raphB and 
their ~egatiVeJ have row 
dil.ppeared from the 
Public R.elations Depart-
ment; and 

(c) if so, the full (acts in 
this re,ard. 

(-> whether GoverQment 
directive to economise on 
telephones in the various 
Ministries/ DepartmentS 
has been implemented j 

(b) ifso how many tele-
phones have been surren-
dered Ministry /Departmellt-
wise; and 

House. 

(c) how many residential (c) The infor-
telephones of officers mation is bein, 
below the rank of Depuno collected and 
Secretary are still conti- will be laid 
nuin" MinistrY/De~art- Ol tile Table 
ment-wise. o~ the House. 

(-> the totallDlount of loans, 
advances and other forms (0) & (6). It 

of credit extended by L.r.C.. was jrlur-aIUJ 
Unit Trust of Ia4ia, I.P~C'l stated, "Infor-
I.D.B.I. and nationalilccl mation in res-
banks to the 7S top business pectof such 
houses in India (as named assiItance for 
by MO:1opoly Bnquiries the rear ISl1O-
CommiSsion) dUriqc the 11 is beiq col-
y~rs 1970-71, 1971-12 and leeted and will 
191~-14; and be laid on the 

Table of the 
Houseto the 
exteat and i.Q 
the m~er 
available." 

(b) the amount of such 

Partly iulple-
mentcd WI,' 
statement laiel 
in Lot SlIbba 
on :11-1-191'. 
Request re-
ceived from 
D.P.A.. OIl 
33-6-1, for 
QlellS10n of 
time upto '-9-
15. No fur-
ther exteDIioa 
SOU,M for. 

credit oUtstandm, ,IS on 
31St March, 1914 or for 
other later date for which 
filures are available. 

(-> the lDIount of loan (0) & (6). Request received 
iiven bZ!i!'C, and natiOll- Womation iI from D. P. A.. 
allRd to Orissa bem, col- on 11-6-197' for 
Statl! aad for itldevelop- lec:ted and will aleDlioIa of 
ment work in 1912-'n and be laid on the tJme up to 
1973-74; and Table of the 13-9-15- No-

,.) bow does it compare 
with similar ISIistanoc 
liVeD to other States dllrinl 
the }'.:ara 1912-73 and 1973-
14-

House IS lOon further exlCD-
• nailable. lion IOUIbt for. 
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6~ USQ.Nq3S5·, 
dt. 0-la-1974 
bySbriR. R. 
Sblrma. 

;,,,,1 
'-'.) ." 
. ! 
, . 
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(a) dnn,.,.u1t. O.f=. ·air ..... :'oC (a),t8l.(q)& (t/). va. ,taxes 0 It Vi.n"", Gli4 
qailtlt~ of he 1Itilre-ttllte4 '"Infor-
b"RIetI 'Woo b()ld shares mlti()n ia beiDg 
of Rup'!eI one thousand cal1ecte4 in 
and ab:we bt theMllf'Uti re.~ of the 
Limited or in Marud':C,n- .t80ol'so.share-
awtaDcy and the "iftles of llO .. 14m each 
those who Iitve i~t or bcil_'~8 
export or any 0_ tYPes bf~ Value of 
of licences indicatios the 'tts.2o,6'OO/- or 
nature of lice~es held by ~lpve.~it 
each of them; " will be laid on 

the Tible of 
(b) whether ny, old.etn the HOII8t." . 

bas been arrested CD Imqg-
cUns charsesOl' 8Ily 'BOn 
of raids have 'beIIt"'CdD-
ducted on thdr premises; 

(c) if 80, the lWIlel of such 
persons; alld 

'Cd) the . tlam.c. .0(' articl41 
rec:o"'d from 'them "iii 
the raIds indiCatinatbe 
~t locatlOl'l lioo posi-
tion of the articles so re-
covered. 

Re~'~ 
from DPA on 
~-IO-1' for ex-
tension of time 
upto 31-13-75. 

63 USQ. No. 4316. (t) the total IltIlUber-' . &lad. M If.' (6).' ,.' 
dt. 13-n-14 bY theid.~tieadf foretp ~p!formatioD' 
Shri Bbogench MtImtlb attested of sus- ifl)C''f,q 'C:olkc-
Jha. (, pe~ t'o be InvoMod in ted '*rid will 

~on, .' smu,b1i1'll. bejlaid .f-n the .Itd cdier economic01fcncesTab1e of the 
duiina the list throee years; HoUlie •.. 
,~ 

(It) _action t81r;ea' or 
popoeed to be t~n 
..... them. 

.. .(c).wb8t fImbet Wlow-up 
ac:tim m the matter bat 
been~ 
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USQ.No.444l. <a) the amoUQt of loan (a) 6' (II) : Requett receiftll 
dt. 13-12-1~74 given by L.I.C.and nationa- Information iI from DPA OR 
by Shri Shrl - lised bam;. to Rajnthla beina collected II -6-75 fer ea-
killwl Modi. for ita developrneQt worts and will be l!lid tension of diu 

during 197~-73 aDd 1973- on the Table upto 13..,.7. 
7.'aod oftbeHouaeas No fwtber eJ[-

(b) bow does it compare 
with similar ,assistance 
given to ether Stares dill'-
ingme years 197~73 and 
1973-74· 

USQ No • .uS3, Referrw. to the replica 
at. 13-12-14 by gi~ to USQ. No. 5735 
Shri D.P. Jadcj. OD the 21St December, 

1913 and USQ. No. 
5405 on the az.Qd De-
cember, 1912 reprdin. 
fresh investmeQt m coal 
industry and "ing for : 

loon as available. tensioD 10_ 
for. 

(a) total fresh capital raised (.) to (4) The 
by each company whose jQformation is 
shares are quoted in a bein. collected 
recognised stock exchanae and will be laid 
since (IBRD) World on the T.ble of 
Bank Loan for Coal In- the &u.se. 
dustry j 

Requeat recelYOi 
from DPA 011 
:&1-S-1$ for eJ[-
teosiOI! of tiDle 
upto 31-10'15. 
No further CII:-
tellSion SOlllbc 
for. (b) the amount ofmedium 

term/lorg term loans 
sanctioned to these com. 
panies b, Refinance 
Corporation of Iruiia, 
Industrial DeveJ<>prncDt 
Bark, Industrial Finarce 
Corporation j Illdustrial 
Crcc1it and Investlllent 
Corporation and the 
Nationalised Banks 

(c) the outstanding balances 
to be repaid b, these 
companies as on 11th 
October, 1972, Joth 
April, 1972, 30th Jan., 
1973 and 30th April, 
1973 ; and , 

(b) net credit/Debit balance 
with Govt. of India/its 
manllJemert of mines 
tater over aDd cornmis- . 
sioner of paymertl) on 
above dates. 

USQ. No . .... 60, (a) the total expenditure 
dt. 13-12-74 by incurred on the various 
Shri B.S. delegations whicb visi-
Chowhan. ted forci,n COWltries 

during the current year; 
(b) the number of 

political, cultural and in-
c1ustria!delea-tioas amon, 
them; and 

(a) '0 (c): The Request receind 
information is from DPA Oil 
beinl collected 12-9-75 for 
IIJId will be laid exteDSion of 
on the Table time upto 
ofthcHouaeas 31-10-1.5. No soon .. possible. further ~ 

,ion sought foa'. 

1473 LS-5 _ L' 
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(c) the exPQditure in-
curred on such dekp-
tiona durinl the years 
197a-73 and 1973-74, 
separately. 

4 

611. USQ. No. 4467. (a) whether a number of 
dt.13-12-74 by smugglers hel4 under 
8hri Bishwanath MISA were released 
Jhunjhunwala. under Court orders; 

(6,) : No Request received 
prosecution from DPA 

baa so far been on 11-8-75 for 
launched after extension of 

69. 

10. 

USQ. No. S374, 
dt·~l'2-74 
by Shri B.S. 
Chowhan. 

USQ.No.S63 
dt. 14-Il-74 
by Shri ChaD-
dulal Chandra-
tar. 

and 
(b) if, so whether Govern-

ment have loosed any 
case lIIJainst them for 
commission. of econo-
mic offences under In-
come-Tax or Sales tax 
laws of the country. 

they were rele- ' time 
ased, urder the 30-9-75. 
Income-tax'Laws further 
Information're- sion 
gardin, Sales for. 
Tax prosecu-

u¥J~ 
aten-
Soulht 

(a) whether his attention 
bas been drawn to the 
press statement . of Shri 
Atal Bihari Vajpayee 
to the effect that the for-
mer Prime Minister of 
Kashmir, Sheikh Moham-
med Abdullah, has had 
close relations with the 
well known SIJluaJer 
Haj i Mutan and that 
he had sta,cd with Haji 
Mutan in Bombay ; 

(b) if so, fujI facts in this 
regard; and 

(c) the details of the help 
Sheikh Abdullah received 
i D various forms from 
Haji MII8taJ\ and the 
action taken in this re-
gard. 

tions, if any, is 
being collected. 

(b) & (c) : 
The matter is 

beiDl looked 
into. 

(Ministry of Healt~ ard Family Planning) 

(a) the number of shops on (/I) to (e). 
which raIds were made The requisite 
in Delhi with a view to information is 
checking adulteration being collected 

during the last one year; aQd. will be laid 
(b) the number of persona on the Table of 

arrested on Qlis account. the HOUle. 

(c) wbe~~ tOme shops 
have closed down a8 a 
relult of t h ele raids ; 

(d) if so. the Dumber there 
of; and 

(e) whether many of the 
shopkeepers from whose 

Request received 
from D.P.A. 
on 16-9-7S 
for extension 
of time upto 
30-9-75. No 
further aten-
tion 8ouaht(<.r. 
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USQ. No. 1482, 
dt. aI-I 1-74 
by Sh.P.M. 
Sayeed. 

63 

3 

shops samples were 
taken arc either abs-
conding or have tOeD 
up some other trade. 

(a) whether there is com-
plete dearth of infor-
mation about the disea-
ses prevalent in the tri-
balareas ard 

(b) if so, what concreate 
steps his Ministry have 
taken, or would hke to 
suggest to the various 
State Governments, for 
studying the health con-
ditions of the tribals, say 
through quick surveys, 
at least in villages situa-
ted near about the dis-
pensaries, primary 
health centres, etc. in 
order to draw up com-
prehensive plans for 
eradicating diseases from 
the tribal areas. 

4 

(/I): II) sO 
tar as major 
diseases like ma-
laria, small-pox, 
cholera etc. are 
concerned, the 
national pro-
arammes for 
their eradica-
tiOl~ cover tri-
bal areas also. 
As regards sur-
veys for other 
diseases which 
may be pecu-
liar to certain 
tri bal blocks, in-
formation is 
being collec-
ted from the 
State Govern-
ments and will 
be laid on the 
Table of the 
Sabha. 

PUtly imple 
men ted fIiJU 
statement laid 
in Lok Sabha 
on 4-8-75. 
Request receiv-
ed from DPA 
on 24-10-75 
for extension 
of time upto 
30-11-75. 

7'1. USQ. No. 1511 
dt. u-lI-74 
by Shri Rajdeo 
Singh. 

(a) whether pay scales re-
commended by the Third 
Pay Commission have 
been imph:mented in 
respect of the categorY of 
PharmaciSts; 

(a) to (c): Request received 

(b) if so, the following in-
formation be furnished ; 

(i) detailS of the pay scaelS; 
(ii) total span of eac h pay 

scales lJl terms of years; 
(iii) number of pharmacists 

stagnating at the maxi-
mum; 

(iv) number of p~rrnacists 
likely to be Stagnated 
at the maximum In the 
next two years; 

(v) number of pharmacists 
who have completed 
10 to '1.0 years of ser-
vice; and 

(vi) number of pharmacists 
who have completed 5 
to 10 years of service ; 
and 

The required 
information is 
being collected 
'tlld will be laid 
on the Table 
of the Sabha. 

from DPA 
on 1-9-75 

for extension 
of time upto 
'1.1-11-15· 
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USQ. No. Z4I2 
dr. ZS-tI-74 
by Shri Shallkar 
DayaISm,h. 

USQ. No. 2513 
dt.2S-H-14 
by Shri Shan-
ker Rao Savant. 

USQ. N,l. 32~S 
dt. 5-12-74 by 
Dr. Su.dish 
R)y. 

USQ. No. 4197 
dt. 12-12-74 
by Shri Maha-
deepak Singh 
Shakya. 

3 

(c) the information as per 
(b) above be also fur-
nished before the imple-
mentation of the said re-
COmmendations. 

(a) the number of hotels 
aQd other establishments 
charaed with food adul-
teration in the country 
duriog the last six months 
and the action. taken 
.,alllSt them; 

(b) whether these include 
some Government hotels 
and establishments also; 
and 

(a). (b) & (c). 
The requisite in-
formation is 
being collected 
and will be laid 
on the Table of 
the Sabha. 

Request re-
ceived fro. 
DPA on 
16-9-15 for 
extension of 
time upto 
31-10-15. No 
further exten-
sion sought for. 

(c) if so, the names thereof. 

How many cases of the ma-
nufacture or sale of spu-
rious or sub3tatldard drugs 
were detected during 
1972-73. 1913-14 and 
1914-75 upto 31st Octo-
ber. 1914. State-wise. 

The informatioll Request re-

(a) wh~th~r offi~e ofthe Drug 
C mtr"ller did come to 

k(1JW that pollio vaccine 
b:!ioa sols by chemists and 
administered in several 
MUiucipal and State medi-
cal institutions was far be-
low standard ; 

(b) whether the licences of 
chemists have been sus-
pended for selling vaccine 
as far back as April this 
year; and 

C c) if so, the name. of those 
Chemists and locations. 

Ca) whether Government's 
attention hiS been drawn 
to adulteration in vansspati 
gh~e and the number of 
manufacturers whose pre-
mises were raided from 
March, 1974 to October, 
1974 j 

(b)' whether Rajpura Vanss-
pati ghee factory in Punjab 
State was also raided ; and 

(c) if 80. the action taken in 
this reprd. 

is being coUec- ceived from 
ted and will be DPA on 12-6-7$ 
laid on the Ta- for extension 
ble of the Sabha. of time upto 

(0), (b) & (c). 
The informa-
tion is being 
collected and 
will be laid on 
the Table ofthe 
Sabha. 

(D), (b) & (c). 
The requisite 
information is 
being collected 
and will be laid 
on the Table of 
tbe Sabha. 

22-8-15. No 
further extcn-
sion sough t 
for. 

Request received 
from DPA OD 
13-6-75 for 
extension of 
time upto 4-9-
7~. No further 
extension 
sought for. 

Request received 
from DPA 
Oil a2-9-75 for 
extension of 
time upto 
30-9-75. No fur-
ther exteDsian 
sought for. 
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77 USQ. No. 4218 <a) the number of persons 
dt. 12-12-74; by arrested 80 far for drugs 
Sh. Ajit Kumar adulteration dwing the 
Saba. lastthree years, year-wisc; 

and 

78 USQ. No. 4228 
dated I2-U-74 
by Shri Mulki 
Raj Saini 

(b) the number of arrested 
persona who received PII-
nisJunent by the coutts. 

<a) for the number of hos-
pitals rWl by religious 
organis&tirns in the ctun-
try· 

(b) th~ number of hospitals 
organisation-wise; 

(c) the particulars there of, 
State-wi se ; 

(d) the amount of grant 
or aid given to them by 
Government. 

(a) and (b) • The 
information is 
being collected 
and will be laid 
on the Table of 
the Sabba. 

s 

Partly implcmfn_ 
ltd fJide s:ate-
Jr.( nt laid in 
Lo~ Sabha on 
8-5-75· Request 
received from 
DPA on 16-9-
75 for exten-
&.ion of time 
upto 1l-12-75. 

(a). (b). (c) &(d) Rcquur fcc<iv(d 
The information frrm DFA on 

is bfi&g coll- n'("7~ f<r IX-
eeted ar.d will tension of time 
be furnished upto 31-12-75. 
as soon aa it 
becomes available. 

79 USQ. No. 4258 
dated 12-12-74 
by Shri B.S. 
Chowhan. 

(a) for the number of spu- (a), (b). (c) & (d). Request ttcei-
rinus drug manufacturing The int{·nI'.ati<n Vld fH rr. DrA 
factories unean hed during i. being coll- cn 26'9-75 I'rr 
the last three years; ecred and will tXJ'(nsiCln of 

(b) the number of lives be laid on the time Upto 
claimed by these druas ; Table of the lJ-12-7S. 

(c) the number of factories Sabha. 
whose licences have been 
cancelled and the number 
of those which were gran-
ted new licences ; and 

(4) the action talren 10 far 
apinst the spurious dnJg 
maD.ufac:turiQg factories. 

80 USQ. No. 4269 (a) whether Govcrr.m(J1t (b) 1 he infor-
JT.6.tic n is b ir g 

coJlcct<d nd 
\I!ill be laid on 
the Table of 
the Sabha. 

Fart Iy JJT pic-

81 

datcd 12-12-74 are aware that large scele 
by Shri C.K. • adulttratkn is uking 
CbandrapP8l1. place in drug industry; 

and 

SQ. No. '44 
dated 19-12-74 
by Smi Shashi 
Bhushan. 

• 

(b) how many cases have 
been registered. . culprits 
.rrested and aer.ttnced in 
each State durin& the last 
one year. 

(a) the number of foreign 
firms/pu80n. again81 
whom prOlCcutic nl h6.vt 
10 far bc( n Ii,WlCh( d in 
conncction with 11'8IIU-
fi,C'turt", d.istri\:lUl i{ n If 
we ofspurioUB drup,;and 

(b) the aetion twn or pro-
posed to be twn against 

them. 

(a) ard (b). Pre-
sHuti( ns 6Jt 
Illu" hi d t Y 
the Sra\( G(-
vor rr .• nls u d 
the lr.fll IT Ll i. n 

«gardir.g thole 
foreign fume, 
prrH n& is being 
collected. 

0-1 r,1I d 'Idt 
Fir!' IT' r.t 'rid 
in Ldt Sat-ha 

on :1.1-7-75. Re-. 
que.t recejved 
from DPA cn 
25-9-75 for ex-
trnlion of time 

upto 11-12-7S. 

Rcquut received 
111m I:FA Cll 
21-7'i5 11 I «x-
IIl.ti(n (f l:o-.e 
L.p:. ll'.~.~, 
l\,. flUl};U (x • 
tuui( n u;l!Iht-
fur. 



I 

USQ. No. 5168 
dated 19-IZ-74 
by ShriM. 
Kathamuthu 

83. USQ. No. 5173 
dated I9-IZ-74 
by Shri Biren 
Dutta. 

USQ. No. 5193 
19-IZ-74 by 
Shri Khem-
chand Bhai 
Chavd-. 

66 

3 

(a) whether the Indian Me-
dical A,sociation has 
urged the Government 
to modify the present 
drug policy ; and 

(b) if 90, the nature thereof 
and Government's res-
ponse thereto. 

<a) whether Government 
are aware that the amount 
spent on drugs by five 
Government stores in 
Bombay, Calcutta, Gau-
hati, Hyderablld and Kar-
nal is about Rs. 10 crores 
every year and of this, 
orders amounting to 
about Rs. g Ctores go to 
foreign companies; and 

Action will be 
t.en in each 
case according 
to the law and 
the decision of 
the courts. 

(a) and (b). In-
formlltion is 
being collected 

and will be laid 
on the Table 
of the House. 

(a) and (6). The 
informllfion is 

being coUectfd 
and will be laid 
on the Table of 
the Sabha. 

(b) if so, the names of the 
drugs mostly purchased 
from the foreign companies. 

5 

Request received 
fromDPA on 
4-7-75 for ex-
rcnsi(n of time 
upto 19-9-75. 
No further ex-
tensiaa sought 
for. 

(a) whether M.B.B.S. stu- (b), (c) and (d). Request rcccivrd 
dents are. required to exe- The informlltion from DPA on 
cute a bond that they ia being coll- 26-9-75 for ex-
would serve Government ectrd IIDd will tension of time 
for two years lifter com- be laid on the ,-pto 18- II-7S. 
pletion of M.B.B.S. and Table of the 
internship ; Sabbs in due 

(b) iho, how many candi- source. 
dates, belonging to 
Scheduled Castes Tribes 
qUllllfted for M.B.B.S. 
and internship last year 
and how many of them 
have been offered appoint-
ment in terms of the said 
agreement (Bond) and the 
repons for the time-lag 
between their completing 
internship after pasa-
ing M.B.B.S. and the 
receipt of offer for appoint-
ment; 
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(c) whether relidential 
accommodation in Go-
vernmentholtel at Ahme-
dabad haa not been given 
to tUny Scheduled Callie 
doctors acnted re-
cently, air gil vacant 
accommodation is availa-
ble 'in the hoste 1 ; and 

(d) the reasons for denial 
of tbe facility to newly 
appointed doctors bel:r-
ing to the Schedul 
Castes. 

SS. USQ. No. S268 The total number of drug The information Pardy bnpJe-
dated 19-1%-74 units"bote liCICnctl ia bWlr ccll- mtnted fJiM 
by Shri have been cancelled fOl' ected and will Btlllfll"fnt laid 
Sukhdeo Prasad manufilcturinlf lub-Itan- be laid on the in L(lk Sabha 
Verma. dard medicInes ~ Table of. the oa 31-"". He-

the period· from I Sabba in due 'C received 
to October, 1974 in each COUI'IC. < DPAon 
of the States. 16+1i for 

e~fti II· ot: 
tIme upto 
l8-u-75. 



ANNEXURE II 

As on Blh Autwt, 197~ 

(Yide pari 5 of Minutes of the Fifth Sitting) 

Pendi", assurances pertaining to Twill" Smion, 1974 tJj Filth Loll Sabha (suontl Baldi)' 

SI. Date of Reference 
No. 

I 

J. USQ No. 1245 
dt. 20-11-74 by 
Shri S. A. 
M~anantham 
It Shrl Indraiit 
Gupta. 

2. USQ. No. 1282 
dt.20-U-74 
by ShriSom-
nath Chatterjee. 

Text of the Questionl 
Debate 

3 

Assurance 
given 

" 
(Ministry of Home Affairs) 

(a) the amount received 
from U.S. and Belgium 
by Christian Institutions 
in Bihar during 1971, 1972 
1973 and 1974 so far; 

(b) the amount received 
from international or-
ganisations with their 
names; and 

~ c) the districts of Bihar 
in which these Christian 
In stitutions are situated. 

(a) to (c) • 
Facts are being 
ascertainod and 
will be laid 
on the Table 
of the House. 

(a) whether Government (c) and (d). 
arc considering the ques- The into! mati on 
tion of withdrawal of i. being collee-
Emergency; ted and will be 

(b) if not, whether Govt. 
arc considering any pro-
posal of fixing a definite 
time limit for the period 
of detention under the 
Maintenance orIntcrnaI 
Security Act ; 

(c) how many penon. are 
in detention :under the 
MISA for more than 
one year and whether 
their CRace are reviewed 
periodically ; and 

Cd) ifso, how manypenona 
have been released after 
BUch review. 

laid on the 
Table of the 
House. 

Remarks 

5 

ReCJUCst re-
ceIved from 

DPA on 23-6-15 
for extension 
of time upto 
31-1-75. No 

further extension 
Soulht for. 

---- ---,-- ------ ---------- - .- --
68 



I 2 

3. USQ. No. 1331 
dt. 20-11-74 by 
Shri Shankar 
Dayal Sin,h. 

4. USQ. No. 13S9 
dt. 20-II-14 by 
Shri Jegannath-
rao Joshi, Shri 
R.V. Bl'ie & 
Sllri Atal Bihari 
Vajpayee. 

$. USQ. No. 1311 
dt.20-11-74 
by Shri Y. 
Eswara Reddy 
&Shri Bho-
geDaraJha. 

f. USQ. No. 1318 
dt. 20-II-14 by 
Shri Mukhtiar 
Sin,h Malik & 
Sml Birender 
SlnahRao. 

69 

3 4 

(a) whether any assistance 
has been given to the 
family of Netf;i Subhas 
Chandra Boae on behalf 
of the Government of 
Intiia; and 

(II' & (b). 
Irformatlon i. 

being colle cted 
and will be laid 
on the Table 

Request rc~ivcd 

(b) ifao, the facts thereof 
anti the preaent wh~~
about of each member 
of the family of Neta;l. 

(a) what impact the spe-
cial ec;)nomydrivc: laWl-

chedin AUgust, 1973 had 
on each item of exp:nc'J-
ture incurred on the Prime 
Minister and each Central 
Minister; 

(b) the extent to which this 
expen~iturc is proposed 
to be brought down du-
rinsthe next year in view 
of the present crisis; anc'. 

ec) th>: extent to which ex-
penditure has increased 
on each occasion follow-
ing Cabinet reshuffles 
sinCe '1971 Lok Sabha 
Elections to date anc! the 
increAse in expenditure 
estimated for one year 
following the last re-
shUffle. 

of the House IS 
sooo aapossible. 

(a) to (c). 
The Informa-
tion is being 
collected and 
wlll be laid 
on the Table of 
the House. 

(e) whether any proceed-
ings under Seetioll IIO 
oCthe CPC have been ~tar
ted intheStatesandUni-
on territories agBinst 
hoarden, blackmarketeers, 

(a) & (b). 
Information is 
beina collected 
and will be laid 
on the Table of 
the HouK. 

withholders of Provi-
dent FWlds oC emplo-
yees ancl perpetrators of 
untouchability; 

(b) ieao, the {acts thereof. 

The total amount spent 
on the tours of Central 
Ministers in the country 
during the year 1973-
14 and from ut April, 
1914 to 3ut October,' 
197"· 

The req.uilite ill 
formation is 
bein. COllected 
ar.d will be laid 
on the Table of 
the House. 

frem DPA 
on 17-7-75 
for extension 
of time upto 
II-10-1S. ~o 
further euen -
aion lougb 
for. 

Requeit received 
from DPA 
on 29-~-75 for 
extension . of 
time upto 31-1-
14. No further 
elltension IOllght 
fOr. 

Partly imple-
mented flid. 
statement laId 

on Lot Sab .. 
on 31-7-15. 
Requelt receive d 
from DPA 
on 29-9-1$' for 
extcnaion of 
time upto 
31-10-7$. No 
further exten-
lion IOUiht for. 
Requeat re-
ceived from 
DPA on 
21-5-75 for 
extenaion of 
time lI.J110 
31-1-7$. No. 
fUrther eXl'cn-
,100 IOUIht tor. 



1 2 

7. USQ. No. nl7 
dt.27-tJ -74 

70 

3 5 

(a) in how many places (a) tu (c): While Request re-
'Bandhs' took place furnishing re- ceived from 

by Shrimati 
Roza Vidyadhar 
Deshpande. 

sir.ce September to Nov- quisite iflJor- DPA on 8-10-75 
ember. 1974 and rea- mati on ir respect for exten-
80ns for these 'Bandhs' of Kamar,ka & sian of time up-

8. USQ. No. 2247 
dt. 21-It-74 by 
Shri Samar 
Gulla. 

(b) how many people were 
arrestee during pre-

'Bandh' days ; an" 
(c) how many were arres-

ted under MIS A and 
DIR in this regard. 

And.man and to 31-10-75. No 
Nicobar Admi- further exten-
niatration it was sion sought for. 

stated that the 
Govts. of Harya-
na, Himachal 
Pradesh, Mani-
pur, Pun jah & 
the Union terri-
tory Adminis-
trations of Aruna-
chal Pradesh, 
Cllandigalh. 
Dadra and Na-
gar Haveli. Goa, 
Daman & Dil', 
Lakshdweap & 
Pondicherry 
have not 
reported any 
'Bundh' dur-
ing the pe-
riod. The 
reqwisite in-
formation is 
awaited from 
the other 
State Govts. 
& Union Ter-
ritory Admi-
nistrations. 

(a) the particulars of as- (a), (b) & (c) : 
signments ,iven to Tus- The in forma-
tice Khosla In connectIOn tion is being 
with commlaSlons and collected and 

Request received 
from DPA on 
8-7-75 for eXfen-
sion of time 
upto 4-!r75. committees set up by the wi1J be Illid on 

Government of India the Table of 
since his retirement from the House. 
Punjab High CoUrt; 

(b) the tctal emoluments 
and other benefits 
received by him while 
working for such commis-
sions and committees; 

(c) whether while conduc-
ting Neta;i Inquiry Com-
mission', work he was 
given additional assign-
ments of conducting some 
other commission or 
committee and if so facts 
thereof inchldillg addi-
tional benefits drawn by 
him for such additional 
work. 

No funher ('x-
't'nsion sought 
for. 



I 

9. USQ. No. 238S 
dt. 27-II-74 by 
Dr. Lumi 
Narayan 
Pandeya. 

.10. USQ. NO.3 14S, 
dt.4-12- 1974 
by Shd 
]yotinnoy 
808u. 

:no USQ. No. 3138, 
dt.4-U-1974 
by Shri Mulki 
Raj Saini. 

3 

(al the names of Union 
Ministers who laid foun-
dation stones of big 
projects durins the year 
r972-73 and .1973-74 in 
Uttar Pradesh and Ma-
dhYa Pradesh with the 
names of places; .00 

(b) the expenditure incur-
red thereon. 

(a) the nature of activities 
of the Delhi-based youth 
organisations oils. -

(i) the Interllltional Youth 
C~ntre (ii) the N.ional 
Students PIess Council 
of India and (iii) the World 
Assembly of Youth; 

(b) the total amount of 
financial assisr.nce dis-
bursed by the MinistrY 
and otller Ministries, year-
wise during the last three 
years,; 

(c) whether these ,orp-
niaciona have· received 
any financial assistan,ee 
from foreign sources {n-
cluding U.S. Founda-
tions ; and 

Cd) if 80, the amount re-
ceived from each foreign 
source during the last 
three years. 

(a) tile number of raids 
conducted in Saharanpur 
(U.P.) under D.I.R. 
since January, 1973. 

(b) the number of perlons 
arrested under D.I.R. 
during tile same period. 

(c) the names, occup.rion 
and addressee of thole 
persons j and 

Cd) the n.mes of those re-
leased on b4i1. 

4 

(CI) ClM (b) • The Request received 
information is from DPA on 
beina collecttd 9-S-7S for t'x-
and will be laid tension of time 
on the Table of upto 31-7-7S. 
the H;ouse. No further ex-

• 

tension sought 
for. 

(b), (c) CI1I4 (d). In-
formaticn is 
being COllected. ~ 

(CI) to (d). In-
fonnanon is 
being collt'ct(d 
from the Go-
VerDmrnt of 
Uttar Pradesh 
and will be laid 
on the Table of 
the House. 

Requt'st re~ivcd 
fre,1I', DPA on 
I-9-7S fe,r ex-

tension of time 
upto IS-9-7S -
No further ex-
tension sought 
for. 



I 

n. USQ. No. 4018 
dt. IJ-12-74 by 
Sh. Shashi 
Bhushan. 

• 

13. USQ. No. 4051 
dt. 11-12-74 
by Shri Nathu 
Ram Ahirwar 
& ShrimaIi 
Parvathi 
Krishnall. 

----------. ------
3 

(a) whether the attention 
of the MinisUy has been 
invited to a nwes report 
which appeared in a news 
weekly oil the 16th Nov-
ember, 1974 under the 
heading 'Bohra High Priest 
Benefits from ullholy land 
deal'. 

(b) whether about 40,000 
square yards of land near 
Irla Nalla under the Juhu-
Vile Parle Scheme (Bom-
bay) meant for housing the 
low income groups, was 
gifted away to about 59 
Bohra families for a sOllg; 

(c) whether Government 
have made enquiries into 
this deal and if so, with 
what results; and 

(d) whether it is porposed 
to cancel this deal in the 
wide public interest. 

Whether the atrocities being 
perpetrated on the Scheduled 

Castes and the SchedUled 
Tribes by Caste Hindus 
have il\creased durillg 1972 
1973 and J 974 al\d if so, 
their numbers State-wise. 

4 

(a) to (b). Go-
verllment have 
Seen the report 
appearing in 
the weekly 
• Blitz' of 16th 
November.1974· 
Factual inform-
ation is awaited 
from the Gov-
ement of Maha-
rashtra. 

5 

Request received 
from DPA ott 
2-7-75 for ex-
teosioQ of 
time upto 
31-7-75. NO" 
further men-
siOl\ sought for. 

Up-ta-date i':l- Request received 
formwon IS from DPA em 
being collected 12-9-75 for ell-
and will be laid tensi on of time, 
on the Table upto 3O-IJ-15. 
of the House. 

14· USQ. No. 4168 (a) whether Prime Minister (a) and (b). Request received 
dt. IJ'-12-74 by and other Central Minis- Facts are being from DPA on 
Sh. Samar Guha ters accused Jay~rakash ascertail\ed al\d 26-4-75 for ex-

Narayan'smovement to be will be laid on tCl\sioll of time 
influenced al\d aided by the Table ofttie upto 1-'-75-
outside forces; and House. No further ex-

USQ.No.4181 
dt. ll-lZ-74 by 
Shri J yotirmoy 
Bosu. 

tensiOl\ aouaht 
(b) if so, the factS thereabout. for. 

(a) whether the Dramatic 
Performances Act, 1876 
(Act No. XIX of 1876) 
under which the police 
could enter by night or day 
and by f oree if J\ccessary. 
any such room or place, 
IJ\d to take into custody 
all persons whom they find 
therein, BIld to seize all 
SCenery, dresses and other 
articles they find therein, 
is still the prcvalel\t Jaw in 
the country • 

(a) aM (b). Partly implemen-
ted vi," State-

The subject of ment laid ill 
'Dramatic Per- Lok Sabha em 
formances' is 31-7-75. 
listed in item 
33 of the List 
II-State List 
of the Seventh 
Schedule of the 
COI\Stitutiol\ • 
S OI1\e State -
Goverllments 
have therefore 
en'acted their 
OWIl legislatioll 



I 

USQ. No. 4694 
dt. 16-12-14 
bySm-i Jhar-
thaqdeRai. 

USQ. No. 5014 
dt. 18-u-74 by 
Shri Madhav-
rao Scindia : 
Shri Huk'am 
Chlnd Kachwai 
and Shri Ishwar 
Cnaudhry. 

73 

(b) if so, the facts thereof. 

(a) whether the car of Punjab 
Wakf Bolld was involved in 
an accident in Dccember, 
1973 killing one man on 
the spot and injuring Some 
persons travelling in W8kf 
Board car; 

(b) if so, the names and 
addresses of the persons 
killed and injured in the 
car; 

(c) what was die official 
pwpose of the car being 
driven on that date; 
and 

(d) whether any of the 
injured penons is or was 
eo-accuscd with the Chair-
man on punjab Will 
Board in any case under 
section 307 or some other 
section of I.P.C. pending 
at Ambda on that date. 

~a) the expenditure incurr-
ed during 1973-74 on 
each member of the 
Union Cabinet undu the 
heads (i) conveyance, 
(ii) telephone, (iii) elec-
tricity and wllcr (iv) 
miscdlanecus, separately; 
and 

(b) the statement or ex-
penditure under. the 
slime head for the year 
1971-7% and 197Z-73, se-
paratelv. I 

in the subject 
by repealing 
the Central Act 
10 far as their 
areas were 
IIOncemed. 
information 
about such re-
peaJmcnt is 
bein, obtained 
from. State 
Governments 
and would be 
laid on the 
Table of the 
Houae on itS 
receipts. 

(d) The Govern-
ment have no 
information. 
The State Gov-
ernment have 
been addressed 
in that cOlll-
nection. 

(a) and (b): 
The informa-
tion is be'ing 
collected and 
will be laid on 
the T.ble ofthe 
House. 

5 

Request receivel.l 
from D.P.A. oR 
9"JO-7~ for 
extenSlaD of 
time upto 
31-10-75. No 
further exten-

.ion louaht for. 



I 

18. USQ. N). Sil?S 
dt. 18-12-74 by 
Shri Indrajit 
Gupta. 

19 USQ. No. 1363 
dt. 2O-IJ-74 by 
Shri K. Malla-
nna. 

ao USQ. No. 5068 
dt.18-u-74 by 
Shri Jagannarh-
rIO Joshi, Shri 
At_I Dihari 
Va!payee & 
Shri R. V. Bide. 

'74: 

3 

<a) wheth~r reported CllSel 
of . atrocities aaainat 
Harijans are showiDi an 
ina'Cne; 

(b) whether durin. the first 
6 months of 174, rherr 
were a.!1511 such cues. in 
dill'erent States. of which 
60 per cent were reported 
from Uttar Pradesh 
and 

(c) if 10, action taken to 
pr<>tect the Harij.ns, 
apart from issuing vague 
directives t·, State 
Governments ? 

4 

<.) Uptod.te information i8 beinsr 
collected and will be laid OD 
the table of the House. 

(Ministry of Industry & C;vil Supplies) 

<a) the m:mbcr cf r.ds 
made by Goverrmfnt 
dUling the last six morth~ 
to scotch (Iut hr arden 
and prolitecI1 in f( rd-
grains and otheP essen-
tiPl commodities, State-
wx.e and city-wise ; and 

(b) the amo1lllt of money, 
. jewellery Iud the quan-

tities of essential cpmmo-
dities seized and the 
number of licences sus-
pended or cancelled 88 
a result of these raids. 

(a) the names c:f the indus-
trialiSts and big businu8-
men in Dell" i and in the 
various States in the 
country who had been 
arree.ted in ccnnection 
with the Ivlarding o( 
goeds w,lrth Rs. ]0 
thou~and or more during 
the last three years. 

(b) dates of attest. convic-
tion cr withdrawal in 

each o( the cases; and 

(c) the names cf the firma 
whose cases _re wid-
drawn and the reasons 
for the withdrawlill o( the 
cases. 

(a) & (b\ 
The 11'(( l'JT'.a-
tion ngmiing 
the actio' Isk! n 
urdu d··e 
Essemi.1 0-m-
modites Act, 

]955, is being 
c.,lIcC'tcd frpm 
the State Go-
vemm(nrs ard 
Union Tcrrri-
tory Adminis-
trations and 
will be l,id on 
the Table of 

the House. 

(I') to (c). 
The infuIT.II-
rien Is bdr.g 
collected and 
will be laid or.. 
the Table ofthe 
House. 

Request rea:iVtd 
frem DPA 01 
21·6-75 fu· 
(xttI1.bicn dlilT.e 
upto 7-9-75-
No funber ex-
tcnsion 8('ugJ::t 
(ur. 

Request received· 
fJ(IT. rIA (n 
19·4-i5 fer 
e x:cr sit·!' (" f 
lime upto" 
]4-7-75. No 

further exten-
sior BOulht for. 
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(Ministry of Information and Broadc:astilll) 

21 SQ. No. 229, dt., SmuDlir, oflndian. Films II' replying to 
27-1I-74-aup.. to Foreign countries. Supple menta-
plementaries by ries. raised 'by 
8arvashri R.S. Shrl' R.S. 
pandeyj, Bhog- Pandey, 8hri 
enc!ra ha and Bhogendra Jha 
N.K.P. Salve. and Shri 

N.K.P. Salve 
about the func-
tion ir., of IMP 
EC, the Minis-
ter stated that 
"some com-
plair.ts about 
the functioning 
of IMPEC 
Were made and 
as I said just 
now, a prelimi-
nary inquiry 
has been held. 
The inquiry 
report is being 
examined and 
whatever fol-
lows from our 
stul'.y I will 
decide later." 

22 USQ. No. 40S/! ReferriJlg to the reply given 
dt. 1I-I2-74 to Unstarrcd Qt'estion 
by Shri M.R. No. 9434 on the 8-5-74 
Labhmin.arayan. and askirg : 

23 USQ. No. 46 
dt. 14-II-74, 
by Shr.i P.". 
Saminathan Be 
Shri S.R. 
Damani. 

<a) whether the information 
asked for therein has sir ce 
been collected ; and 

(b) if 80, the main parti-
culars thereof. 

(Ministry of Labour) 

(a) w~ the Union Gov-
emment have reaivee'. 
the report of tt..: Bonus 

Revifew Committt e : 

(b) ifso, its main recommen-
dations IJ'Id the rumbcr of 
recommendations that 
have been accepted; and 

(a)anil,(b) : Th~ , 
matenal IS 
still being 

colltctcrl and 
will be laid on 
the Table of 
the House. 

(b) The re-
ccmmcnc.alirr 8 
mac'.e by the 
Committee are 
under study 
and deciskns 
yet to be 
taken. 

(c) when it i, likely to be (e) thiaaspect of 
placed before the House. the matter is 

s 

Rcqullt received 
fIlm DPA cn 

8-10-75 for ell-
tension of time 

upto 31-10..75. 
No further 
extension souabt 
for. 

alto being cumined • 
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24 USQ. No. 409 
dt. 14-11-74 by 
Shri H.N. 
Mukherjee & 
Shri C.K. 
Chancl.rappan. 

~5 USQ.No. 1584 
dt. 21-I1-74 
by Ramavatar 
Shastri. 

26 USQ. NO.3US 
dt. S-U-14 by 
Shn R.amdeo 
Singh& Shri 
Madhu Limaye. 

76 
" 

3 

(a) the number of strikes 
Govemment had declared 
illegal ~urinB J'n'1.-73 
and 1973-74 i and . 

'(6) the reasons for the Gov-
ernment to take this mea-
sure in tac1ding the strikes 
of tbe workers. 

(a) whether two establish-
ments namely Mis S. K. 
Khaliuldin A. Satar Beedi 
Factory, Shekhpur, Mon-
ghyr and Mis S. K. Nasari-
uddin Beedi Merchant of 
the same locality are 
covered under the B.P.F. 
Act, 1952 and the scheme 
fram~d thereunder with 
effect from the 3JSt Dec-
ember, 1965 and Joth 
March, 1966 respectively i 

(b) whether both the est-
ablishments are in default 
ill payment of provident 
fund dues and in submis-
sion of returns since the 
date of their coverage; 

(c) if so, the action taken 
by the Regional PrOVIdent 

Fund CommiSSioner, Bihar 
to.secure compliance; 

(d) whether the coverag'e 
dies of these establiShments 
have been mi~placed, des-
troyed; and 

(e) whether the R.egional 
Commissioner, Bihar has 
taken any action to trace 
out the files and if so, the 
facts thereof. 

(a) whether the category 
of a newspaper for the 
detenrunauon of the wage 
scales of working journalists 
employed by it, IS accord-
ding to th e Wage Board 
for Working Journalists, 
determined by its annual 
revenue; 

(b) the annual revenue of 
the Indian Express Group 
of newspapers in 1973; 

(a) and (b). In-
forlIU'tion is 
being collected 
anc will be laid 
on the Table of 
the House after 
it is receivea. 

s 

Partly implement 
ed vide state-
ment l.io in Lok 
Sabha on 21-7-
75. Requelt 
received from 
DPA.on 8-10-75 
for extension 
of time upto 
30-II-7S· 

(a) to (e). The Request receind 
Provident Fund from DPA OR 
Authorities 1-9-15 for exten-

have reported sion of time 
that the illfor- upto30-U-7S. 
mation is not 
readily avail -
able and is 
being collected. 
It will be 
laid on the 
Table of the 
Sabhain due 
course. 

(6) to (,). 
lnformatioll is 
bcil\g coJlecttd. 

Request received 
from DPA on 
J9-3-7S for ex-
tension of 
time upto 
IS-'-7S No 

.further exten-
sion sought for. 
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C'SQ.No.33Z1 . 
cSt. ,-12-74 
byShri 
S.N.Miara. 

1413 L S-6 
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Cc) wheth~r it bas a1reac1J' 
eJlDecded· the zn\ldmtUtl 
I~t fbr phlcln. it in the 
" A" clteg0r'1j 

(d) whcdaer the IICNP hal 
beeI1 defraudUaa ita wort-
ial journalists of the 
wale scales due to them 
by illegally and falsely 
treating itself IS • 'a.> oata-
lory aewspaper; and. 

(e) the total amouat for 
wbich the wonu, jtMut-
nalists of the group have 
been· c1afrauded 10 filr thil 
~ lad the letien Uen 
."..ao.tm~t ill dli8 
rcprc1. 

(a) whettter all the mica 
mineB/factoriee siMted 
in the districts of Hazari-
bagb, Giridh lind other 
parts of Bihlll' have beep 
conred UDder t~ B.P;P. 
Act, 1952 &om then d\Ie 
dates and all elillble em-
ployees have been enrol-

led from the dateS on which 
they qualillcd for mcDl-
bel'llhip;lad 

(b) if so, the names of the 
covered mica minestrac-
tories with theft d1Itl!'l of 
coverage, number of em-
ployees and ml'mbers en-
roUed as on the 30th 
SePte, Jft\'Jer. 1914 Idollf-
1riih .. list Gt· UIlCOvettd 
wnes/factories. 

(a) whetler pre-liIItiollAlil-
ed owners of CQal Mine. 
have yet to pay ita. 12 
erores of provident tUnd 
to the wolbra. of their 
MiDe'; 

(b) whether in lOme cue .. 
the owners _e DOt "en 
paid the wales OIl the 
workers; aDd· 

(c) if .0. the facts thereof 
and the Kden _n '" 
the Govenaeent. 

4 

, . 

(a)&(b).ltwas Requelt received 
,.,.t"...fI. Itated from DPA on 
dItt. "the de- 1-7-75 for ex-
tails reprdiDg tenslOD cf time 
the, nJmes of upto 30-9-75. 
covered eltab- No further 
Utlbmthta, the exteDliOD lOupt 
d_(e~ of their for. 
IXlver. the 

1l\VIlbel' of eli-
lible- employ-
ee. are DOt 
teadJly avail-
able and are 
bdq collec-
tec1~ ,'lbeac wi II 
he laltl on the 
Tabte . of the 
Houaein due 
eoUl'llc. 

(.). ~) "(c) • 
b WIll inter-alia 
.tal*l that. "u 
regaida DOD-

pqmtIIt of 
..... Infor-
.n.ioa II heinl 
co1lcIIItcd. " 

Rtqutsr rtccivtd 
frem DPA OD 
23-9-75 for ex-
temiOD of time 
uptO 4-12-75 • 



I '. g 4 s-

29· 

30. 

31. 

USQ.No.SI7Z (a) the number of workers 
dt.19-IZ-74 laid off abd ·retrenched, 
by Shri Somnath State-wise, due to power 

(0) & (JJ). Infor- Partly imple-
mation ia being mcntcd flidl 

Cbanerii aDd shonage, lockouts, scar-
Shri Jyctirmoy city of raw materials and 
Boau. other reasons} in the coun-

try, during tile past two 
years; and 

colleCted and state mfnt laid 
will be laid on in Lot Sabha 
the Table of on 4-8-75. Re-
the Houae after quest received 
it it received. rom DPA on 

(b) the steps taken to pro-
vide relief to such wor-
kers. 

(Ministry of Law.lustic &: Company Affain) 

USQ.No.g8z (a) whether B.N. Elias and (0) to (,). The 
dt. IZ-II-74 Company Calcutta has information is 
by Shri been recently taken over being- collected 
Jyotirmoy Bosu. by Goenbs of Duncun and will be laid 

USQ.No.lo8S 
dt.I9- IJ-74 
by Shri R.N. 
Barman. 

Brothers; on the Table 
of the House. 

(b) ifao, the salient features 
ofthe deal; • 

(c) the comlJ')8ition of the 
Board of Directors of B. 
N. Elias luld Company 
after the take over; 

(d) whether a number ofir-
reaularities and malprac-
tices have been detected 
in this transaction; and 

(e) if so, whit action, if aAY 
il being taken under the 
. provisions of the Com-
panies Act. 

(8) the narnel of foreign 
firms in West Bengal 
whose terms of operation 
had expired on the 311t 
AUI\Ist, 1974; 

(b) names of foreign firms 
which have applied for 
cxrenlicn of time j 

(c) what were the (i) profit 
repatri_ion, (ii) progres-
sive dilution of equity 
shares, (iii) Indianisation 
of std aod (iv) fresh 
Investment made and 
elllPloyment offered by 
these firms; and 

(d) the decillion taken hv 
GoYemment in thi. 
maner. 

(0) to (d). I!,-
formatie<n IS 

being collected 
and it will be 
laid on the 
Table of the 
House. 

2O-10-7S for 
extensioD Of 
time upt\) 

go-n-7S· 

Request received 
from DPA on 
1-9-75 f<>r ex-
tension of time 

upto 15-10-75. 
No further ex-
tension sought 

. for. 

Reque&t received 
from DPA on 
1-9-7S for (x-
teOlion of time 
upto Z,-lt-7S. 
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33. 
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USQ.No.388$ Ca) whether Government 
dt. 10-11""" . have prepared III)' panel 
by Sbri Samar of retired lucl;ee for 
GUM. appointing penonnel of 

nri01ll commi •• ion. and 
Committees set up. by 
Govemment for different 
purpolles; 

(b) if so, the principles 
guiding the selection of 
retired judccs for the 
panel and the name. of 
the judges in the exiat-
ing panel; 

(c) the names of the ex-
judges .aivcnusignmenu 
to varIOUS Commission. 
and CommIttees, set up 
b), Government since 
1970 and the nlture of 
assignments given to 
them; and 

(d) the facts about the emO-
luments and other bene-
fits given to such assign-
ees. 

(,) an4 (d). The RcCl' eat. receiyed 
informatIon ia from DPA· on 
beinl collected 1&+7' for ex 
and Will bdaid tell,ion of time 
on the Table upto 1$-7-7$. 
of the House. No. further 

exteD.ion .ouPt 
for. 

USQ.No·3962 
dt.Io-U-74 
by Shri 
H'emendra 
Singh Banera. 

(a) the total number of (4), (b),·~) .t Request received 
cases involvir, c:hall,e (4) •. The re- from DPA on 
in object Cause Or loea- qujred in for- 8-10-7.5 for ex-
tion ofre.aiatertd dlice wtion is bewg tension of time 
under Sectlcna 17, IS and coJlected and uptO IS-lI-7$. 

19 of the Gompanies Act, the .• ame wiD 
1956, c!etected during the be laid on the 
last three years; Table of the 

(b) the total number of 
cases of violation of 
Section 79 of the Co-
panics Act relating to· 
ISSUe of shares at a dis- . 
count noticeddurina the 
last three years; 

(c) the total number or 
cases in which violation 

.of Section 141 of the 
COmPanies Act relatlna 
to re ctfficatlon of Regia-
ter of Charies was com-
mitted durln, the lut 
three years; and 

(d) the total no. of cases In 
which Section 186 of the 
Companies Act relating 
to convening of a geaeral 
meeting was v::io1ated du.-
rin, the lut three rean. 

Houae. 



ID 

I :I 3 5 

~4. l1SQ.Ho; 3965 CA) cht total outaber or 
cit. .00012-7' peJld,ing _. of €i) 'fO-

c.) to (.:) : The ~t received 
~red infor- Iroi& DPA on :as-
mIdoa is belni 9'"1' fdr ettenslons 
GOIlecRd and 0 time upto 31-
tbe tame will 10-75 to further 
be laid on the exten.ion Bought 
Table of the for. 

~ Sltrl Henaen;. luntary Windin. up (U) 
cfra Sbaih Bantn; compuIaorr wincU0a up, 

35 USQ. No. 30U 
dt. 4-12-74 by 
Shrl Samar 
Mukherjee. 

01 aampanje.; 

(b) how many of these 
have been pending for 
more than 8ft )IUD, and 
for more tban ten Jean; 

ec) the number of Clses 
where voluntary winding 
up proceedinp are pend-
in; merely for want of 
Reports under Section 
497(6) frOm the OII'lclal 
Liqufdator; 

Cd) what r~dial step' 
have been taken by, Gov. 
ernment to enSlU:e a 
speedy liquidation pro-
ceedinp 10 ~t the 
contributon and credi-
ton do not continue to 
suffer; and 

(e) the number of cases 
when: pea .. action was 
tilte~ for incorrectness 
of declaratloh of solvency 
under Section 488(3} of 
the Companies A.ct. 
I",. 

HOUle. 

(Department of Personnel) 

(a) the total, number of Ca), (6) and (e). Request received 
Central Governmeu em- Presumably, in- from DPA. on 
ployee. both permanent rorQlat ion s 5-8-75 fo r ell:-
and temporary who went 80uaN in rea- tenaiOD of time 
on strike from loth May. pect of Central upto 30"9-75. 
1974 to 13th May, 1974. Government No funber eX-
department-wise. emp1oycea, other tenaion sought 

than in the for. 
aail-.ys. 

(b) the number of em-
plorees dllriUlied. removed 
from serviCe, rlvell break-
In-service, transferred or 
downl1aded for partiCl-
pating in thutrike; ar..d 

(e) the l,teat poUtion llIout 
their rein-.nnCllt aod 
condonatica or brCIIk in 
service. 

nu. is beina 
collected aDd 
the lame will 

be laid on the 
Tlble of the 
House IS loon 

11 .... lble. 
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36. UIQ No 254 
dtl2-~bY 
Shrf -
clWlld Bhai 
Chavda. 

<a> ~~M~e~ (~n':'4J1b 
Itftlpoul fer HIClcilliJl, bfIn, « lIu'Tf d 

37. USO. No. ~36 
dt. 12-11-7411;1 
8m! R.IIJ!'aiIfaI' 
ShaIU'i & c.l{. 

CbaDdrappan. 

38. USQ. Nc • 388 
dt. 12-11-74 
by SbriPrua-
~~hta. 

Indim capital il' 1965; &rid ..m be laid 
daGeTjble 

(b) if 50, the facn ,JaeNOf_ oldie House 
.. IOOA lIS po-

(c) whether their PIOPOtal Ilia... 
was placed before the 
Foreign Imaftn_ 
Ik-ard or aar otl_ ""'" 
vernmer.t .., fOi 
approval of collaborarioR 
and if so, __ .... die 
decision 1IIItD. 

(d) whether.. d'-a. w.. C( nve)'ed te' the 
pUty; IIMi if DC., • ,-'-'rj_ 

~) ,,-.. iithe k-tI o' 
~~to CI'IIr 
~Qatry collveyina at. 
dMkIl. 

(a) ~ catliD 01&- (41) and ('). It 
~ of tbe MiDiItlY cf WII itu"...,. 
~ a: a.emicaI, lured dIM 
UIldertook a toW" abro8d "IlIfonnItioJl 

:~:# .. ~~~ 
m:U;~. ad..., in""'.,-ed .., 
.... ; IIJI'L IIId IIIIL 

(b) is ~ number of 01&-
. ~ wIrja . .,.. ~ 

t.nd the expenars & 
curred by Gowrnll1£nt. 

i. bdDa col-
lected and .mae laid on 
.. Table of 
tbe House. 

(.) whether M~.... L WIU .., (c). 
Merck are D".anuf'actutir'. kfcur.alic n i8 
a numbn of furmul,,- bfing collfClI d 
Uo~. ""ut -':'t" ... willt., 
~ cr 1P~".1 "f ... em .,. 
aovanm~ '1'''' of tlw (b' i.~ ~,t.,. _ .... 
~ 01 ~ubIIiou ::r'their .... itia <', 
prrducrione; and 

(c) what .... Govea-
ment ~ to _ 
apinat *' "" p S for ~1lI ... 
wit~.. IDY VIIljd .. 
tbone• tog 

--. 

Request received m-m DPA (,D 

3-9-75 fer ex-
ttnsion of time 
IIPtl 31-10-7$. 
No further n-
tension lOught 
for. 

Request received 
(rl·m DPA (11 
J:+i~ (If 
i"'LIon of 
btIIr 

5:~ 
for. 
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USQ. Nc 395 (a) whether Government 
dt. n-n-74 have made any evalua-
by Shri Madha tion of the Developmer.t 
Lim,ye. of chemiCIII induatry. 

iocluc1in. fabrication Of 
plant and machinery 
in the country in the lut 
five yean; 

. (b) whether the export 
pot~tial in the mltter of 
chemicals and chemical 
plaDta bas been explored ; 

(c) if so, the Ministry's 
plans for exports during 
the current year ; and 

(d) the help that is being 
extended to this indum:y 
by the commerce 
Ministry in this regard. 

USQ. No. 2031 what were the yearly rew 
dt. 26-u-14 by mittance abroad. of the 
Shri Khem- foreign drug manufactu-
chand Dbai ring finns during , the 
Chavda. Fourth Plan period 

company· wise. 

.' .~" r -; 

::':A~;': :tiSQ.)lo. 2~ (~)wbether any" private 
. . . dt. ~-n-~LbY .oomPlQies. Ire wo~g 

Shrimati ~a iD, collaboration with 
Vidyadhar .t. . m~itional corporations; 
shparuie •.. , 

USQ.No. :uoa 
dt. a6.-n-1.by 
ShriKhem ... 
cband Bhai 
Chavda. 

(b) if 10, their annual 
production i and 

(c) what amoUDt these 
Cf'mpanies had remi-
tted abroad duriltg the 
last three years. . 

(a) what has been the 
production of MIs. 
Sandoz, Abbots, SKF, 
May & Baker; Gluo and 
Pfizers durin, the Fourth 
Plan period, product-
wise and what is their . 
licensed capacity; 

(b) what are . the items 
which they·are manUfac-
turin, widloul any in-
dustnal licences'. or 
permission. and 

• 5 

Reque6t rew 
ceiVfd fum 

(a) to (c). The 
iDfrnnaticD is 
being ccllfctcd 
and will be 
laid on the 
T~leofthe 
House as soon 
u possible. 

DPA on 1-9-75 
fer extruic n 
of tiQle qpto 
30+15. No 
further extmaion 
IOUJht f('r. 

It was intlf'-Q/ia 
stated, "Similar 
information for 
theYUrI913/19-
'1]"14 in respect 
of each foreign 
CODWIy is 
being collec-
ted and will 

. be laid on the 
Table of the 
House. 
(a) to (c). ' 
1'he informa-
tion is being 

; collected I and 
will be aid 
em the Table 
of the House. 

(a) to <c). '. Request reeel-
lnfonnation is ved from DPI\ 

being collec- on II-8-1S for 
ted and will extension of 
be laid on the time upto 
T~le of the 31-10-15. No 
House. further exten-

sion sought for. 
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USQ. NO.2IS0 
dt.26-n-14 by 
Shri Chandulal 
Clwu1rakar& 
Shrimati Roza 
Vldhyldhar 
Deahpande. 

USQ. No. 2X5!' 
dt. 26-11-14 by 
Shri Birender 
Singh Rao and 
Shri Mukhtiar 
Singh Malik. 

45: "USQ. NO.2804 
dt. 3-12-14 by 
Shri Surendra 
Mohanty. 

3 

.(c) what· action Govern-
ment have tuen/or pro-
pOle to take Cor their 
mdulgina into produc-
tion without valid licen-
ses. 

(a) the number of coml'a-
nies and corporations In 
the public sector under 
the Ministry; 

(b) the capital invested 
therein, separately; 

(c) the amount of loss 
suffered or .protit ell1\Cd 
by eal:h company or 
corporation during the 
last three years; ana 

(d) whether any step is 
. heiDI taken to save theUl 
from suffering loss. 

(a) whether Mis. Warner 
. Hindustan LiDiited are 
lJWlufacturinJ' diiklet$ 
under diversification;. 

(b) if so, the date on which 
the Ministry· teferred 
their cases to'DGTD and 
the broad outlines of the 
reply of DGTO,· .cc:~Pt
ing the diverSification 
proposal for the manufac-
ture of chiklets; . , 

(c) whether this Arm is also 
involved. in i~rt ,of 
banned IteDiS aiidruatCd 
and depreciated '~hi
neries for matluficturinl 
of Picolincs, If so, what 
arc the facts in thisregard; 
and 

(6), (e) & (d).. 
The requisite 

Inform.Uon is 
beiDI coUected 
and \'rill be 
laid on the 
Table of the 
Sablu. IS early 
IS poasib1e. 

. (4:).Be (d). 
·I~ion is 
bojq; ,collec-
ted lAd will be 
1&14 QO, the 
Table of the 
House. 

Request recei-vea froUl DPA 
on 12-9-1, for 
extension of 
~~11.· u~ 
further elttel\-

aJOll lIot',ht for 

Request received 
from DPA on 
24-2-1S for ex-
tension of tiDIC 
upto 30-4-15. 
No further ex-
tension soqht 
for. 

,j 

(d) what action· Govern-
ment have' tuen' or 
propose to take againSt ' 
the firm. 

.. di.;~ • (I , • :,' ~ 

; "1(' , • I ; ~ • ~~ ,i 
,I • . ~. A, "1 

• I~, 

, . 
Referring to the reply'··' . 
given to Unstarced QuanOD"('G) to('). Morta 
No. 3686 on·tbe 27th'Au-' . are-lXiliJmade 
pst, 1914 ' 1'tIJII'II.InI'.' "tAt' colleCt the 
loreign compeaiea.iDarktt- iDfbrmltion and 
ing products of small· itwtll'be laid 
units and asking: on the Table 

-Cajwh~~r the. ,rcqUiJir:c:, ~,~ Jlo:e 
"itlfQtmilbon !)as .. inee. pOIIIble. " bI!l!ft 'Collected i " . " , 

,.J, .,1' ' ~ 
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47. USQ. No. 2963 
lit. 3-12-74 by 
Shrl Bbaljibhai 
Ra~bbai 
IWmar. 

3 

(b) if so, whether :Minis-
ter would .., iron the 
Table of the House; 
and 

(c) if not, when 'Minis-
ter is apeeted to do so. 

Ca) what was the initial 
:-e~t".1 present equity 
.crap1"', bonus and pre-
,....... 'lhares and assets 
.of". P.... ' 9J~0, .• .. Btiker, ~~dz 
ad .Hoec-.st illour 
'~ou""~ sepUatd1; 

o-)·wbat arc the fonnu-
lations licellsed to th~, 
the capacitres· indfyidUal 
or clubbed toaether; 

(c) prices M'hew .~ 
items of Ibear 'ftnnS 
were apJ'l'C'ftd uncler 
packqe deal aQCl in' h~ maD,. CISCS their pr.i'¥s 
were redu~W'lIia.lJJ.e lut three 'I'~ . '. U1e;Hi-
cea of thete itc:'IU in 'I9n 
and what ..... 'the~ 
up allowed :to ~col, .. ~ 

(d) what IN 'tile items 
for which price iacretae 

}.!f.·~.to l' . S =,:.;.~: 
. 'in '~s, .,.. ... -Wise,' ,~~...,.. 

<a, how many r,ew appli-
cations for indUlltllal 
licence. for 'n~w Vj!,Il-
turea' wc:re. recciwd for 
the manur~lIEc or qlMl 
ad pbarmaci:uuca), during 
the lut 3 y.:ara, particu-
Ian of items aDd ,iI\lIU)t-
~~ ,wI'ijI,d{ar;; IIQW is of ~ •• ..-e 
:. y;w.Ae;.. .. ~· J Werred 
~. ~I~~ 
" ~F; """ 

4 

(II) to (II). 
!ilfb~oniS 
'\)e~' letted 
an'd I.. I be 
l.tel OIl totr.e 
T~e'M ... ~ 
·H~~e.' 

'.' 

a..u. receiv-.a" Ifrun DPA 
on 1-10.75 for 
eztension of 
time upto-
300n -7S· 

Requeet received 
from DPA on 
,-8-15 for ex-
tel'llon of time 
upto _ 10-9-7$. 
No further ea-

. !enl;ic?D : lo~t .... r. 
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eq.~lrity/rereiltn . with the 
~on of bUlk dtugj . 
t\eUW 'Of nth 1icm'ee,J 
I'~ durini the lilt ~ . 
~. 

on 'the Table 
of the ROllle. 

Short Notice 
Question No. I 
dated 5-12-'4 
Supplementer)' 
by Shri K. S. 
Chavda. 

PROPOSAL TO I'NCRB-
ASS PRICES OPDIm-
GS. 

In.. supple-
mentary Shri 
K. ,So Chavda 
.~J ""whe-
thet Go-
~nilteDt in-
tendiro atop 
~e . two 

49. USQ. No. 3877 
dt. lo-u-'4 
by 8hri Kbem-
clwadbhai 
Chavda. 

5C\o USQ. No. 3879 
dt. 10-12-'4 by 
Shri JClIcm-
chandbhai 
Chavda. 

(a) .... are .. ,"",,-
Ilonl of policy untl.er 
which MIs Hoe~t 
were grat'.1ed ~I ... tion 

with DGG' III~ 'e' i-Ilion unrler c.tlvfnj. .' ion 
rlurir 11M...' . 
~. . 

(a) what ate m. it,ms bc:i~. 
rDIIrufactur~tt "" WI. 
Iloche ane'. M.S.J),. w.iUa-
out any ill~QStfla1~r c::f 
or approval; . 

~.whi
fchft' men-
tiored and not '0 .AC$' re-
.wadllltlon ac-
ictividtl oC' 
~' roreilD 
t1I1II . manu-
Cactur~.he 
in tIUi' CIOun-
try".~ ~. 
nlstf!f """ fIli.Stated f'·· . "'fIJ . iU 
j ..... whicb . the 

COWI-
tri~ . ~ COII- . 
0tItI1!d,' I will' 
loo~~10 that." . 

C.)fte inlar--
matioid. beiDa . 
collected and 
sill be laic 011 
the Table of 
die Hovle al ,oar: .. 'POssjb-
Ie. 

Request reeei"· 
frC'mDPA on 
8-10-7S Cor ex' 
terrian of tim. 
upto 30-1I-7S. 
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51. USQ. No. 3882 
dt lo-u-74 by 
Shri Bhalgibhai 
Ravjibhai 
Parmar. 

(a) whether some of the 
·foreign firma with more 
tIwl 26 per cent foreign 
equity have been Imuc-
g\ini the basic raw ma-
terials for which they are 

12. 

licenced and have been 
lellin, them Utheir own 
manufactured material • 

(b) if 10, the names of the 
firms, the details of the 
raw materials 8muggled 
marketed by them, the 
value thereof during the 
Fourth Five Year Plan 
period; and 

ee) what action Government 
have taken against them 
and whether Govern-
ment proceed against them 
underMISA. 

(Ministry of Railways) 

USQ. No. al9 (a) whether statistics are 
dt. 13-11-74 by bein. maintained by the 
Shri P. M. RaIlway Ministry re~
Sayeed and.Shrl iD, the number of Sclle-
S. M. duled Caste and Sche-
Siddayya. . diJeed Tribe candidates 

recruited under special 
dllCl'etlonary powers ves-
ted iD the General Mana-
len, for selectini Sche-
duled CastelTribc can-
dates fulfilling lower 
atandarf.s of luitabllity; 
and 

(b) if 80, in how many 
cales these powers have 
been utilised by the res-
pective General Manasen 
and in how many cases it 
WlS consictered necessary 
by the Railway Ministry 
to uk the General Mana-
gers to utilise this lower 
more freCJUeDtly an libe-
rally, durm; the lalt three 
JUn. 

'53. USQ. No. 263 Ca) the category-wise Dum-
dt. 13-11-74 by ber of Railway employee. 
Shri Nathu Ram promoted in 1972-73 and 
Ahirwar. 1973-74; 

(b) the category-wiae nu,n-
her, among them of thOle 
belongll'gto, .the Scbe.. 
duled Castes and Sche-
duled Tribes; and 

4 

Cal, (II) and ee). 
'I'he informa-
tion i. being 
collected and 
wiU be laid on 
the Table of 
the Sabha. 

(II) The infor-
matlen al to in 
how many 
casel these 
powers have 
been exercised 
by the Gene-
ral Managers 

18 being col-
lected and will 
be laid on the 
Table of the 
Sabha. 

Ca) to (e). Infor-
mation i, being 
collecte4 and 
will be laid on 
tbeTable of 
the Sabha. 

5 

Requelt received 
from DPA on 
24-10-75 for 
extension of 
time upto 
31-12-75 

Requelt received 
from DPA on 
29-8-75 for ex-
tension of time 
upto 30-11-75. 
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(c) the r..umbcr or these 
employees of Scheduled 
Cute, and Schec!uJed 
Tribea who were not pro-

,motecl in spite of their 
SeniOtitj' and qualifica-
tiotl.l 'and who hac! sent 
In their applications for 
the purpose, inclicating 
their 1Wne8. qualiftca-
tionl and other elates of 
their appointmer.t. sepa-
rately. 

54. SQ. No. lozdt. DisftUUIlfRemoval of various 
19-11-1914 Clate&ories of employees 
Supplementary oR Southern Railways. 
by Sh. Indra)it ' 
GUPta. ' , 

.... : " 

5S. USQ. No. 2193 
dt.26-J1-1S-: 

i "c"'. Shrl , vatar 
" " ri.' 

: .. 

" 

Ca) whether a few posts of 
Senior Scale Officers in 
Railway have baen uparad- , 
ed and the ,word'S~4fr' 
have been idded before 
, their . desipllion ' like' 

. Sr. Do$(T) Sr. D~., Sr. 
D.\O, Sr. DEN and their 

, eXiSting offices ha.ve beeD 
air-conditioned; aria 

(b) the ofIiC¢B OQ R.anwa,.. 
where the rOOms of IUch 
Senior Scale O~~ 
tioned in pUt .ca,) aboYp 
have been Ii r cODd.ltioq.a, " 
Division/Zone-wise. 

4 

On points rais-
ed b) Shri • 
Inderajit Gupta 
&Sh. Piloo-
Mody, the 
MUUater i"t,-
lIlia stated"The 
filurea u to 
how many 
haYe been 
charaed with 
aabotqe and 
Yi91e.u.ce is Ilot 

I witli 'Ua at the 
m~t . ..,e 
.... corne 
before' the 
~, Dext 
week' at ",en 
thfs afternoon, 
if you go desire, 
and live this 
§lure •. If the 
llptes~c not 
t1ieteL,'l can 
~~rt= ... ask 

(b} l'be UU'onn-
~isbcing 
~. 

" ' 
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SQ. No. 285 Ticket checkiqg staff dis-
dated 3-12-75 missed/suspended/prosecu-
supplementarY ted after last RailWay Itri,U. 
by Shri Shankar 
Dlyal Sinp. 

4 

While referriU, 
to the reply 0 
the Mittister. 
S~i S~ankar 
D~ Siop lS'ted •• c~ 
CD~3 • ....-1, 

'=6i~-. (N r:-JIIlha in 
D.nuv.r Divi-
lion. 1). v. R.OJ 
in Howrah, 
B. N. Sinsh 
in Dhanbad) 
..... wh_ 
DO gH" Ire 
1I!IDdina_ 
iheile -persoN' 
are not bein, 
called on duty, 
the Hou'ble 
Minister pro-
miaed to loot 
into thcsc CIl8CS 
and to inform 
the Member. 

'1. USQ.No. 3". dt. 10-12-1 ' 
Shri S. • 
Siddl"l. 

"IQ ten of the loyal from D. P. It.. 
clUlmany SODS and (G) ad (b). R.equClt receiftd 

;r()r 'have been ap- The inrormllioD OD 12+75 
P<$ . to Clala III and IV is beiq collect- for e:lteuioa 01 
PQtCa '~. eac eac,h or the R.aiJ- ed and will tiDle upto, 

" 

CI~ and after list be laid OD the 39+75. No' 
... strike in 1974; Table or the further e:ItCII-au . Sabha. liOD soupt 

for. c;,u.cm, how DlanJ 
bel no the Scheduled 

, and Scheduled 
, ~ F how DlIIlJ 

appficatlons were received 
from these castes and tribes 
in each R,ailway. . . 

,S. USQ. No. 3891 (I) how ml~ u~ or (I) ~). (b) ad (c). ~;'\lc_ received 
dt. 10-13-74 Territorial A,.,. (il) c,1\.1'. 'IrnbrtnllJon is .fidiIQ' '1)PA on 
by Shri KriJhnl (iii) B.S.F. (t,.). p, AC. t· • 1 i!4.' ~.. lIectcd »10-" for 
Chandrl Halder. CISP andfGrces.. ~ . be laid c:neDSioo c' 

tlaan Arm.y _~e A iI/i.' Table lime uplO 
in connection ",i of~ Ibba. 31-U-7'. 
1974 R.ailW8J' 8trih 
the 1IIl000t speaf' for (i) 
w~S and a11~lDccs 
(If,.<;,oow,.acc ~ anna-
~m·'i&, ....... (iii)'" .,.. 
IO'oftIlce IIId ..... 
diet/Hlrd~_.; ., .. 



1 

i9 u.sq. Ko. ~ ••. J1-1 
by Sh. t 
KWlW'Saha. 

• 
3 

~)Iaow~,~"y 
tJnNI"f"8ICorps ,eA4 
adMr IIIlIts were deployeid 
in this oonnection and the 
10tII Ulount spent in 
wqes/ conW'JlQCc I tras-
portation.lfCCliaiailowllllOe 
etc; and , 

(c) how mq tGllla, 
other equipaenU 
purchased by 
Railway authorities 
tbae personQd. 

1IQd 
wtrc 

Ibe 
for 

4 

(I) how many railw.,aten hlft (., to (4). 
pnaceeded to CIIIart 11111_ '1'be iaformatiGa 
ftliOUl meutlftl of iied- ~beiDI co~ 
aaiaalion and in how maAy ed ad will be 
cases ad-interim injunctions laid on die 
have been ,ranted; Table of the 

(b) in how many caSes the 
court decided in favour of 
rallwa"'. aq4 how tnut}' . 
had to be taken back to 
,.;mcc ,and/M paid their 
wapa ,as • result of the 
court order.; 

(c) whit 1IR0UDt has boe1l 
.pent by the a.ailway 
MiaiICl'Y, including Rail-
way Board and various 
Zonal Railways far (0 COll-
teSting the cll&es -.d (II) 
paymentof~;and 

(d) in how maDy cases the 
R.ailway Ministry bas filed 
appeals againSt ClJUrt orders 
and the elij)ensea incurred 
for the same. 

aahl. 

£Miqi8trJ of Steel and Mine~) 

(Ill whether ataiAIess steel (_) '" (c). 
wGftb Rs. 4 tatha Wd al- Thoiaform.tion 
loteed to tWO, fake Iniu of .. baiDt collect-
Bdalbay r":ntl,.; cd .. will be 

laid OQ the 
(b) wbalher .,. CBI iDqU- TIIbk of the irr _ been ordeft4 la HOUle. 

dillS-fllPCct ; _d 

(c) If so she ftnd~ of 
the inqUiry. 

R.aueat receiftll 
frca DPA OQ 
14-8-15 Cor ex-
tension of time 
upto 14-11-1'. 



1 3 4 5 

61 USQ. No. 458 
dt. 14-11-74 
by Shri Madhu 
Limayc. 

<a) what were the steel (a) to (c:). 
quotas per year allotted The iDformation 
to Maruti Limited· since is belD, collec-
its iQcorporatiOll; ted and will be 

Request received' 
from DPA on 
20-10-75 for ex-

tension of time 
upto 14-12-75. 

62 USQ. No. 1458 
dt.21-U-74 
by Sbri S. A. 
Murulanalltbam 
Sh. BfreDder 
SiDlb Rao, Shri 
Sukbdco 
Prasad Verma. 

63 USQ. No. 33 14 
dt. S-1.J-74 by 
Sbri Samar 
Guba. 

lb) what were the details of 
the justiflcllltion Cor these 
quotas given in the com-
panies applicatioM; 

(c) whether lilY part of 
these quotas were sold 
in the black market. 

laid OIl the Table 
ofthe House. 

(a) whether mlllY Indust-
rial units have been dere-
gistered ill different States 
for alleged misutlJiBaljoa 
ofjron and steel ~plied 
to . tb.cm from Central 
sources; and 

(a) _ (b). Request received 
The information from DPA on 
is being coll- 21-8-75 for ex-
ected aDd will tensiOQ· of time 
be laid OJ) Uteupto IS-II-?5. 
Tableof the 

(b) if so, the broad outlines 
thereof, State-wise. 

House. 

(MinistrY of Supply at Rehabilitation) 

<a) whether large ~umber (a). (b) & (c). 
of refugees who rushed Out The informa-
ill November. 74 from lion ,is being 
BlIDgladesh to West BeQgal, collected and 
Assam, Tripura and Delhi will be laid on 
died in border areas; the Table of 

(b) whether these reNgces-
are liviDg in wretched COD-
dition iQ Delhi and if so. 
the facts thereabout ; and 

(c) the steps takeQ by Gov-
ernment to feed these 
refugees who arrived in 
Delhi and other States. 

Sabba •.. 

Request received 
from DPA on 
14-7-75, for 
extension of 
time upto 
31-5-75. No fur-
ther exteMion 
sought for. 

(Ministry ofTouriam & Civil ·Aviation) 

64 USQ. No. 710 
dt.IS-u-74 
by Sardar 
Swaran Singh 
Sokhi. 

<a) whether present acco-
mmodation and transport 
arrangemeQts in Jammu & 
Kashmir. for the middle 
class ·tourists are Very 
poor IIld iQadequate es-
pecially in places 1* 
Gulmarg and Pahelgam 
where two laths tollrists 
yjsit at preseQt and are 
expected to be increased 
to five laths durilll the 
Fifth Five Year PIIIl 
period; 

(Q.~)(b~and (d) :- Request received 
1'1* Ilecessary from DPA on 
infonnation lias 18-8-75 for ex-
bee~ called (01: ,tell4i~'of,tilIle 
from the JlIIDDil1 UtlO 1ja-I1-75. 
and KashmJ.r , . 

'. Goverzunent· ~';;J.:' 
and will be 
laid .00 the 
Table of the 
Sabha. 
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(b) whether it i$ due to the 
defective planning in 
tourism; 

(c) the reasons for delay· 
incompletion of tbe winter 
sports project at Gulmara; 
IQd 

(d) the steps GovefQment 
propose to take to warnent 
the existinl accommoda-
tion and transport . ar-
rangementS for the middle 
c 1a&S tourists visiting 
Jammu and Kashmir. 

(Ministry of Works & Housinl) 

65 USQ. No. 35 
dt. II-II- 74 
by Shri Ishwar 
Chaudhry. 

The expenditure incurred The information 
on the residences of Central is being col-
Mmisters from the 3ISt lected and will 
March, J973 to 3 Jst March, be laid on the 
~74 on (I) maintenance of Table of the 

Request received 
from DPA on 
9-7-15 for ex-
tension of time 
upto 30-9-75. 
No furtber ex-
tension sought 
for. 

gardens and lawns (ii) House. 
furnitures and furnishings 
(iii) electrical equipmcpns, 
(iv) maintenance of build-
ing (v) additions and al-
terations in the residence 
and (vi) other items. 

66 USQ. No. 3632 The total number of M.Ps., 
dt. 9-13-74 High Court and Supreme 
by Shri Shashi Court Judges, Mirusters 
Bbushan. Secretaries, and other high 

officials of the Govern-
ment of India, who own 
their houses iJi Delhi/New 
Delhi and have been allot-
ted Government acco-
uunodation; the rate at 
which the rent is being 
charged from them; 

No statistical Request received' 
data are avail- from DPA on 
able in relard 9-'-7S for ex-
to the number tension of time 
of such persons upto 31-10-75. 
as own houses No further ex-
and have been tension soupt 
allotted Gover- for. 
nment accom-
modation.How-
ever the infor-
mation is being 
collected. 

67 USQ. No. 4S68 
dated 16-12-74 
byShri D. K. 
Panda. 

<a) whether the open nallah (ill), (b), (el & (d). Request received 
constructed by DDA, which The imormation from DPA on 
ftowa throulh the village is beiDg cellected 10-9-75 for ex-
Rarbi ]haria-Maria, LeJpet and will be laid tension of time 
Nagar, New Delhi is belD, on the Table upto IS-IJ-7S. 
used al sewer line by the of the Sablla. 
village, has not been clean-
ed ever since its construc-
tion and baa created serious 
health hazards for tbe vil-
lalen; 
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(b) if 80, whether urgent 
arrangements will be mac1e 
to clean it arid cover its 
portion that flows through 
the above village; 

(e) whether it is ,180 , ftct 
~t thedaraa~ ~~ot .re~~I. Inspecte UK: ~_h 
OfIlcen an' no sanitation 
arrangements exist there; 
and 

(d) ifao, tlac hIIOIU there-
for. 

.. 

-------------------



ANNEXURE- III 

With para 7 of Mir.utes of the Fifth Sitting) 

D'tat7s of pmdi", AIS/lI'tI1IClS for whieh the Department of Parliamentary Affairs haul 
r'qlUst,d for ,,,tmsUm of tI"" and recomm,ndatlOns of the C"",,,,in,, thlr'on. 

SI. 
No. 

Particulars of Assurance 

2 

Extension 
granted by the 

Committee upto 

:1 USQ. No. 478 dated 25-7-73 by Shri Paripoor- 19-12-75 
nsnlll'.d PRil".uli regllrl'!lng Development Blocks 
an (I. Special Area Projects In U.P. (Home 
Affairs). 

'2 US~ No. 2539 ~ated 11-3-74 by Sarvashri Atal 31-12-75' 
Bi ari Vlllpayee and Jagal'.l'.athrao Joshi re-
gar~ll'.g Miristers in possessiC11' of fallow and 
cultivable Lam! (Agriculture & Irrigation) 

'3 USQ. No. 3399 <!ate~ 18-3-74 by Shri M. S. 31-12-75 
Purty regal'<~il'.g lanr. acquire!'! and allotted to 
Scheduler. Castes/Tribes lal'dless agricultural 
labourers in Bihar (Agriculture & Irrigation) 

4 USQ. No. 334 c'.ated 13-11-73 by Shri Khem-
chandbhai Chavda regarr'.ing C.O.B. Licences 

30-11-75 

granted to certain Drug Firms for I?roduction 
of some items (petroleum and ChemIcals) 

'S USQ. No. 3583 dlltec'. 5-12-73 by Shri S' M. 30-11-75 
Banerjee regarding prices of soaps charged by 
Hin<!ustan Lever Limited (petrolcl'm & Che-
micals) 

-(j LiSQ. No. 2500 datec 1-12-71 by Shri Devir.c!.er 31-3-76 
Singh Garcha about A.R.C. rcc:ommen~tion 
~dil'.g increue in promotion quota to 

ass I. (Personnel & Ac'.ministrative Reforms) 

'7 SQ. No. 71 dated 26-5-71 by Sarvashri M. Kalya- 31-12-75 
na~undaram and B. S. Bhaura regardinfr!:0rma-
tion ofInter-Stste Cour cil (Home A irs.) 

8 USQ. No. 7444 date~ 18-4-73 by Shri Rama- 31-12-75' 
vatar Shastri reSllrdir.g complaint against the 
grant ofpensior. (Home Affairs). 

'9 USQ. No. 2536 datec! 8-8-73 by Shri P. G. 31-12-7$ 
MavaIankar retarding Award of Tamra Patras 
and li':ant of xen.ioos to wrong persons in 
Deihl (Home ffairs). 

93 

:1473 LS-7 

Observations 
of the 

Committee. 

4 
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10 USQ. No. 4269dated 22-3-74 by Shri Jyotirmoy 30-12-75 
B08U regarcUrj evasiol' of taX"es by compal'les 
under the Directors of Maruti Ltd. (Finance) 

II SQ. No. 530 dated 18-12-73 by Shri D. B. Chan- 30-If-75 
dra Gowda regarding Child Marriages ir.. tlu 
country (Law, Justice & Company Affairs). 

12 USQ. No. 175:& dated 4-3-74 by Ssrvashri rI'C!ra- 20-II-75 
jit. Gupta and C. K. Char.c1.rappan resardin g 
Central directive on disorders dUe to lar.d 
rdorm in States (Agriculture & Irrittatltr). 

4 

------...... _---



The Committee sat on Thursday, the 13th Novettlber, 1975 from 
11.00 hours to 12.45 hours. 

Shri B. K. Daschowdhury-Chairman 

MEMBERS. 

2. Shri Syed Ahmed Aga 
3. Shri Jagdish Bhattacharyya 
4. Shri Narendra Singh Bisht 
5. Shri G. C. Dixit 
6. Shri B. R. Kavade 
7. 8hri Kinder LaI 
8. Shrimati T. Lakshmikanthamma 
9. Shri Sarjoo Pandey 

10. 8hri Mulki Raj Saini 
11. Shri Ramshekhar Prasad Singh 
12. Shri Satyendra Narayan Sinha 
13. Shrt K. Subravelu 

SECRETARIAT 

Shri S. N. Khanna-Senior Examiner of Questions 

WitD.esles Examined , 
1. Dr. S. M. S. Chari-Joint Educational Adviser, Ministry of 

Education, Social Welfare and 
Culture 

2. 8hri S. ~. Chaturvedi-Director (Llnguages) , Ministry of 
Education, Social Wielfare and 

Culture 

3. Shri A. K. Ghosh-Additional Secretary, Ministry of Industry 
and Civil Supplies 
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4. Shri B. N. Jalan-Economic Adviser, Minist7·y of Industry 
and Civil Supplies. 

MINISTIlY OF EDUCATION, SoCIAL WELFARE AND CULTURE 

The Committee took evidence of the representatives of the Minis-
try of Education, Social Welfare and Culture in regard to the delay 
in the implementation of the following tw'O assurances:-

(i) Assurance given in reply to Unstarred Question No. 114 on 
the 22nd July, 1974 regarding teachers working on ad-hoc 
basis in Government Schools in Delhi. 

(ii) Assurance given in reply to Unstarred Question No. 2280 
on' the 12th August', 1974 regarding institutiQns awarding 
Degree of Shastri. 

2. At the outset, the Chairman observed that both the above assu-
rances remained pending for a long time. The Committee had gone 
through the short note submitted to them by the Ministry explaining 
the reasons for delay in implementation 'Of the assurances. 

3. When asked whether he had any further points to clarify in 
,ddition t'O what had already been stated in the note, the Joint Edu-
ational Adviser, Ministry of Educati'On, S'ocial Welfare and Culture 
Jtated in connection with the assurance arising out 'Of the reply given 
to Unstarred Question No. 114 on the 22nd July, 1974 as follows: 

"We are really sorry that there has been some delay in fulfil-
ling this assurance. It was entirely due to the fact that We 
wanted to get complete and satisfactor'y informatircm from 
the Delhi Administratien and for that we were repeatedly 
writing te them. They did send some material, but they 
did not straightaway answer the points which had been 
raised in the questiQn. The answer was semewhat vague 
and we did not want to send a vague statement to Parlia-
ment. 5'0, we were trying to get the CQrrect picture of the 
whole situation se that we could give a convincing and satJ.s-
factory answer. In this excer'cise seme delay was involved, 
and 'Of ccurse we had sought permissien fer extensicn of 
the date upto November. It was net 'Our intention that it 
should be delayed any longer. Ultimately we fcund it was 
better to answer the questions with whatever material was 
ready and that was submitted." 

4. It was pointed out to the representative of the Ministry that 
the assurance was given on the 22nd July, 1974 and the Department 
of Parliamentary Affairs wrcte to the Ccmmittee 'On the 26th July, 
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1975 for the first time for extension of time upto the 31st Augus~ 
1975. When asked why no action was taken by the Ministry froIr 
the 22nd July, 1974 to 19th June, 1975 when the Department of Par. 
liamentary Affairs reminded the Ministry, the representative of tht 
Ministry of Education, Social Welfare and Culture stated: 

"I am sorry, we should have wI'itten to' the Department of Par-
liamentary Affairs immediately after the expiry of three 
months expressing our inability to fulfil the assurance and 
should have sought extension. I do admit that there has 
been a lapse on our part in not having sought the extension 
earlier. The only explanation that I can give for this lapse 
is that there was every hope that we would be able to 
fulfil it within the stipulated time. Some information 
was in hand and we wanted to get complete information. 
In this exercise, unfortunately, a time lag occurred and 
We realise that we have made a mistake in not see'king this 
extension in time." 

5. In reply to a question whether there was any special machinery 
or cell as in the case of other Departments/Ministries to look into the 
assurances so that they were implemented within the time schedule 
of three- months, the representative of the Ministry stated: 

"We have a Parliamentary Unit in the Ministry and they are 
expected to keep a: watch over the implementation of as-
surances and to remind periodically the various sections 
about non-fulfilment of assurances. Further. the section 
itself is responsible and is expected to keep a watch over 
all Parliamentary Questions pending in that section and 
periodically put up the case to the 'Officers and bring it to 
their attention if there is any difficulty or delay." 

6. The Committee pointed out to the representative of the Ministry 
of Education, Social Welfare and Culture that their Parliamentary 
Wing was not working satisfactorily. As an illustration, the Com-
mittee referred to, the following questions which had been treated 
as assurances and were pending for a long time:-

(1) USQ. No. 993 dated the 18th November, 1974 regarding 
conditions for eligibility for private candidates to various 
University examinations. 

(2) USQ. No. 1950 dated 25th November. 1974 regarding lec-
tures delivered by U.S. Academicians in Educational Insti-
tutions in India. 
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(3) USQ. No .. 2674 dated the 2nd December, 1974 regarding 
Educational Institutions and Universities receivingassis-
taru;e from Ford Foundation. 

(4) USQ. No. 2757 dated the 2nd December, 1974 regarding 
transfer of teachers in N.D.M.C. Schools. 

In all these cases, extensiOill of time sought for had already been 
over and no follow up action had been taken by the Ministry. The 
representative of the Ministry of Education, Social Welfare and Cul-
ture, thereupon, assured the Committee that the he had made note of 
bese assurances and would certainly look into them. 

7. The Committee also brought to the notice of the r.epresentative 
of the Ministry of Educath>in. Social Welfare and Culture t~e follow-
ing observation of the Committee contained in para 50 of their Ele-
venth Report, Fifth Lok Sabha: . 

"The Committee, therefore. suggest that each Mhlistry!De-
partment may consider setting up oia c:ell, if not already 
there, under the charge of a responsible officer to coordi-
nate the work relating to assurances and ensure their im-
plementation in time." 

T;he Committee, therefore, suggested to the representative of the 
Ministry that ·they should try to implement the above recommenda-
;l.on of the Committee' so that the assurances were implemented in 
5.me. It was'pointed out that whenever a Member puts a question 
be gives three weeks notice and the Department concerned gets it 
~uite in advance of the date of reply. The Ministry was expected 
to obtain the necessary' information within this period anc;l in case 
assurances were given to supply the information later, they must 
befillftlled within the stipulated period of three months. 

8,. The Commit~ poil,1ted out that even. simple information 
sought through question that related to the Delhi Administration 
w~~ch was centrally administered was not ~urnisb~d. jn~inlethough 
the ¥:i~~try was in direct contact with the Delhi Administration. 
Tbequest;ions WQuid lose their importance if infom'1oation sought ~.as 
not ,giyen in time. The Cqrnroittee a18'0 J:efer.red to UsS.Q. No. 4q89 
dated the 16th Decembe,r, 1974 x:egar~ing ~e amqunt spent .by 
Government to eradicate illiteracy in the country, State-wise, dur-
lngthe YElj8r 1972-73. It was pointed out that the amou~t was 
saIlctiqned by.P~~ent and w~ giv,en in the Budget." The Mem-
bers had every right to know what use was made ·of the money by 
the Department concerned. Unless the reply was given in time, 
the purpose was defeated. The impressioo was created that the 
Government was trying to avoid giving information to the Mem-
bers. 'c . .1;. ":._.1", .: 
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'Th,e Dir~tor ~La~ua~s), Ministry of Education, Social Welfare 
~d Culture,thereupon, replied as ,under: 

. ' 
,.f 

(' 

" 

,', 

"It is not at all our intention to deprive the hon. Members 
any infonnation. We try to make best efforts to supply 
all the information. As the hon. Chairman has observed, 
although a cell has been set up in the Ministry of Edu-
cation, it is not working well. We will, certainly, con-
vey the feelings of the august Committee to the officers 
,concerned who, I am sure, will see that the working of 
.the Cell improves considerably." 

'The :representative of the Ministry added: 

"'With regard to the first question about ad hoc teachers, the 
Hon'ble Member is right in saying 'that We are in dired 
touch with the Delhi Administration. We can ring them 
up or visit them or ask the officers to come and see w-
and all this had been done. Part (a) of the qUestion is 
simple and we had information about the total humber 
of teachers. These statistics were readily available. Even 
before notice of the question was received, we had 
obtained the information from the Delhi Administration. 
But with regard to (b) and (c), the reply was vague and 
evasive. Probably they do not have a clear picture of how 
these teachers were appointed. And ad-hoc ~ppointment 
mean$ that anybody can order that so and so may be appo-
inteei. So, we do not have a clear picture of how teachers 
were appointed and why and against what vacancies and 
what wOllld have been their qualifications and what are 
the qualifications now required for regularising them . 
When an ad-hoc apPQintment is ma4e, even a person with-
out the qualificatiolUl i. appointed. Sometimes the ex-
cuse is that there is a leave vacancy and teaching cannot 
'be anowed to suffer and they just appoint a man even 
without the qualifications. And once a teacher is ap-
pointed, there is the human problem and they may not 
lillie to disllliss him or he may bring pressure to stay 
on. Un,ort\.Ul8tely, this happened some years ago. Now 
the DeUli Administration l:1as stopped such appointments 
on ad-hoc basis or, even if they appoint an ad-hoc teacher, 
th~y make 8\ll'e that the man has the nf)CeSsary qualiftca-
ti,ans so that at the tiIpe of regularisiDg him there would 
be DO difficulty. This is a, sort of an event which happen-
~ in the pa&~ They do Dot have a clear picture and 
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we will have to go into the entire matter in order to give 
a specific answer. We had received the answer long ago 
but, as I have said, it was vague and evasive and we did 
not want to send it to Parliament. 

That is the reason why, although the Delhi Administration is 
close by, and we have control over them, we were not able 
to fulfill this assurance." 

9. The Committee pointed out that in regard to assurance given 
in the answer to U.S.Q. No. 114 dated 22nd July, 1974 it appeared 
that unqualified persons were appointed. l,t was not understood 
why unqualified persons were' appointed as teachers when there was 
no dearth of qualified people. If this information had been sup-
plied to Lok Sabha in reply to the question, it could have been. 
discussed in the House. The Members have been prevented from 
discussing as to why unqualified people were appointed on ad-hoc 
basis and that too without any post. The Member asked the 
question with a view to know why these teachers were not con-
firmed even after five years. It appeared that they were working 
for five years without any posts and they were unqualified. 

Explaining the position, the: representative of the Ministry of 
Education, Social Welfare and Culture stated: 

"These ad·hoc apPOintments were made some years ago and 
this was particularly because of the fact that among women 
teachers there was a shortage of qualified teachers. 

An appOintment is made against some existing vacancy: the 
vacancy could be~ a leave vacancy or the vacancy may be 
a vacancy created temporarily-sometimes, to tide over 
additional work, they may cteate a temporary post and 
appoint a person on temporary basis-or there may be a 
regular vacancy also and sometimes they are not able to· 
get the right type of person and so appoint someone to 
hold the post so that the teaching work is carried on. In 
the middle of an academic year it would be difficult for any 
school t<>i manage without a teacher because the children 
will complain and the parents will complain that they are 
not taught the subject. So, they have to make an ad.hoc 
appointment-and . this is what happened. Over the five 
years, 300 to 400 teachers were appointed and those who 
have the qualifications for being regularlsed have been 
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regularised. It is not a fact that they have not been 
regularised. In the Recruitment Rules, certain minimum 
qualifications have been laid down for regularising persons. 
Those fulfilling these qualifications have been regularised 
and, those who do not fulfil them, the Delhi Administration 
has given more time to acquire the qualifications. If 
a person does not have a Diploma in Teaching, he is given 
two or three years' time, within which period he has to 
acquire the qualification. In that way, they postpone 
regularisation until the person gets the qualification. If he 
still does not acquire the qualification they will have to 
terminate his services or keep him again on ad-hoc basis. 
This is an administrative problem". 

10. The Committee then enquired as to what were the essential 
qualifications required and what were the qualifications possessed 
by these ad-hoc teachers. The representative of the Ministry in-
formed the Committee as follows: 

"One of the essential qualifications is the basic Degree- of B.A. 
or B.Sc. etc. Another essential qualification is that they 
must have a B.T. or B.Ed. qualification. There was a 
dearth of teachers with this teaching qualification" 

11. To a query whether all the 40() teachers were without the 
teaching qualifications, the representative of the Ministry replied: 

"Some were not having the teaching qualifications. Thenr 

there are certain posts for which they must have an M.A~ 
Degree; they may not have had this Degree. I have not 
gone into all the details. If you want this information, Ii 
can obtain it and furnish it to you, giving an analysis 
of the 400 cases. This is what we wanted to get before 
giving our reply as to the reasons for not :regularising 
them. Each caSe is different; we cannot make one gene-
ral statement as to what has been the situation." 

12. The Committee referred to the Delhi School Education Bill 
which became an Act in 1974 and pointed out to the representative 
of the Ministry of Eduaction, Social Welfare and Culture that during 
the course of discussion on the Bill, the matter was thoroughly dis-
cussed. In regard to qualifications and other things, it was decided 
that things should be none on merits. After the passing of this Bill, 
the Committee felt, there was no point to argue whether the teachers 
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were qu~lified or whether the posts were there. When asked to 
~lflrify theposi~ion, the representative of the Ministry of Education, 

: Social Welfare and Culture stated: 

"I have beel} dealing with this myself. After the enactment 
of this Bill, things have beec streamlined. Nobody can 
be apppinted l}OW, unless the perSQn has tlle requisite 
qUalifications. That is why I had ,made the statement that 
the syst,ern of q,d·hoc appointments has been suspended 
It has given rise to aqminist~attve problems. They have 
now r,ealised ;thatw~ ~ould not appoint persons on ad-hoc 
'!>asis. Before that. ~th~re was the Delhi Education Code, 
even under whi91 t~re were certain rules in regard to 
qualifications for :different categories of teachers. In fact, 
in the Delhi~ducationCode, there were some rules and 
we have adopted ~ost of them, with certain necessary 
modifications. These appointments were made quite spme 
time ago, ~ven' befDre the enforcement of the Delhi Edu-
cation Act. We are now trying to regularise them, so that 
the problem is solved once for all and we do not have to 
face such a sit4ation any -more." 

13. The Committee ,pointed out that the Member wanted to have 
- simple information through his question, namely, the number of 

teachers who were working on a.d-hoc basis in Government schools in 
Delhi and the reasons for -which they have not been regularised 
though some of them have completed more than five years of service . 

. The Committee felt that there had been unusually long delay in 
furnishing the information to the House. lIn this connection, the 

, representative of the Ministry stated: 

'. "I entirely' agree with you. I have also looked at it from the 
lame angle. As a Ministry which is answerable to the 
'ParJiament,we really wanted to know why these appoint-
ments- were made and why unqualified people were ap-
pointed.We wanted to know the reasons first, because 
somebody might ask for them. Again, we wanted to know 
why it has taken so long,l>ecaUBe we should satisfy our-
selves;-ss a ¥.tnisky,as to why this ,kind of a situation had 
arisen. In this kind of a, sincere exercise to prqpe into this 
mattl!r, this delay ~s occurred. There has been contiopous 
corresponden~e bet~n us and the Delhi Administration . 

. ~ latter bJlve not sat over it. They gave SQme reply; 
'-but egain;-th1.has·not been to (he.point. Ultimately, we 
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4eci4~ to b,~v,e a discussion on it. That is what I did, when 
I prep.~reQ. the fin,a} reply. I iat with the Director of Edu-
cation and ,discussed the matter aIld decided about the 
reply." 

14. The Committee then pro,ceeded to examine the representatives 
·of the Ministry of Educatio~, Sodal Welfare and Culture with re-
'gard to the assurance given in reply to USQ No. 228,,) on the 12th 
August, 1974 regarding institutions awardiI)g the degr,ee of S~, 
and enq~red the reasons for long delay in furnishing the required 
information. Therel;lpon, the Director (La.ngu~g~), stated: 

4vrhi,s information had to be collected from all ,the institu,tiol\!\i 
and they are spread all over India. The question does not 
also indicate the subjects of the 'Shastri' degree. So, the 
information bad to be collected from the various institu-
tions and the State Governments and it had to be couched 
in very general terms. We have been at it, reminding 
them again and again and collecting the information. We 
have also SQught ex,tension of time from the hon. Com-
mittee upto80th ,November. Meanwhile we got the com-
plete informlilt~on and we have answered with ,full details. 
The liielay was entir.ely due to the fact that the informa-
t;ion had to be collected from the different institutions 
which ~ould possibly be awarding the degree. We cannot 
reply unless we get authentic information either from the 
the jl;lst~t1,ltiQn:; or (ro:.;n the State qovernm~ts. I would 
su.bmit most re~pecUully to the CommitteetPat it would 
be wrQ.llg on ~urpar.t togive~y inform<1ltio.n based on 
conjectut;e." ' 

I? Ti:leCQt:ru:n~tte,epo,lled,4\qqe$tion to tile re~~ntative of the 
Ministry ,tAAt if $oII\e :~Ol;ei,gn studen~ cqme ,to our country and go to' 
~he ¥inis,try of E;d4cat,ion to ask aqueation .that ~s they would like 
to study Oceanography in India, would the ~inistry suggest the 
names of the Universities and institutions where this course is being 
tll~g~t? In s,uch a c~$e, w:~1l it A9tbe ,pos~le for tqe ,~nistry to 
gi~e ,the .in,fu,rmAtiO,~ :;,tt;aightaway? If such .infor~_tionis not 
X:t!adily aV,ail~ble ~p .tlle Mt¢/itry, th~ ,~re .is something basically 
~rqng in their work,ing. 

16. In regard to the contention of the Min,i~try t~~t ~he q~e.stlan 
was not clear, the Committee asked the representative as to why 
did not their departm~nt refer this p~rt~c1:ll~r ,9~~stio~ ,to ·the hon. 
Member concerned for clarification. 'nle qU:t!Sti~n wflsacc;epted and 
'the assurance itVeD. that the information is being collected. The 
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representative of the Ministry was asked whether the Committee' 
was to presume that the Education Ministry was not aware of the 
various courses of study that were being imparted in different edu-
cational institutions throughout the country, particularly under the 
recognised system. The Committee also pointed out that the ques-
tion was put on the 12th August, 1974 and on the 11th November, 
the prescribed period of three months was completed. But the re-
quest for the extension of time was made only on the 5th June, 1975. 
It was not clear to the Committee as to what the Parliamentary Wing 
of the Ministry was doing during the intervening period. When the 
replies were not received from certain State Governments, why 
was it not considered proper to have correspondence at a higher level 
with the State Governments. 

To the above points, the Director (Languages), Ministry of Edu-
cation, Social Welfare and Culture replied as under: 

"I regret that it did not occur to us to go up to the level of 
Ministers. But, at the level of the Secretariat, we did go 
up to the Heads of Bureau level. The other point which 
has been mentioned by the hon. Chairman, about the 
collection of statistics, 1 'l:hink, is a very important point 
and I cannot but admit our comparative lapse on this 
point. 

Recently, our Minister has been emphasising this point very 
much that proper statistics should be collected and that 
the Ministry should be in a position to offer a sort of con-
sultancy service at short notice. But, this is not the posi-
tion just now. We are very much trying to rio it. I 
would assure the hon. Committee that we will take note 
of hon. Chairman's remarks and the hon. 'Committee's 
observations and that we will try to do our best to ensure' 
this position." 

17. On an enquiry hy the' Committee whether the necesary 
information was not available with the University Grants 'Com-
mission in regard to all the institutions and Universities which 
awaTd the degree of Shastri as they would not be able .to award this 
degree without getting the prior approval of the Commission, the 
Director (Languages) stated: . 

"We did not ask the UGC. Let me admit straightaway. Some-
how, it did not occur to us and we just asked th~ States," 
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18. When the Director (Languages) sought the guidance of the 

Committee as to whether the assurance could be fulfilled in parts, 
from time to time, rather than waiting and trying to fulfll it at one 
time, the Committee invited his attention to their observations con-
tained in paragraph 8 of the Ninth Report Fifth Lok Sabha. 

(The witnesses then withdrew) 

Ministry of Industry and Civil Supplies 

19. The Committee then took up evidence of the representatives 
·.of the Ministry of Industry and Civil Supplies in regard to the delay 
in implementation of an assurance given in reply to USQ. No. 344 
·on the 24th July, 1974 regarding applications from foreign companies 
for Import Licences. 

20. Explaining the reasons for delay in the implementation: of the 
abQve assurance, the Additional Secretary, Ministry of Industry and 

Civil Supplies stated as under: 

"As far as this assurance is concerned, I am sorry there has 
been considerable delay. I will explain the reasons there-
for. But I want to give you the assurance that we have 
got the reply ready. We have put it up to the Ministers 
and I hope within a week/ten days we would be able to 
supply the material and fulfil the assurance. 

About the reasons for delay, the question pertains to im-
port licences granted to foreign firms. There are 18 licens-
ing offices of the CCI & E all over the country which issue 
import licences. There are sub-offices. They do not keep 
the information according to the required classification. 
This is kept category-wise: established impQrters, actual 
users for capital goods licences etc. So when the question 
was about import licences issued to foreign firms. we had 
to write to the cel & E to collect the information. He had 
to write to, these 18 different zonal authorities. They 
did not know how to collect this information. So we had 
to give them a list of foreign firms. Then they had to do a 
manual checking with the list of licences issued to all the 
firms which had been listed. It was on that basis that we 

could get the information. Otherwise, we could have had_ 
to give you incomplete information, which we did not 
want. Hence the collectio,n of this material has taken 
-considerable time for which we are very sorry. But the 
nature of the question and the way in which the material 
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is kept was such that inevitably it took some time. As I 
said, we have compiled the information and put it up to 
the Ministers and within a week/ten days hope to fulfil 
the assurance." 

21. The Committtee enquired whether there was any system to· 
collect such information weekly, fortnightly, monthly or quarterly 
indicating what were the import licences issued to various firms, , 
category-wise, say upto Rs. 10,000 SO much, upto. Re. 50,000 so 
mUCh, upto Rs, 1 Iakh so much, upto Rs. 2 lakh so much, all these 
being kept in different registers in a classified manner and whether 
the import licerices were given to big firms, monopoly firms, fQI'eign 
firms etc. The representative of the :Ministry of Industry and Civil 
Supplies clarified the position thus: 

"The latter is nOit the normal manner of classification. The 
CeI & E does have a system of classification. This is pub-
lished with a certain timelag. There is a weekly printed 
publication giving details of import licences issued. This· 
gives only the names of the firms and the import licence 
number and value. It is just Ii record. In the CCI & E's 
office they do maintain a classification by category of 
licences; that is to say, licences issued to established im-
porters so much, licences issued to actual users so much, 
licenees issued for capital goods, heavy electrical plants 
etc. so much, licences issued for certain purposes like· 
public sector undertakings etc. This type of classification. 
by users is kept. Also they do keep a track of licences issu-
ed by value. But they are not cross classified. That is to 
say, one set would be only by the end-user, another by 
value, less than Rs. 10,000 less than Rs. 50,000, less than 
Rs. 1 lakh etc. I am not very certain ann am speakin'g; 
from memory; they do keep record of the number 
and value of licences having value upto 10,000, 50,000, 
1.00,000. Beyond that, they say above such and such. 
Also they keep a classification of licences issued in favour 
of large units and small scale units, but they have not SOl 

far been required to keep a separate classification accord-
ing to whether it is a foreign firm or a large house fo, the, 
reason that this would impose an additional work. The 
basic classification being don~ at the licensing office stage 
is sent to the statistical office who computerise it and· 
publish it. The licensing authority would not have this 
type of infQI'ffiation. It. would also be a matter 
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of judgement because tbe list of. let us say. MRTP houses 
keep changing from time to time. The man who issues 
the licences has to keep' the data and classify it in a 
certain manner. If be has to keel) the data accord-
ing to the classification of foreign firm. there are a very 
large number of foreign firms. He will have to use the 
check list every time. He will haVe to spend so much 
time that there will be delay in issue of licences. So 
normally ther do not keep this type 01 classification. It 
was only when an assurance was given in Parliament that 
we asked them to compile this information and they had 
to do it over and above their normal work. Hence this 
is one area where we did not have the data ready." 

22. The Committee enquired about the procedure which was-
adopted when a private individual Or an entrepreneur and a foreign 
company applied for a licence for importing certain things and 
whether th'e requirements to be fulfilled in both the cases were the 
saltle or different. Explaining t.he pOSition, the representative oJ. 
the Ministry stated as follows: 

"The requirements are different for different categories. They 
are somewhat different in regard to small-scale industries 
and large scale industries. With the large scale industries 
there is a standard form for some type of licences, say, 
raw material imports. If you are a small scale unit, you 
use the same form but the procedure fo,r processing is 
different. They do have to give information regarding 
past utilisation of their licences, their capacity, their pro-
duction, etc. These are standard requirements; every-
body has to give this information. In respect of capital 
goods imports, we dO! aSK if they are coming under the 
MRTP Act. At the time of the issue of licence, the CCI 
& E does not worry about this but at the time of considera--
tion of other things, we give some preference to medium 
and small entrepreneurs. We know that foreign firms try 
to get as much import as possible, not utilising all avail-
able indigenous capacity. So, this type of information 

, is called- for only for capital goods imports." 

23. The Committee observed that from the nature of the question, 
it appeared that the Member never wanted to hltve any information 
regarding small scale industry. Obviously, the reference was te 
foreign firms. In this connection, the representative of the: Ministry-
stated: 
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"Many foreign firms came in and registered themselves as 

small-scale units in association with somebody in India. 
There was a loophole which has been corrected later on. 
But still a few are continuing because of the loophole 
which existed at onetime. Therefore in response to a 
parliamentary assurance, we had to give full information 
otherwise infonnation would be incomplp.te." 

24. It was pointed out to the representative of the Ministry that 
'question came up in Lok Babha on the 8th May, 1974 and it was fol-
lowed by another question on 24th July, 1974. It meant that the 
·complete information should have been obtained by the 24th October, 
1974 at the latest, i.e. within three months of giving of the assurance 
in the case of the latter question while the Ministry sought for ex-
tension of tilne only on the 16th September, 1974 upto 24th April, 
1975. The Mipistry should have come up earlier saying that certain 
difficulties were being faced in the completion of the information 
asked for. Moreover, the period of extension was over and neither 
the assurance had been implemented nor further extensi'on asked 
for. In this connection, the representative of the Ministry submit-
ted as follows: 

"I am sorry; I apologise. The Chief Controller of Imports and 
Exports is under the Ministry of Commerce, administra-
tively. We have to request another Ministry to compile in-
formation for us. We had been hopeful that the infor-
mation would be compiled within the stipulated time, or 
at the latest within three or four weeks thereafter. We 
went on sending reminders and it is only when the Chief 
Controller of Imports and Exports threw UP' his hands 
and explained the difficulties involved, that we really 
woke up to the fact that we would need a lot more time. 
First of all we had to compile a list of foreign firms and 
the licensing authorities in 18 different offices had to go 
through that; it inevttably took time. We have taken a 
lot of time, but this is basically what has been compiled 
by 18 different offices of the Chief Controller of Imports 
and Exports at a lower level." 

25. The Committee then enquired about the number of import 
'licences issued in one year i.e. how many licences were issued for 
oan amount of more than Rs. 1 lakh in a year. The representative of 
,the Minisiry gave the following information: 

"The number of DGTD units, for which licences are issued 
every six months is 4,000 or 4,500. So it will come to 
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about 9000 every year and, therefore, I would say that the 
total number of licences above Rs. 1 lakh may be about 
50,000, because there are other cate~ies of high value 
licences." 

26. The Committee pointed out that it was stated in the note 
furnished to the Committee by the Ministry that according to the 
policy, certain category of import appli:cations were requked to be 
made through the Sponsoring Authorities like OOTO, Textile Com-
missioner, Tea Board, etc. and the sponsoring authoriti@8 are em-
powered to reject the applications and desired that the position may 
be clarified further. The representative of the Ministry further 
explained the position as follows: 

"The point is that until the passage of the Foreign Exchange 
Regulations Act, a foreign company was one whIch had 
more than 50 per cent equity in an Indian company. That 
was defined as foreign company. Now, under the Foreign 
Exchange Regulations Act, we have brought it down to 
40 per cent. So, the definition was also changed for the 
reason that we felt that in a widely held company. if a 
party owns 40 per cent shares then whether he owns 
50 per cent or not, he gets control of the company. So, 
under the present definition, it would not be possi'ble to 
get this list from the Department of Company Affairs. We 
will have to go to the R.B.1. The R.B.I. is the only autho-
rity in the country which can give this data. Otherwise, 
there are companies which are trading compani'es, there 
are companies which are manufacturing companies etc. 
Now, under the Ministries of Commerce and of Industry 
We will be able to handle only manufacturing industries 
which are covered by the I (D&R) Act. But .there would 
be other companies like banking companies about which 
we do not know anything. For instance, the First City 
National Bank is a foreign company. I do not know about 
that company importing say, office equipment. Therefore, 
in replying to Parliament questions we want to be quite 
sure of what we say." 

27. When the Committee enquired as to how much time is taken 
to come to a decision regarding issuing of the licences for the import 
of machinery, the representative of the Ministry stated: 

"We have tried and reduced the period between the receipt. of 
application and the issue of import licence to approxi-
mately 90 days, by and large. There are some cases where 
it will take more time but by and large it is done within 

1473 LS-8. 
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90 days. Of course, this does not apply to the time taken 
for processing applications for raw materials which is less. 
These 90 days are the ,time for taking a decision. Then it 
will take another one month for actual issue of licence. 
So, within 120 days a Capital Goods licence is issued. 
Whether one will get a licence automatically is a different 
matter." 

28. In conclusion. the Committee pointed out that the Parliament-
ary Branch or cell in the Ministry of Industry and Civil Supplies 
was not functioning well as was evident from the fact that the 
question was asked On 8th May, 1974 and revived further on the 
24th July, 1,974 and it was only on the 16th September, 1974 that the 
Department of Parli:amentary Affairs requested for extension of 
time. The Committee suggested that there should be a fortnightly 
review by the officer-In-charge dealing with the assurances so that 
the position with regard to implementation of the assurances is 
reported to the superior officers. In this connection, the represen-
tative of the Ministry stated: 

"We did have a very large number of unfulfilled assurances 
last year. We have now cleared them. We have instituted 
a drive and we are trying to clear all the arrears. I will 
give this assurance that we are on our foot and trying to 
get all the pending issues resolved as soon as possible. We 
have monthly review now. We will try to make it fort-
nightly." 

(The witnesses then withdrew) 

Th.e Committee then adjou.rned. 



MINUTES 
Sevellth Sittin, 

The Committee sat on Thursday, the 11th December, 1975 from 
11.00 hours to 12.30 hours . 

. PRESENT 

Shri B. K. Daschowdhury-c'hairma1l 
2. Shri Syed Ahmed Aga 
3. Shri J agadish Bhattacharyya 
4. Shri N arendra Singh B1sht 
5. Shri B. R. Kavade 
6. Shri Kinder Lal 
7. Shri Sarjoo Pandey 
8. Shri Mulki' Raj Saini 
9. Shri Ramshekhar Prasad Singh 

10. Shri Satyendra Narayan Sinha. 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Ezoaminer of Questiona 

Shri S. N. Khanna-Senior Examiner oj Questions 

2. The Committee considered their draft Fourteenth Report and 
adopted the same with slight modifications here and there. 

3. The Committee authorized the Chairman, and in his absence 
Shri Syed Ahmed Aga M.P. to present the Report during the next 
Session of Lok Sabha. 
• • • • • • • • • • • 

The Committee then adjourned. 

·Paras 4 to 7 relate to other matters and have accordingly been 
omitted. 
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APPENDIX I 

(Vide para 18 of the Report) 

LOK SABHA 

UNSTARRED QUESTION NO. 114 

To be answered on 22nd July, 19741Asadha 31, 1896 
(SAKA) 

Teachers working on ad-hoc basis in Government Schools in Delhi 

114. MAULANA ISHAQUE SAMBHALI: Will the Minister of 
EDUCATION, SOCIAL WELFARE AND CULTURE be pleased to 
state: 

(a) the number of teachers who are working on ad-hoc basis in 
Government Schools in Delhi; 

(b) the reasons for which they have not been regularised though 
some of them have completed more than five years of service; and 

(c) how much time it will take to regularize them? 

Answer 

THE DEPUTY MINISTER IN THE MINISTRY OF EDUCATION 
AND SOCIAL WELFARE AND IN THE DEPARTMENT OF CUL-
TURE (SHRI D. P. YADAV): (a), (b) and (c): The information is 
being collected from the Delhi Administration. 
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APPENDIX n 
(Vide para 37 of the Report) 

LOK SABHA 

UNSTARRED QUESTION NO. 2280 

To be replied on Monday the lath August, 1974!2Ist Sravana, 1896 
(Saka) 

Institutions Awardin, Del1'ee of Shastri 

2280. SHRI HUKAM CHAND KACHWAI: Will the Minister of 
EDUCATION, SOCIAL WELFARE AND CULTURE be pleased to 
state the names of the educational institutions which award the 
degree of 'Shastri'? 

ANSWER 

THE DEPUTY MINISTER IN THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND IN THE DEPARTMENT OF CUL-
TURE (SHRI D. P. YADA V): Informati·;m is being collected and 
will be laid on the Table of the House. 

113 



APPENDIX III 
(v.ide para 47 of the Report) 

LOK SABHA 
UNSTARRED QUESTION NO. 344 

To be answered on the 24th July, 1974 
Applications from Fore .. ICompanies for Import Licences 

344. SHRI MADHU LIMAYE: Will the Minister of Industrial 
Development and Science and Technology be pleased to refer to the 
reply given to Unstarred Question No. 9566 on the 8th May, 1974 
regarding Application~ from foreign companies for import licences 
and state: 

(a) whether the information about the applications mede by the 
foreign companies for import licences valued at Rs.2 lakhs and 
above during 1973-74 and the action taken by Government thereon, 
has since been collected; 

(b) if so, the details thereof; and 
(c) if not, the reasons for the delay? 

ANSWER· 
THE DEPUTY MINISTER IN THE MINISTRY OF INDUS-

TRIAL DEVELOPMENT (SHRI ZIAUR RAHMAN ANSARI): (a) 
to (c). Information relating to the lJ.lk Sabba Unstarred Question 
No. 9566 is still being collected. The delay in the collection of the 
information is due to the fact that all import licences are not issued 
by the Chief Controller .:>f Imports & Exports from New Delhi. Ac-
cording to the Policy, depending on the nature of the imports, im-
port licences could be issued by any of the 18 licensing authorities. 
Information about the import licences issued to the foreign companies 
during 1973-74 are being collected from all these authorities. 

The question, also, relates to the number of applications made 
by these firms. According to the Policy, certain categories of im-
port applications are to be made through the sponsoring Authori-
ties like the D.G.T.D., Textile Commissioner, Tea Board, etc. and 
the sponsoring authorities are empowered to reject the applications 
if these were not according to policy. In view of this, the number 
of import licences issued may not be the same as the number of app-
lications. The information in respect of the applications made by 
these firms are also peing collected from the various sponsoring au-
thorities. In addition to the Director of Industries in each State. 
there are 22 other sponsoring authorities. As the number involved 
is large and the information have to be collected from a large num-
ber of Organisations .some more time will be needed before the in-
formation is placed on the Table of the House. 
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APPENDIX IV 
(Vidl para .54 of the Report) 

SttlUfMllt 1lwrDi", tIN pMtion of assurancu as on lIth Dtclfllfl¥r, 1975. 

(i) AUlmlPICU,.,.,.".", to tIN Pourth Lok SabhD. 

------------------_._----_ .•. - -----
No. of No. of No. of 

pendina assurances assurances 
Senion assurances implemented/ ourltlnding 

pertaiuina dropped up-
to Fourth to 7-8-75 
Laic Sabha· (last date of 
selected by l:ayina of 
the Commi- implementa-
nee (3th Lot don state-
Sabha for ments) 
beina.pursu-
ed further 
asoD9-4-705 

Sixth Sesaion, 1968 Nil 

Seventh Seasion, 1969 z z·· 
BiJhth . Seaston, '1969 2 a% 
Ninth Sesalon, 1969 2 2@ 

Tenth Session, 1970 2 z(. 

Bleventh Session, 1970 _ 5 sf 
Twelfth Session, 1970 S S Nil 

TOTAL 19 6 13 --. 

-------.---- -----
·513 pending assurances were originally selected by the First Committee (1971-7z 

of Fifth Lok Satm. for being pursued further. 

"Minisrtiea of Information and Broadcasting & Law. 
% Mi 'listry of L1W an i Department of Social Welfare. 
@Minlstries of Health and Information and Broadcasting. 
(. Ministries of Commerce and Finance. 
S Ministries of Commerce. Home and Department of Social Welfare. 

us 
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(ii) .AmIrancII ,.,-taUti", to tM PUtla LoA SabluJ. 

No. of No. of No. of 
Session 

-------------- --------.,,---_ .. _--
Pint Session, 1971 42 42 Nil 

Second Session, 1971 1007 1003 4 

Third Session, 1971 347 342 S 

Fourth Seuion, 1972 831 826 S 

Fifth Seslion, 1972 3SI 349 ::a 

Sixth Session, 1972 398 396 2 

Seventh Session, 1973 847 832 IS 

BiIhtb Session, 1973 426 411 IS 

Ninth Session, 1973 4510 467 23 

Tenth Session, 1974 86S 817 48 

Eleventh Session, 1974 . 362 31S 47 

Twelfth Session, 1974 . S6J 409 IS3 

Thirteenth Session, 1975 898 436 462 
~------

TOTAL 7425 664s ·780 

• F.)r Ministry-wise details, please see next page. 
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